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INTRODUCTION

1, the Chairman of the Public Accounts' Committee, as autho-
rised by the Committee, do present on their behalf this Hundred
and Forty-Fifth Report of the Public Accounts Committee on the
Report of the Comptroller and Auditor General of India for the
year 1972-73, Union Government (Posts and Telegraphs).

2. The Report of the Comptroller and Auditor General of India
for the year 1972-73—Union Government (Posts and Telegraphs)
was laid on the Table of the House on the 20th March, 1974. The
Committee examined the Audit Report relating to Posts and Tele-
graphs at their sittings held on 9th and 10th July, 1974. This Re-
port was considered and finalised by the Committee at their sitting
held on the 25th March, 1975, Minutes of the sittings form Part*
II of the Report. :

3. A statement showing the summary of the main conclusions|
recommendations of the Committee is appended to the Report (Ap-
pendix II). For facility of reference these have been printed in
thick type in the body of the Report.

4. The Committee place on record their appreciation of the assis-
tance rendered to them in the examination of the Audit Report by
the Comptroller and Auditor General of India.

5. The Committee would also like to express their thanks to
the officers of the Ministries of Communications (P&T Board) and
Supply and Rehabilitation (Department of Supply) for the coope-
ration extended by them in giving information to the Committee.

New DELHI; JYOTIRMOY BOSU,
April 7, 1975.

. Chairman,
Chaitra 17, 1897(S)

Public Accounts Committee.

_"Not prinited (One cyclostyled coby laid on the table of the House arq five
copies placed in the Parliament Livrary).

v)



C ' * REPORY
OMISSION IN RECOVERY OF RENT AND COMPxNSATION
Audit Paragraph

1.1, The Posts amd Telegraphs Department provide telegraph ané
telephone circuits, private branch exchanges, etc.,, to government
departments, canal administrations and private parties.

1.2. Rent for such services is recovered on the basis of advice
notes prepared by the divisional engineers and sent to the billing
section for issue of rent demand bills. In case of railways and canal
administrations billing is done on the basis of half-yearly statements
prepared by divisional engineers showing the assets rented out to
those administrations.

13. In the following cases Rs. 26.75 lakhs remained unrealised
(June, 1973) as advice notes|half-yearly returns were not prepared
by divisional engineers or billing was not done correctly.

(i) Defence Department

(a) In five engineering division of the Punjab circle, wvarious
private branch exchanges, telephone and telegraph circuits were
installed between June, 1958 and December, 1971 for the Defence
Department. Recovery of Rs. 6.97 lakhs as rent of these ex-
changes and circuits from June, 1958 was outstanding (June, 1973).

The department stated (January, 1974) that (i) in six cases
Rs. 1.37 lakhs had since been recovered, (ii) bills in respect of four
cases for Rs. 0:92 lakh had since been issued and recovery was
awaited and (iii) the remaining six cases for recovery of the
balance Rs. 4:68 lakhs were under examination.

(b) The Defence Department placed a firm demand for a cable
in August, 1966 on the Engineering Division, Jullundur, but cancel-
led it in November, 1968. Compensation and estimating fee of Rs.
0:15 lakh for cancellation of the work was not recovered (June,

1973).
The department stated (January, 1974) that the bill had since
been issued and payment was awaited.

(¢) The Telegraph Engineering Division, Jullurdur, completed
cable laying for shifting an army exchange in September, 1968.
Acceptanee of estimated rent and minimum guaranteed period for
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which the facility would have to be used, required to be obtained
under departmental rules before execution of such work, was not,
however, obtained for this work from the Defence Department, As
-a result installation charges and reht of the cable from September,
1968 remained unrealised.

In the same division loading coils were provided to the Defence
Department in September, 1963 but the assessed rent had been ac-
cepted by the Defence Department, resulting in non-recovery of rent
(September, 1873).

The department stated (January, 1974) that bills for Rs. 17.67
lakhs had since been issued and the Defence Department had pro-
mised to pay the amount.

(d) The Defence Department placed a firm demand in August,
1966 for a cable which was laid by the Telegraph Engineering Divi-
sion, Jullundur in October, 1966. There was an omission to hand
over the cable to the Defence Department till January, 1971. As a
result, Rs. 1-12 lakhs could not be reécovered as rent between Oecto-
ber, 1966 and December, 1970.

The department stated (January, 1974) that the case was under
examination.

(ii) Canal administration

In the Jabalpur Engineering Division, 189 kms. of iron wire were
erected in April, 1967 for the Wainganga canal system. The half-
yearly returns of lines and wires were not prepared and sent by
Divisional Engineer and so no rent bill was issued.

The department stated (January, 1974) that a bill for Rs. 0.84 lakh
for the period April, 1967 to June, 1973 was issued in November, 1973
and payment was awaited.

[Paragraph 8 of the Report of C. & A.G. of India for the year
1972-73, Union Government (Posts and Telegraphs)]
(i) Defence Department
(a) Installation of private branch exchanges, telephone and tele-
graph circuits in five engineering divisions of the Punjadb

14. The Committee were given to understand that the five divi-
sions mentioned in the Audit para were Ferozepur, Ludhiana, Chandi-
garh, Simla and Patiala Telegraph Engineering Divisions.



Reyarding Item No, 8 above

Provision of one pair of copper weld wire between
Talwandi-Zira-Makhu

The Circuit was provided on 27th January, 1970. Since the rent
fixed originally and got accepted from the Defence Department was
" incorrect, it took some time to get revised rent accepted. The bill for
difference of rental from the date of provision was issued on 18th
December, 1973 and payment received on 30th July, 1974.

Regarding Item No. 10 above

(i) Loss by way of non-recovery of rental in respect of Sambha-
Halwara Telegraph Circuit for Defence Authorities
The Circuit was provided on 4th December, 1871 and initial bill
for the period upto 31st March, 1973 was issued on 19th April, 1972
However, there was some delay in settlement. The Circuit was sub-
sequently closed on 23rd September, 1972. The bill was revised and
payment of the revised bill was received in February, 1974.”

1.6. Giving the present position of remaining 6 cases for recovery
of halance of Rs. 4.63 lakhs which, according to Audit para, were
under examination, the Ministry have further stated in a note as
follows:—

“The details of 6 cases are as under:—

Item No. Amount
2 ' . . . . , . . . . . B 4105600
4 118900 00
5 . . . . . . . . . . . . 3497 00
15 4529000
18 e e e e e e e e e 22150800
267972:0 0

Item No. 2—(Rs. 41,056)

Provision of 2 pairs of copper weld wire, one alongside road and
the other alongside the railway between Ferozepur and Kotkapura.

The correct amount of the claims is Rs, 63744/-. Payment was re-
ceived on 30th July, 1974. ‘ ‘



Item No. 4—(Rs. 1,18,900)
Provision for re-transposition of Mogha-Makhu-Harike alignment

It has transpired that since with re-transposition, there is no in-
crease in line length, no additional charges are recoverable under the
rules,

Item No. 5—(Rs, 34,797)

Three lengths of 14/40 PCQT/U.G. Cable from Carrier Station
Barnala to Barnala IAF

Payment has been received on 12th January, 1974.
Item No, 15— (Rs. 45,290)

Short recovery in respect of underground Cable between Army
Exchange Chandigarh No. 1 to Army Exchange Nc. 2 at
Airfield, Chandigarh

The amount relates to a Supplementary claim, which however is
disputed by the Defence authorities who claim rebate for connections
provided to other parties out of the Cable exclusively laid for them.
The matter is under examination in the Directorate.

Item No. 17—Rs 6421

(v) Short recovery from Defence Department in ‘respect of 504-10
lines PEX at Kasauli

According to the Post-master General’s report, no short recovery
is involved in this case.

Item No. 18—Rs, 2,21,508/-

Provision of two pairs of wire copper weld 242 lbs. between
Barnala-Bhatinda IAF

The recoverable amount in this case is only Rs. 2,18,210 which
has been recovered and credited on 23rd February, 1974.

(b) Demands for a cable by Defence Department
1.7. Audit pointed out that the claim for Rs, 12,600 was preferred

by the Engineering Division Jullundur in December, 1870 two years
after the firm demand was cancelled. The final bill (including inte-
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rest on unadjusted capital outlay) for Rs. 14,133 was issued in
December, 1973.

Asked to state the reasons for delay in issuing the bill and the pre-
sent position of recovery, the Ministry in a note have stated:

“The demand was cancelled on 22nd November, 1968 but dur-
ing subsequent discussions the P & T was informed ver-
bally that the cancellation was withdrawn. But this was
not done formally and hence the bill was issued in Decem-
ber, 1970 when the above position became clear.

The army authorities have disputed the bill on the plea that
the aforesaid work (for cancellation of which compensa-
tion is being claimed) also forms part of another work
(viz. conversion of existing 300 lines C.B. Exchange to 400
lines PABX) for which order has already been placed and
therefore the amount of Rs. 14,533 is not payable. The

matter is under active examination with the army autho-
rities.”

(c) Cable laying for shifting an Army Exchange

1.8. According to audit para the work of cable laying by the Tele-
graph Engineering Division, Jullundur was completed in September,
1968. Acceptance of estimated rent and minimum guaranteed period
for which the facility would have to be used, required to be obtained
under departmental rules before execution cof such work, was not,
however, obtained for this work from the Defence Department. As
a result, installation charges and rent of the cable from September,
1968 remained unrealised, The Committee desired to know why it
took more than 5 years to recover the dues from the Defence Depart-

ment. The Ministry have, in a written note furnished {0 the Com-
mittee, stated that: '

“The work of laying of trunk cables from Jullundur earlier to
Signalg Centre was executed in September, 1968. Bill was
initially issued on 29th March, 1973 for Rs. 4,26,720.27 and
revised bill for Rs. 4,21,877.82 was issued on 15th Decem-
ber, 1973 and payment received and credited on 26th March,
1974. The work being of an emergent nature was execut-
ed without obtaining prior acceptance of rent and guaran-
tee. The rent was quoted to the Defence authorities .on
actual cost basis and in this case it entailed protracted cor-
respondence and discussions by the Divisional Engineer
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Telegraphs with the Army authorities end only after per-
sonal contacts, the matter could be straightened out.

In respect of underground cable laid for shifting of exchange,
payment of bill for Rs. 13,36,759/- was received and credit-
ed in Departmental accounts on 30th March, 1974,

Delay in this case was due to the dispute raised by the Army
authorities regarding calculations of rent and guarantee.”

19. The Audit Para further states that in the same division load-
ing coils were provided to the Defence Department in September,
1963 but the assessed rent had not been accepted by the Defence De-
partment, resulting in non-recovery of rent (September, 1973).

Subsequently, the department informed Audit that the rent and
guarantee was quoted in February, 1971. When the Western Com-
mand stated that the order for work was not placed by them, a copy
of their secret letter was forwarded to them in November, 1973 and
bill for Rs. 9,220 preferred in December, 1973.

1.10. The Committee enquired why there was a delay of 8 years
in quoting rent and guarantee. The Committee also wanted to know
whether there was no system for keeping watch over recovery of
rent/other dues for works carried out for other departments. The
Ministry in a note have stated:

“The exact reasons for delay in quoting the rent to the Defence
Department in this case are not ascertainable at this late
stage. However, remedial measures have been taken and
necessary registers have been introduced to avoid recur-
rence of such cases.”

Asked why the payment was being delayed now by the Defence
Department, the Ministry have stated: “The payment of the bill has
since been made by adjustment in May, 1874”.

(d) Laying of a cable by the Telegraph Engineering Division,
. Jullundur in October, 1965

1.11. Audit have pointed out that when they took up the matter in
July, 1970 regarding the date of handing over of this work cemplet-
ed on 8th October, 1966 the Divisional Engineer Telegraphs, Jullun-
dur intimated that the date of handing over of the asset was not
réadﬂy available and that the Sub-divisional Officer _lzlfqpevep _addres—
sed in the matter. The cable was actually hgndgq ov‘gr‘lrs‘l‘lwb;equently‘
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in January, 1971. The Committee desired to know the reasons for not
handing over the cable to the Defence Department for 4} years and
the result of examination of the case by the Department. The Min-
istry have stated: “The matter is still under investigation.”

(ii) Canal Administration

1.12. The Committee were informed by Audit that the bill was
issued after they had pointed out the matter. The Department stated
in April, 1974 that Rs. 83,869 were received in March, 1974.

Asked to state the reasons for not preparing half-ycarly returns
for erection of iron wire in time, the Ministry, in a writien note have
stated:

“The bill for Rs. 83,869 was issued on 24th November, 1973
and paid on 29th March, 1974. There has b2en ¢mission in
inclusion of this item in the half-yearlv due returns and
the Post-Master-General has been directed to take action
against those responsible for this omis-ion.”

1.13. The Committee regret to observe thut there has been failure
on the part of the P & T authorities to recover rent and compensa-
tion for telegraph and telephone circuits provided even to Govern-
ment departments.. .In the five divisions of the Punjab Circle, name-
ly, Ferozepur, Ludhiana, Chandigarh, Simla and Patiala, recovery of
rent for exchanges set up for the defence depa:tment was outstanding
since June, 1958. The Committee are not at ali convinced with the
various reasons advanced by the Ministry for non-realisation of
Rs, 0.92 Iakh in respect of four cases, namely, non-receipt of relevant
records initially, non-availability of handing over/taking over certi-
ficate whkich was not traceable, incorrect preparation of rent bill,
delay in settlement, etc. All these go to show that the system of
checks in the P & T Department is ineffective and inadequate.

1.14. The Committee have noted the position in respect of six cases
of recovery of balance of Rs. 4.68 lakhs which, according to the infor-
mation given by the Department to Audit in January, 1974 was stated
to be under examination. The Ministry have stated im a written note
that Rs. 2.53 lakhs out of Rs. 4.68 lakhs have since been recovered.
The dates of recovery were as late as 30th July, 1974 in one case, 12th
Joanuary, 1974 in anether case, and 23rd Frbruary, 1974 in the third
case. In ome ease no additional charges were recoverable under the
rales and in two other cases, no receveries were admissible.

1.15. It has also come to fhe notice of the Committee that the work
of laying of trunk cables for shifting an army exchange in the Tele-
graph Engineering Division, Jullundur, was executed in September,
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1968 but the hill was initially issned as late as on the 28th March,
1973, i.e. after more than 4} years. A revised bill was issued on 15th
December, 1973 and the amount was credited on 26th March, 1974.
The Committee are surprised that 'the work was executed without ob-
taining prior acceptance of rent and guarantee on the ground that the
work was of an emergent nature. This is a clear case of breach of
rules,

1.16. The Committee are constrained to observe that the delay in
the recovery of rent for several years by the P & T Deptt. is inexcus-
able. Delayed recovery of rent from the concerned exchanges has
resulted in the loss of revenue to the P & T Department by way of
interest. The Committee would like the Department to probe the
reasons for delay in the issue of bills in each case and take steps de-
signed to prevent recurrence of such delays.

1.17. The Committee have noted that the Postmaster General has
been directed to take action against these responsible for the omis-
sion in including in the half-yearly returns the rent recoverable for
erection of iron wire for the Wainganga canal system. The Commit-
tee trust that the enquiry would be completed expeditiously and ap-
propriate action taken thereafter,

1.18. The Committee cannot help thinking that there was in fact
no system in the P & T Department for keeping a watch over reco-
very of rent/other dues for works carried out for other departments.
It has been stated in the written statement of the Ministry that “re-
medial measures have been taken and necesszry registers have bheen
introduced to avoid recurrence of such cases.” It is regrettable that
the P & T Department did not consider it necessary to devise earlier
a foolproof system for keeping a watch over the recovery of rent and
compensation. The Committee would like to have, in due course, a
detailed note from the Ministry about the impact of the new measures
now adopted for avoiding delays in rent recoveries.

1.19. The Committee would also like to be apprised of th~ results
of the investigations as also the action taken in regard to the delay
in handing over the cable laid by the Telegraph Engineering Division,
Jullundur in October, 19668 to the indentor, i.e. the Defence Depart-
ment til January, 1971, resulting in non-recovery of rent to the ex-
tent of Rs. 1.12 lakhs between October, 1968 and December, 1970.

1.20. Since mere test audit has revealed such lapses as above, the
Commbttee are apprehensive that similar or worse state of affnirs
might be prevalling in regard to private subscribiers, espechilly the
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bigger and more influential ones. The Committes would accordingly
suggest that the Ministry of Communications (P & T Board) may
carry out similar checks more frequently,

Delay in providing telephone connections
Audit Pragraph

1.21. To meet the growing demand for telephone connections, the
department sanctioned in August, 1967 a project for expansion of the
Jammu telephone exchange from-1200 lines to 2100 lines at a cost of
Rs. 17 lakhs (revised to Rs. 21.11 lakhs in February, 1971). Installa-

tion of apparatus and plant commenced in January, 1968 and was com-
pleted (cost: Rs. 8.58 lakhs) in August, 1968.

1.22. The estimate for laying of cables, for which the plan was ap-
proved in February, 1968, was prepared in April, 1967 and sanctioned
in January, 1969. The delay in sanctioning the cstimate was attribut-
ed to increase in the price of cables which recessitated revision of
the estimate. Cable laying and their jointing were to be completed
within six months of receipt of materials. Out of thirty-one kilo-
metres i cables required, twenty-eight kilometres were received
between June, 1968 and March. 1969 and the balance by July, 1970.
Laying of cables was started in February, 1969, but only ten kilo-
metres were laid by September, 1969, the rest were laid by September,
1972. The department stated (November, 1973) that progress of cable
laying was slow due to shortage of mazdoors by 75 per cent for six
months and 55 percent for four months as the requisite number of
mazdoors was not available through employment exchange.

1.23. Though laying of cables and their jointing were to be com-
pleted simultaneously, jointing lagged behind as the additional posts
of cable jointers sanctioned for the project in June, 1969 could be
filled between March, 1970 and July, 1970 when 23 kilometres of
cables had already been laid. Even in places where jointing was
complete, distribution of cables to the fullest cxtent was not found
possible as distribution-point boxes (each costing Rs. 71.20) for draw-
ing out cable ends and connecting them to overhead wires, were not
available. Indent for distribution-point boxes (141) along with cer-
tain other materials was placed on the departmental sfores organisz-
tion in May, 1969. Although other materials were supplied in De-
cember, 1969, the boxes could not be supplied as these were not avail-
able in stock. When demand for the boxes was again placed in May,
1970 the stores organisation intimated in July, 1970 that these were
not avaflable. To meet urgent needs, 23 boxes were procured hetween
July, 1970 and February, 1971 by local purchase and transfer from
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other works. For the remaining boxes, tender for purchase was

floated in February, 1971 and 107 boxes were purchased between
April, 1971 and February, 1972, '

1.24. According to the departmental orders, 90 percent of the ex-
change capacity should be utilised soon after expansion, and in any
case not later than six months of commissioning. Although installa-
tion of apparatus and plant for the increased capacity of 2100 lines
was completed in the Exchange in August, 1968, due to delay in cable
laying and jointing works and also procuring distribution-point woxes,
only 61 percent of the capacity was utilised by March, 1969; 64 percent
by September, 1969; 80 percent by March, 1970; 87 per cent by Sep-
tember, 1970; 89 percent by March, 1971 despite heavy demand for
telephone connections. Apart from the delay in providing service to
intending subscribers, loss of potential revenue during 1969-70 and
1970-71 due to inadequate utilisation was about Rs. 7.80 lakhs. The
department stated (November, 1973) that the slow utilisation of the
exchange capacity was also due to introduction of priced arplication
form for telephone connections from December, 1969 as the waiting

list had to be recast to include only those who had applied in the new
form.

[Paragraph 9 of the Report of the Comptroller and Auditor
General of India for the year 1972-73, Union Government

Posts & Telegraphs)]
1.25. According to the Audit Paragraph, the estimate for laying of
cables, for which the plan was approved in February 1966, was pre-
pared in April, 1967 and sanctioned in January, 1969. The Director
General, Posts and Telegraphs, New Delhi, informed the Audit in
November 1973 that the rates of cables increased curing 1967 which
necessitated the revision of the project estimate and as such it took
some time before the cable estimate could be sanctioned.

1.26. Asked to state the reasons for the delay of over two years
in issuing the sanction of the estimate for the cable laying, the repre-
sentative of the Department has stated during evidence that “It was
found that the cost of the cable had gone up to such an extent that
it would take the prcject itself beyond 10 per cent of the original
sanction. So a revised sanction for the project estimate was necessi-
tated before the sanction of the cable estimate could be given.” He
has further stated that the rate of the cable supplies is governed by
a contract between P & T and Hindustan Cables. No specific order
was placed on the Hindustan Cables for this particular project. Sup-
plies were made by the company on an annual basis and the price
charged was the one prevelent at the time of the supply.

20 LS—2
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1.27. The Committee enquired whether, in the opinion of the
P & T Department, the period of delay of about two years was at all
reasonable. The Secretary, Ministry of Communications has stated
during evidence:

“L am afraid that the delay is not reasonable. The project had
to be revised. Certainly it could have been revised earlier.
We had taken precaution of placing the indents. The revi-
sion was necessary. But I do not think that from 1966 to
1969 the delay was reasonable. I won’t be able to justify

it myself.”

1.28. As regards the delay in cable laying and their jointing which
were to be completed within six months of the receipt of materials,
the Audit has pointed out that out of 31 kilometres of cables required,
28 kilometres were received between June 1968 and March 1969 and
the balance by July 1970. The Director-General, Posts and Tele-
graphs, however, informed the Audit that the indents for all the items
of cable were released on the departmental stores organisation in
April/May 1967 to avoid delay. There was general shortage of cables
in the country and therefore no cable could be given in 1967-68 for
the work.

1.29. According to the Audit paragraph, laying of cables was
started in February 1969, but only ten kilometres were laid by Sep-
tember 1969; the rest were laid by September 1972. The P & T De-
partment informed the Audit in November 1973 that the progress of
cable laying was slow due to shortage of mazdoors by 75 percent for
six months and 55 percent for four months as the requisite number
of mazdoors was not available through employment exchange.

1.30. According to the information given by the Director General,
Posts and Telegraphs, New Delhi to the Audit in November 1973,
17000 labour days were required to complete the cable laying and
that more than 100 mazdoors per day were vequired to be employed
on cable laying so as to complete the work within six months. As
per the orders of the Home Ministry the casual labourers were to be
employed only through employment exchange. The officer-in-charge
of the work requisitioned the mazdoors in August, 1968 and then fol-
lowed it by many reminders but practically no mazdoor was sent
When it was felt that the employment exchange was unable to help,
mazdoors available for maintenance works were diverted to the work.

1.31. The Committee enquired why, when labour was not avail-
able through a particular Employment Exchange, attempts were not
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made to obtain the labour from the other employmerit exchanges or
from the open market. The representative of the Deptt. has stated
in reply:

“Firstly a large labour force was required. They tried through
the contract. That was found to be at a very high rate.
Then, the departmental maintenance parties were diverted
to this cable job.” .

1.32. The representative of the Department had no answer to the
question as to why the request for mazdoors was sent to the employ-
ment exchange only in August 1968 but he has stated that the cables
started coming in June. Although the work was started, a sizeable
quantity was available only by about August 1968. When the size-
able quantity started coming in, the work was taken up in hand. The
Secretary, Ministry of Communications has admitted that the work
of laying the distribution cables could have started earlier. Asked
to state what action the Supervisory Officer did take in the matter,
the witness has stated: “I do not think he did anything to speed up
this matter.” He has admitted that “the D.P.T. Srinagar is being
changed after a year or so.”

1.33. According to the information furnished to the Audit by the
Department in November, 1973, though laying of cables and their
jointing were to be completed simultaneously, jointing lagged behind
as the additional posts of cable jointers sanctioned for the project in
June 1969 could be filled between March 1970 and July. 1970 when
23 kilometres of cables had already been laid.

1.34. The Director General, Posts and Telegraphs, informed Audit
in November, 1973 that the jointing of the cables was being done
alongwith the laying with the two available maintenance cable joint-
ers. Additional cable jointers from March 1970 were used for com-
pleting the work of introducing cabinet and pillar scheme. This work
was of slow nature as it involved handling nf working cable pairs.

1.35. Audlit has pointed out that even in places where jointing was
completed distribution of cables to the fullest extent was not found
possible as distribution, point boxes (each costing Rs. 71.20) for draw-
ing out cable ends and connecting them to overhead wires, were not
available, Indent for distribution point boxes (141) along with cer-
tain other materials was placed on the departmental stores organisa-
tion in May 1969, The distribution point boxes were stated to be
not available in stock and they were not supplied although a demand
for the boxes was again placed on the stores organisation in May, 1970.
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1.36. According to the information furnished to the Audit, the
stores.Depot, Jammu stated that the fact of non-availability of the dis-
tribution point boxes was known to the Divisional Engineer, Tele-
graphs, in December, 1969 when all other items indented excep,t these
boxes were supplied to him, The Divisional Engineer Telegraph,
Jammu, however, informed the audit that the circle store depot did
not categorically mention that distribution point boxes would not be

supplied. According to him such items were not easily and readily
available.

1.37. On account of the non-supply of distribution point boxes by
the Stores Depot Jammu, 23 boxes were procured between July, 1970
and February, 1971 by local purchase and transfer from other works.
For the remaining boxes, tender for purchase was floated in Febru-

ary, 1971 and 107 boxes were purchased between April, 1971 and
February, 1972

1.38. The Committee wanted to know why the indent for Distri-
bution point boxes was placed in May 1969, that is, after nine months
of the installation of the exchange and after the commencement of
the cable laying work. The representative of the Department has
stated during evidence that indents for the cable distribution boxes
were placed on the New Delhi Store Depot in May 1967. The
indents were, however, returned by the New Delhi Store Depot and
the indentor was asked to obtain the supply from the Jammu Depot.
As the Store Depot, Jammu did not have the distribution point
boxes, they had to go in for the local purchase.

1.39. Asked to state the time taken by the New Delhi Depot in
communicating the availability or otherwise of the distribution
point boxes, the represcntative of the Department has stated:

“We do not have a proper record to verify when they replied,
but we found the indent back in the Srinagar office. We
could not find out when it was sent.”

The Secretary Ministry of Communication, has agreed with the
Committee that it would have been better if an order for the Cab-

inet and the pillars was placed on the New Delhi Depot and that
for the distribution boxes on the Jammu Depot.

1.40. According to the audit paragraph due to delay in cable lay-
ing and jointing works and also procuring distribution point boxes,
only 61 per cent of the capacity was utilised by March 1969; 64 per
cent by September 1969; 80 per cent by March 1970; 87 per cent by
September 1870 and 89 per cent by March 1971 despite heavy demand
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for telephone connections. The loss of potential revenue during
1969-70 and 1970-71 due to inadequate utilisation was about Rs. 7.80
lakhs. The Secretary, Ministry of Communications was asked whe-
ther the time taken for the execution of the project i.e. 6 years was

reasonable. He has stated in reply: “I do not think so. It has
taken a long time.”

1.41. Questioned about the machanism existing in the Department
for watching the progress of work according to the time schedules

and for fixing responsibility for the delays, the Secretary, Ministry
of Communications has stated during evidence:

“We did not set a rigid time for these projects. We will go
in for that. Hereafter, when we sanction a project, we
will make one person responsible and in charge of the whole
project and we will make a number of other persons to be
in charge of the constitutent projects, and each person
will be given a date by which the work should be comp-
leted. If the work is not completed, it will have to be

investigated and the entire time-frame has to be reviewed
or recast.”

He also agreed with the suggestion of the Committee that any
delay which results in loss of revenue wovld be taken serious note

of and the concerned officer-in-charge of the project would be held
solely responsible for the loss of revenue.

1.42. The Audit was informed by the Department in 1973 that the
slow utilisation of the exchange capacity was also due to introduc-
tion of priced application form for tclephone connections from De-

cember 1969 as the waiting list had to be recast to include only who
had applied in the new form.

143. Asked to state whether it was not incumbent on the part
of the Department to cover entire waiting list before asking the
wait-listed subscribes to first apply in a form with the fee of Rs. 10
and then give the connection, the Secretary, Ministry of Communi-
cations, has stated during evidence that there was actually delay of
only three months on account of the introduction of the applied ap-
plication forms. He has, however, agreed with the Committee that
connections could have been given on the basis of the names ex-

isting in the waiting list and it was not necessary to insist on fresh
applications along with the prescribed fee.

144. From what has been pointed out by the Audit and what
has been revealed during the course of evidence, the Committes
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have come to the conclusion that the entire project for the expan.
sion of the Jammu Telephone Exchange from 1200 lines to 2109
lines was badly handled ab initio. Firstly the cost of the project
was revised from Rs. 17 lakhs to Rs. 2L11 lakhs in February 1971,
‘While the installation of the apparatus and plant commenced in
January, 1968 and was completed in August, 1968, the estimate for
the laying of cables prepared in April 1967 was not sanctioned till
January, 1969. The argument advanced by the representative of
the Ministry that the delay of over two years in issuing adminis-
trative sanction for the estimate for laying of cables was due to
the increase in the cost of the cables necessitating the revision of
the project itself is unconvincing. As has been admitted by the
Secretary, Ministry of Communications, the delay is both unreason-
able and unjustifiable. Although cable laying and jointing were
to be completed within six months of the receipt of the materials,
the cable laying work, which was started in February, 1969, jogged.
on at a leisurely pace and was completed in 3-1/2 years instead

of 6 months earmarked for the purpose.

1.45. The Committee are also not convinced by the argument that
the delay in cable laying was due to the non-availability of the
labour indented for from the employment exchange. In the opinion
of the Committee, there is no dearth of labour in the country. They
fail to understand why the Officer-in-charge of the pveject, who
was aware beforehand about the arrival of the cables, did not take
anticipatory action and contact the employment exchange personally
to obtain the requisite labour so that the work of cable laying
could start as soon as the cables arrived. As a result of this un-
imaginative approach on the part of the supervisory staff bordering
on dereliction of duty cables worth lakhs of rupees remained idle
and the public of Jammu, who were clamouring for telephonic
facilities, remained without them for about three years. The Com-
mittee note that the Secretary, Ministry of Communications has
admitted that the officer responsible for the project did not do any-
thing to specd up the work. They would, therefore, urge that the
Department should take strong notice of the serious negligence on

the part of the officer concerned.

1.46. The Committee find that another contributory factor for
the delay in the completion of the project, was non-availability of
the cable jointers and distribution point boxes. The Committee
fail to understand why no advance action was taken for the posting
of additional cable jointers who were badly needed for jointing
work. Even in the matter of supply of distribution joint boxes,
the project officials have displayed a callousness which it is difficult



17

to condene. An indent for the distribution point boxes was first
placed on the New Delhi Depot in May 1967 but the same was
returned and the indentor was asked to obtain the supply from
the Jammu Depot. The Stores Depot, Jammu, did not supply the
items indented for and the Divisional Engineer, Telegraph Jammu
was not aware of the fact that the Store Depot Jammu did not
possess the items required. The result of all the fruitless exercise
in correspondence work has been that the distribution point boxes
were not procured till July, 1970 when only a part of the demand
was met by local purchase and transfer from other works. The
Committee would recommend that a thorough probe into the work-
ing of the stores depots, with particular reference to the procedures
for stocking and issues as well as the coordination existing between
the indentors and the depots be conducted by the Department.

1.47. It has come to the notice of the Committee that another
factor which has also contributed to the delay in the execution of
the project is the introduction of priced application forms for
telephone connections from December, 1969, as the waiting list had
to be recast to include only those who had applied in the new
form. As has been admitted by the Secretary, Ministry of Com-
munications during evidence, telephonic connections could have
been given on the basis of the names existing in the waiting list
and it was not necessary to insist on fresh applications along with
the prescribed fees.

1.48. The Committee are convinced that no mechanism exists in
the Department for keeping a watch on watching the progress of
work according to the time schedules. Their observations on this
aspect are contained in the concluding chapter of this report.

Delay in execution of a work

Audit Paragraph

1.49. An estimate (Rs. 2.29 lakhs) was sanctioned in March, 1962
for retransposition of an existing alignment to suit carrier working
(which ultimately could be used for providing more circuits) and
for erecting an additional pair of copper wire between Bikaner and
Suratgarh, as the existing pair was found unsuitable for long dis-
tance telephone purposes. The work was to be completed within
100 days of receipt of complete stores, and was expetced to yield a
profilt of Rs. 0.36 lakh per annum.

1.50. Stores worth Rs. 1.13 lakhs were received between 1962-63
and 1968-69, but the work could not be started during this period
as copper wire was not received. Only 21 tonnes of copper wire
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were required for the work. At the end of each year from 1965-66
to 1868-69, the closing balance of the required type of copper wire
in the departmental store depot at New Delhi, which usually supp-
lies copper wire to Rajasthan Circle, was between 35.77 tonnes to
45.90 tonnes. But copper wire was not supplied from this depot for
the above work. Copper wire required for this work was received
only in September, 1970 from the store depot in Lucknow. Mean-
while, some important stores such as, insulators, transposition stalks,
brackets, etc., received for this work in 1964-65 were diverted to
other priority works in 1965. The technical control of this work
was also transferred in July, 1970 from the existing engineering divi-
sion to a newly created division. After recoupment of the diverted

stores the work was commenced only in October, 1972, and comple-
ted in June, 1973.

1.51. Apart from the loss of potential revenue of Rs. 0.36 lakh
per annum, due to delay in completing the work the object of pro-
viding more circuits remained unfulfilled for a considerable period.

[Paragraph 10 of the Report of C&AI of India for the year 1972-
73, Union Govt. (Posts & '['clegraphs)].

1.52. According to Audit para stores worth Rs. 1.13 lakhs were
received between 1962-63 and 1968-69, but the work could noi be
started during’ this period as copper wire was not raceived. Only
21 tonnes of copper wire were required for the work. At the end
of each year 1965-66 to 1968-69, the closing balance of the required
type of copper wire in the departmental store depot at New Delhi
which usually supplies coper wire to Rajasthan circule, was bet-
ween 35.77 tonnes to 45.90 tonnes. But coper wire was not supplied
from this depot for the above work.

1.53. Stating the reasons for not supplying copper wire from the
Departmental store depot at Delhi or any other departmental
store depot, the Ministry of Communications have, in a written note.
stated as follows:

“The copper wire was required to be supplied for this work
from the zonal depot, which 1is at Delhi. The available
copper wire in Delhi Depot was inadequate to cover all
the demands placed on it and hence some demands includ-
ing this particular case could not be met. Dépots at other
zonal centres were normally required to cater to the de-
mands of their respective areas.”

154, In an ‘Action Taken Note" submitted to the Committee o}x
16th December, 1971 (Pages 148-148 of 61st Report of the publie
Accounts Committee, 5th Lok Sabha) the Posts and Telegraphs
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Board had stated that no new copper lines were being erected and
that the existing copper wire was being progressively replaced by
either copper weld or aluminjium wire depending on technical suit-
ability.

1.55. The Committee referred to the above statemeﬁt of the P&T
Board and enquired how this work of erecting a pair of copper wire

was then taken up in October, 1972. The Ministry, in a note, have
stated as under:—

“In this case copper wire had been issued prior to December
1971 (i.e. February, 1971) and hence the work was carried
out with that wire as per the specification provided in the
sanctioned estimate.”

1.56. Audit have pointed out that as a result of the above policy
of the Government and dismantlement of overhead wires conse-
quent on the establishment of coaxia] cable and microwage system
all over the country large quantity of copper wire was recovered
creating problems of siorage and disposal of these wires as stated
in Audit Paragraph 22 of this Report (Pages 96—103). By 1970, 1000
tonnes of copper wire of various gauges had accumulated.

1.57. The Committee wanted to know whether copper wire of the
gauge required for thic work was recovered from any alignments
between 1962-63 to 19A9-70 and if so, whether it was not possible to
allot 21 tonnes of such wire for this work earlier. The Ministry
have stated: “Copper wire v'hich was recovered in this area and
could be considered suitable for reuse was not adequate enough to
meet the requirement for this work and as such it had to be arran-
ged ultimately from the Circle Store Depot Lucknow.”

1.58. According to Audit j:ura some imporlant storcs such as in-
sulators, transposition stalks, brackets, etc., received for this work
in 1964-65 were diverted to other priority works in 1965. The tech-
nical control of this work was also transferred in July 1970 from
the existing engineering division to a newly created division. After
recoupment of the diverted stores the work was commenced only in
October, 1272, znd completed in June 1973. The following items of
stores in short supply are stated to have been diverted to Defence
and Railway priority works in 1965:—

Item : No Approlx{imatc Value
Se

Inslators O. S, large . 750 540

‘Telegraphs States 3600 2477

Bracuits T P N 1800 4730

L e ——

7740
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1.59. Asked to state why it took about two years to recoup the
diverted store even after copper wire was received from Store De-
pot in Lucknow in September, 1970 the Committee have been in-
formed that Copper wire was issued in February, 1971 by the C.S.D,,
Lucknow. There was chronic shortage of stores and the field auth-
orities had to pool all their resources to carryout the work. It is
seen that as many as 7 other important works involving lines and

wires had to be carried out in the area during the period 23-10-1971
to 19.3.1972.”

1.60. As regards the time taken (8 months) to complete this
work as against 100 days provided in the estimate, the Ministry
stated that “though the work commented in October 1972 it could
not continue without break due to inadequate supply of stores.”
The Committee then referred to the concluding remarks of Audit
that apart from the loss of potential revenue of Rs. 0.36 lakh per
anhum, due to delay in completing the work the object of providing
more circuits remained unfulfilled for a considerable period.

1.61. The Committee enquired how the demand for trunk traffic
in the area was met during the last decade when the existing pair
was unsuitable for long distance telepone purposes and what was
the incidence of ineffective calls on this section during this period.

In a written note furnished to the Committee, the Ministry of
Communications have stated as under:—

“(a) In the absence of the new proposed pair, the existing
pair was used to handle the traffic to the extent possible.

‘(b) The percentage of ineffective calls was of the order of
40 per cent.”

1.62. The Committee have noted that although the estimate of
Rs. 2.29 lakhs was sanctioned in March 1962 for retransposition of
an existing alignment to suit carrier working and for erecting an
additional pair of copper wire between Bikaner and Suratgarh, the
work could not be started during the period 1962-63 and 1968-69
on account of the mnon-availability of copper wire. The require-
ment of copper wire was 21 tonnes only and the departmental store
at New Delhi was unable to supply it because the available copper
wire in this depot was inadequate to cope with all the demands
placed on it. The Committee, have also noted that stores worth
Rs. 1.13 lakhs were received between 1962-63 and 1968-69 for the
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execqtion of this project which was to be completed within 100
days of the receipt of complete stores. The Committee have fur-
ther noted that some important items of stores received for this
project in 1964-685 were diverted to other priority works in 1965.
After recoupment of the diverted stores, the work was commenced
in October, 1972 and completed in June, 1973, eleven years after
it was sanctioned.

1.63. The Committee are convinced that this project was not
given the attention that it deserved. They fail to understand why
only 21 tonnes of the requisite copper wire was not made available
from the New Delhi Store depot even when it had between 35.77
tonnes to 45.90 tonnes as closing balance between 1965-66 to 1968-69.
The Committee have noted that eventually copper wire was sup-
plied by the Store Depot at Lucknow and the work was completed
in 8 months as against 100 days provided in the estimate. As a
result of the delay in execution of the work, the percentage of
ineffective calls was of the order of 40 per cent and there has been
a potential loss of revenue to the extent of 0.36 lakh per annum.
The Committee deplore the lack of planning, coordination and
supervision by the P&T Department. The Committee have em-
phasized in the last but one chapter of this Report the need for
issuing proper guidelines to the Store Depots for stocking and use
of materials required for the departmental works. The Committee
would like to stress that unless there is proper planning, coordina-
tion and supervision, the execution of all sanctioned projects would
continue to be held up on one pretext or the other.

Ambala-Patiala-Bhatinda-Ferozepur Co—axial cable Project
Audit Paragraph

1.64 In june, 1966 the department prepared a project for laying
of Targe tube co-axial cable along with co-axial equipment between
Ambala and Bhatinda and small tube co-axial cable between Bhat-
inda and Ferozpur. The work was to be completed in two years.
The project was sanctioned in October, 1966 at an estimated cost of
Rs. 162.32 lakhs; the actual expenditure was Rs. 187.51 lakhs.

Laying of cable commenced, in July, 1966 and was completed in
March, 1968

1.65 Installation of equipment was completed only in September,
1969 in Ambala-Patiala section, in May, 1970 in Patiala-Bhatinda sec-
tion and in April, 1971 in Bhatinda-Ferozpur section. Thus the cable
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(cost Rs. 85 lakhs) laid by March, 1968 could not be put to use for
sbout a year and half in Ambala-Patiala section, more than two
years in Patiala-Bhatinda section and three years in Bhatinda-Feroz-
pur section resulting in loss of potential revenue of Rs. 0.74 lakh per
annum, The department stated (November, 1973) that the equip-

ment for Bhatinda-Ferozepur section was supplied by Indian Tele-
phone Industries in 1969-70.

1.66. Five terminal/repeater station buildings were to be con-
structed after acquisition of land and two more on departmental sites
available at Patiala and Ferozepur. Land acquisition proceedings for
five buildings were completed in July-August, 1967 and the build-
ings constructed between August, 1967 and March, 1969. For build-
ings to be constructed on departmental sites, the detailed estimates
were sanctioned in April, 1967 (Patiala) and May, 1967 (Ferozepur)

and buildings were completed in July, 1968 and September, 1968
respectively. :

1.67. Twenty-three repeater station huts were to be constructed
en route at a total cost of Rs. 0.69 lakhs. These huts were const-
ructed departmentally. The departmental rulcs provide for main-
tenance cf measurement bocks for all builiias vorks costing
Rs. 1,000 or more. No measurement books were, however, kept for
these huts. Detailed accounts for employment of labour and con-
sumption of materials were also not maintain: i ociles. tonders
were also not called for local purchase of matcritls required for
these huts. The total expenditure on construction of thes> huts were
Rs. 1.01 lakhs, i.e.,, Rs. 0.32 lakh more than the cstimated provision.
The department stated (November, 1973) that the variation belween
actual expenditure and the estimated provision was inescapable and
maintenance of measurement books was not coasidered necessary
for such small works.

[Paragraph 13 of the Report of C&AG for the year 1972-73, Union
Government (Posts and Telegraphs) ].

1.68. According to Audit Para, the project (prepared in June,
1966) was sanctioned in October, 1966 at an estimated cost of Rs.
162.32 lakhs. The work was to be completed in two years.

1.69. The Committee were informed by Audit that Rs. 187.51
lakhs were spent on this project upto September, 1972. By March
1973 the actual expendi*re was Rs. 189.79 lakhs. The break of the
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actual expenditure upto March 1973 against the sanctioned amount
was as given below:—

Pigures in thousands of Rupees

dSamc:tion- Actual Percent-

e age of
actual
expendi-
ture to
sarction-
ed amount

Land 129 241 187

Building 1434 2565 179

Cable . . . . e e . 87387 9419 108

Apparatus and Plant . . . . . 4976 5633 113

General Administration | 95§ 1121 117

16232 18979 117

1.70. The Committee considered the overall increase in expenditure
to be fairly high as compared to the sanctioned amount and engu.red
whether Government looked into this aspect before according revi-
sed sanction. The Secretary, Ministry of Communications has
stated during evidence: “Such a cost examination is made every
time the expenditure exceeds by more than 10 per cent.’

Another representative of the Ministry has added:

“At the time the proposals for revised sanction come up, we
do satisfy ourselves that the reasons given for increases
in cost against particular items are acceptable. In fact,
the revised sanction is not issued unless we go into all
these things. We ask questions.”

1.71. Asked to explain variations in respect of land and terminal

buildings in estimate in such a short period, the Secretary, Ministry
of Communications has stated:

“There was a change in the design of the buildings. Initially,
they were designed to be two-storey or three-storey buil~

dings so that they could also provide for future expan-
sion.” .
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1.72. When the Committee pointed out that plans were found to
be incomplete in many projects of the P & T and it was necessary
for the Department to take precautions to see that they proceeded
on firm lines, the witness has deposed:

“We do that as far as possible. But when a large number of
projects come up, there is bound to be some kind of
interaction between the projects. In another Para, you
will find that the Air-Conditioning Plant was provided for
the Telephone Exchange. But subsequently, different
Divisions came up with a request for accommodation for
coaxial cables and talex. So, such changes do happen.
These are not very many. In this particular case, it was
decided that the building should cater for future expansion
also. That is why we changed the design.

1.73. As regards delay in the completion of these buildings, the
Audit has the following information to furnish: “Time allowed to
the contractors for completion of the buildings was seven to eight
months. The time taken for completion of the buildings was as
under:—

Station Time allowed Work comm- Completed ‘Time taken
enced

Bhatinda . . . 8 months 29-10-1967 22-3-1969 16 months
Sangur . . . 8 months 29-10-1967 26-8-1968 10 months
Barnala . . . 8 months 9-10-1967 24-8-1968 10 months
Dhuri . . . . 7 months 23-2-1968 28-3-1969 13 months
Kotkapura . . . (@ 24-1-1969 December, 67 13 months
Ferozepur (department-

al site) - . . 7-months 27-8-1967 - 4-9-1968 12 months
Patiala (departmental

site) . . . 8 months 21-7-1967 15-7-1968 11 months

(a) Information not readily available.

1.74. When the attention of the representative of the Department
was drawn to the above position, he hii, cxplained: “We find that
the delays are nominal, about a month or two over the 8 months
period prescribed in most of these cases. The buildings in some
cases were handed over for installation even earlier or the comple-
tion itself was earlier. In the case of Patiala, the work was com-
menced in July, 1967 and physical possession was handed over for
use on 16.6.68, that is, about 11 months. The completion itself was
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a month later. These are fringe items that took a little time. The
buildings were available for use fairly in time, not much beyond
8 months that were prescribed.”

1.75. According to Audit para laying of cable commenced in July
1966 and was completed in March, 1968. The Department, however,
informed Audit that the cable work which included jointing, termi-
nation, transmission testing etc., was completed in early. 1969.

1.76. The installation of equipment was undertaken and comple-
ted as per the table given below:—

Section Commenced in Completed in
Ambala-Patiala . . . . . July, 1967 Srptember, 1969
Patiala-Bhatinda . . . . . August, 1969 May, 1970
Bhatinda-Ferozepur . . . . March, 1969 April, 1971

1.77. The Committee drew attention of the witness to the refe-
rence in the Audit para that the equipment for Bhatinda-Ferozepur
section was supplied by Indian Telephone Industries in 1969-70 and
enquired whether the capacity of the ITI as to how much they could
produce and supply was ascertained before drawing up any program-
me. The Secretary, Ministry of Communications has stated: “We
have a coordination programme with the ITI. We meet twice a year,
first to finalise next year’s programme and then to review the cur-
rent year’s programme. In both these things, ITI tells us that they
can manufacture so many lines, or so many switches or so much
carrier equipments. We take this into account whenever we take
up a project. Of course there will be marginal slip up in all these
things.”

1.78. The Director, Telegraph Co-axial Cable Project informed
Audit that initially there were teething troubles in the equipment
received from ITI and as such various modifications to the equip-
ment had to be undertaken by the Department. The Committee
desired to know what were those defects and whether those were due
to defective specifications, the witness has clarified: “This relates to
4 megawherty co-axial system. The first proto-type was made by
us in our laboratories and was installed between Patna and Sasaram.
Then the ITI took up the production of the first batch, which inclu-
ded the equipments for Poona-Bangalore and Ambala-Bhatinda-
Ferozepur. When we installed the Poona-Bangalore equipment we
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found that there were a number of design short-comings. Our
research men went there and checked up; and made a large number
of modifications at site. By that time, this equipment had already
been manufactured. We said, ‘you send it to the site and we will
carry out the modifications in situ’ We have a large list of modi-
fications carried out. The next batch was without any shortcomings;
it was installed in South India and is working without any trouble.”

1.79. As regards construction of repeater huts, the Department
informed Audit subsequently that these were small huts required
to be constructed at isolated places along the high ways. The esti-
mate for each individual hut was prepared by the project organisa- -
tion on the basis of actual materials required and the prevailing
market rates for the same. Since these huts were very small works
the project organisation had not considered it necessary to keep
measurement books which were essentially required for these works
when payments were to be made to the contractors who should sign
the measurement book in token of their having accepted the mea-
surements. In the opinion of the Director General, Posts and Tele-
graphs, maintenance of measurement books was not necessary in
respect of works not executed through a contractor.

1.80. During evidence the Secretary, Ministry of Communications
has stated:

“Yes. These are small buildings of type design. They are
all identical. About 22 or 3 huts had to be put up on this
route. Initially, when the project evtimate was prepared,
the estimate was prepared on a flat rate of about Rs. 3,000
per building. When the detailed estimate was prepared,
they took into account the location where the hut was
actually to be constructed, it may be on a flat ground or it
may be on the road-side banking. The detailed estimate
came to aboutl Rs. 89,000 for all the buildings and the
actual came to Rs. 1.01 lakhs that is, about Rs. 12,000 more.
In all these cases, the steel doors were bought after cal-
ling of quotations. The bricks were bought at controlled
price; the cement was bought at controlled price. There
was a genuine misunderstanding about maintaining or
not maintaining measurement books. The measurement
books were at that time for the purpose of paying the
contractor, i.e.,, when we get the job done through a con-
tractor, then we maintained the measurement books and
the contractor also signs the measurement books. We
make payments to him according to the quantities shown



in the measwrement books. There was a gonuine risi-
understanding about it. It was only after the Audit peta
was received by us that we issued the instructions that
even if the job is done departmentally, the measurement
. books have to be maintained. We are sorry for this

. lapse.” - A ,

1:81. When his attention was drawn to the fact that according to
Audit para the Departmental rules provided for the maintenance of
measurement books in all building works costing Rs. 1000 or more,
the witness has deposed: “I do admit the lapse. - It was not the in-
tention of doing away with any Government rules. If you see the
rules it does create a genuine misunderstanding. 1 had discussed
it with the A.G., P & T also. At the end of the rules, you will find:

“All measurements in the measurement books should be taken
in the presence of the contractor or his agent who should

then sign the measurement books in token of having accep-
ted the measurement.”

This gave rise to a genuine misunderstanding that the measurement
books were required only where the payments to the contractors
had been made. In this particular case, all the buildings were iden-
tical in nature. Only their location was different. Therefore, the
foundations had to be slightly different. Even if you see the actual
cost of the buildings, it is, more or less, the same.”

The witness has further stated: “I examined this. I certainly
fedt that we should have kept the measurement books.”

1.82. As regards the number of labourers employed in each hut,
it was stated by the Director, Co-axial Cable Project, New Delhi to
Audit that it would not be possible to work out the pumber of labowr
actually employed for the construction of each hut.

1.83. Asked to state what was the difficulty in calculating the
cost of labour for each hut when the distance between two huts was
not Jess than six mines and different sets of people were working on
different days, the witness has stated that these were done depart-
mentally, “the labour was on muster roll and the labour cost was
allocated to each hut. This is a common muster roll.”

- 1.84 The Committee have rioted that the Ambaln-Patiala-Bhatin-
da-Ferowepur co-axial cable project was sanctioned at an estimated
cost of Rs. 162.32 lakhs and by March 1973, the actusl expenditute
‘was Bs. 13970 lakhs, The Committee have also noted that the pée-

20 LSy



eontage of actual expenditure to samctioned amount was 187 in reg-
poct of land, 179 in respect of building, 108 in respect of cable, 113
in respect of appratus and plant and 17 on General Administra-
tion. The Committes consider the overall increase in expenditure
to be high as compared to the sanctioned amount. They would like
the Department to conduct a thorough probe with a view to seeing
whether the increased expenditure was due to change of designs,
delays in execution or improper planning. The Committes would
like to be informed about the results of the probe in due course.

1.85. The Committee have noted that the equipment for the
Bhatinda-Ferozepur section was supplied by the Indian Telephone
Industries in 1969-70. The Committee are constrained to obhserve
that there was no proper coordination with the ITI in the matter
of the supply of the equipment. The Committee would stress the
desirability of drawing up of fixed time schedules in the delivery of
the equipments in consultation with the ITI.

1.86. As regards the repeater huts, the Committee very much
regret, to observe that the concerned officials did not consider it
mecessary to maintain measurement books in respect of works not
executed through a character. The Committee have noted the Sec-
retary, Ministry of Communications, has admitted the lapse. The
Committee insist that in future measurement books would invaria-
bly be maintained in respect of building works, constructed depart-
mentally or otherwise, costing Rs. 1000 or more.

1.87. It should have been possible for the Director, Co-axial Cable
Project, New Delhi, to specily the number of labour actually em-
ployed for the comstruction of each hut. The Committee consider
that the details of expenditure incurred on labour, even though they
are on muster roll, employed in departmental construction works
should invariably be maintained. The Committee sincerely hope
that there was no malpractice.

Crossbar telephone exchange at Jodhpur
Audit Paragraph

1.88. To meet the pressing demand for telephone connections, a
project was sanctioned in February, 1964 at an estimated cost of
Rs. 33.23 lakhs for installation of 1800 lines strowger type exchange
at Jodhpur in replacement of existing 960 lines manual exchange.
As the demand for telephones was meanwhile increasing it was de-
-cdded to increase the capacity of exchange further to 4000 lines and
a revised project wag sanctioned in July, 1965 for Rs. 69.19 lakhs



At that time the project was expected to be completed in 1967.
This sanction was further revised to Rs. 89.58 lakhs in April, 1967
when it was planned to instal a crossbar exchange instead of a
strowger exchange as decided earlier. The work started in Janu-

ary, 1965 and the exchange was commissioned after seven years in
March, 1972.

1.89. The project comprised the following major components:—

(Rs. in lakhs)

Building with electricinstallation

. . . 14 56
Air-conditionirg 2.19
Equipment §2-60
Laying of cables 20- 213

1.90. (i) Building

Tenders for construction of the building wege called for in Janu-
ary, 1965 and the work awarded to a contractor in March, 1965 for
completion within sixteen months. This contract did not include the
following items of work for reasons stated against each:

Items of work

Reasons
(a) Hzat installation treatment and water proofing of
the roof The ratestend.red by the contr-
actor  m:ntioned above were
high.
(b) Canteen and kitchen counters. Drawings were ready only in
June, 1967.
(c) Wall pancliing and false ceiling Drawings were  ready  only
in July, 1967.
(d) PFlooring in the battery room. Specifications were reucdy only in
February, 1968.

1.91. The building work was started in April, 1965 when the site
Yor construction was handed over. The contractor had to undertake
additional works of construction of canteen and kitchen counters for
which drawings were received in June, 1987. Details of cable trenches
in the building were available only in February, 1968. The contrae-
tor, therefore, completed the work in May, 1968.

1.92. Separate contract for heat insulation treatment and water-
proofing of the roof was executed in June, 1967 and the works were
completed in November, 1987. Estimate for wall panelling and false
ceiling was sanctioned in February, 1968 (7 months after completion
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of drawings) and these were completed in May, 1968. Contract for
flooring in the battery room was executed in August, 1968 (6 months
after the specifications were ready) and the work was completed in
November, 1968. Thus the building was compieted in about 44 months
instead of 16 months. Pending completion of all the items of work,
part of accommodation in the first floor of the building was handed
over in July, 1867 to Engineering branch for commencing installation
of equipment.

(i) Air-conditioning

1.93. According to manufacturers’ specification, crossbar equipment
should not be stored in open air and plastic bags containing them
should be opened in air-conditioned rooms. The project estimate pro-
vided for an air-conditioning plant, the estimate for which was sanc-
tioned in March, 1965 for Rs. 2.19 lakhs. The specification was, how-
ever, approved only in May, 1967. According to the department the
delay (over 26 months) in finalising the specification of the air-condi-
tioner was due to the fact that the proposed (September, 1965) co-
axial and telex services, which also required air-conditioning, were
to be accommodated in that building. Indent for the purchase of the
air-conditioner was placed in September, 1967 with the Director
General, Supplies and Disposals. The drawings sent with the indent
contained some discrepancies and omissions which were settled by
March, 1968. Tenders were thereafter invited by the Director Gene-
ral, Supplies and Disposals, and after settlement of various points
raised by the tenderer, orders were placed cn a firm in March, 1969
for supply and installation of the plant by June, 1969. The firm sup-
plied the plant by July, 1969 and installed it by December, 1969; but
it could not be commissioned as there was no power connection.

1.94. The department deposited Rs. 40,000 with the State Electri~
city Board and applied for a total power load of 350 kw in October,
1967. Since only 15 kw were sanctioned by the Electricity Board,
the Board was remained in February, 1968 for sanctioning the balance
335 kw. The Board requested the Postmaster General in March, 1968
to intimate the immediate and the balance of power requirements in
a phased manner, The Postmaster General replied in January, 1969
that immediate requirement was additional 40 kw and the balance
(295 kw) would be required within a period of one year. When in
September, 1969 the Electricity Board was ready to meet the power
requirement the power sub-station and transformer, which were to be
provided by the department and for which a provision of Rs. 73,61Y
was made in the project estimate, were not ready.
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1,95. The detailed estimate for the sub-station equipment was sanc-
tioned in February, 1966 and indent for its purchase was placed on
the Director General, Supplies and Disposals in May, 1966. The
equipment was received in 1968. Tenders were invited for installa-
tion of equipment in the sub-station and the work was awarded in
December, 1968 after inviting tenders four times. The contractor,
however, failed to complete the work within the stipulated time and
his contract was rescinded in October, 1970. The work was got com-
pleted through another agency in November, 1970 and required power
was available in April, 1971.

1.96. The tests for commissioning the air-conditioning plant (instal-
lation of which was completed in December, 1969) were commenced
in August, 1971 (4 months after getting the power connection). Cer-
tain defects were noticed in the plant. After a joint inspection in
January, 1972 by representatives of the supplier and Posts and Tele-
graphs department and the Director-General, Supplies and Disposals
the supplier was directed to rectify the defects. The air-conditioning
plant was finally commissioned in March, 1972, ‘

The department, however, had to pay maximum demand tariff
charges since April, 1971 when power was made available, ‘-

1.97. The original supply order included supply of an electronic
air filter (cost Rs. 16,000) to prevent dust from gathering into the
plant.  The electronic air filter received in June, 1973 has not been
installed (December, 1973).

1.98. As commissioning of the air-condxtionmg plant was delayed,
ten window type air-conditioners were purchased in December, 1869
(cost Rs. 0.42 lakh) for unpacking and installing exchange equipment
which had started coming since January, 1967. These window type
air-conditioners could, however, be put to use only from May, 1971
after required power supply was made available in April, 1971. Even
after commissioning of the afr-conditioning plant in March, 1972 six
window type air-conditioners were still in use and four had been kept
as standby (December, 1973). The department stated (January, 1974)
that the window type air-conditioners were proposed to be dxverted_
to other exchanges shortly.

(lil) Equipment

1.99. Installation of equipment was to be completed within abeut
%0 months after receipt, mainly from Indian Telephone Industrics.



Although these were programmed for manufacture between Febry.
ary, 1968 and July, 1968, their delivery conp,menced one year behing
schedule inn February, 1967 and equipment vorth Rs. 51.52 lakhs was
supplied by March, 1989 as shown below:

Rs. in

lakhs
1966-67 . . . . . . . . . . . 2550
 E967-6% . . . . . R R . R . . . 2371
1968-69 . . . . . . . . . . . 33

1.100. As the equipment was not supplied in proper sequence of
installation, staff was posted only. in December, 1968 for installing the
equipment in the proposed exchange after enough basic equipment
had been received. As mentioned above there was also delay in pro-
viding air-conditioning. Ultimately unpacking and installation of
apparatus and plants, which were required to be opened and installed
in air-conditioned rooms, was started in Januaryv, 1969 without air-
conditioning and installation of equipment was completed in March,

1972, but for some equipment received short, broken. corroded aor
damaged.

1.101. As the insurance cover had expired in February-March,
1969, the Indian Telephone Industries refused to make good or re-
place free of cost, the equipment received short, broken, corroded or
damaged. These had to be repurchased at a cost of Rs. 33,146 bet-
ween February, 1969 and October, 1972. The department stated
(January, 1974) that the question of refund of the cost of these equip-
ment was under correspondence with Indian Telephone Industries.

{iv) Cables

1.102. Eighty-nine kilometres of cables of different specifications
were to be laid. Two @etailed estimates for cable laying were sanc-
tioned in 1965 and one each in 1967, 1968, 1969 and 1971. Laying of
cable was expected to be completed within three to six months after
receipt of stores. Laying was commenced in January, 1965 and 66
kilometres (74 per cent) of cables were laid by March, 1873. The
remaining work was held up for want of cables (September, 1978).

As against the estimated cost of Rs. 89.58 lakhs, total expenditure
on the project up to March, 1873 was Ra. 104.13 lakhs. The cost will
increase further when cable laying is completed.



The exchange with an installed capacity of 4000 telephone lines
was commissioned in March, 1972, In September, 1973, 3520 connec-
tions were working from the exchange, and 23 applicants were await-
ing new telephone connections.

' [Paragraph 14 of the Report of Comptroller and Auditor General
of India for the year 1972-73, Union Government (Posts and
Telegraphs)]

1.108. The Committee enquired from the representative of the
Ministry the necessity for replacing the proposed.1800 lines stronger
type- exchange at Jodhpur by a crossbar exchange although'it was
known that the crossbar exchange was not functioning satisfactorily
and giving considerable trouble in the Bombay Fort Exchange as well
as in Delhi Karol Bagh Exchange. The Secretary, Ministry of Com-
munications has stated in evidence: “We have got cross bar system
in about 40 exchanges in the country. Excepting for three exchanges
in Bombay and four exchanges in Delhi which are subject to heavy
load, all the other exchanges are working quite satisfactorily.”

1.104. As regards the defects noticed, the Secretary, Ministry of
Communications has stated:

“When. those exchanges started giving trouble, particularly, in
Bombay and Delhi, we investigated why it was giving
trouble and then we found that for light traffic the equip-
ment was all right but for heavy traffic, certain componenta
were giving way like spark quench circuits or contacts.
All these were studied by a number of our engineers both
from ITT as well as from our research centre and for every
defect that was noticed, we worked out a solution, and this -
solution is now being applied and for the past 18 months
we are working on these Delhi and Bombay exchanges try-
ing to rectify these defects.”

He has added that for the rectification work, the original suppliers
were giving the materials free of charge. Excepting in one exchange,
al] the rectification work was being done by the Indian engineers,

The Secretary, Ministry of Communications has added

“In Karol Bagh, taking the total amount of work ihvolved we have
done 38 percent of the work. That is. we have taken into secount -
the number of circuits to be changed, the number of wires to be sold-
ered and the total work will be completed by the end ot December.

i
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In Jor Bagh we have done 03 percent and in Janpath the ITTis doing
this work because that exchange was supplied by ITI and they have
done 48 percent of the work. The subscriber will not feal the effect
till we have done 80—85 percent of the work.”

. 1.105. Questioned about the particular reasons for switching over
to.cross bar system in respect of the Jodhpur Exchange, the Secretary,
Ministry of Communications has stated that the idea at that time was
that there should be complete changeover from the Strowger to Cross-
Bir. In other words, when a new exchange ‘was put up, it shéuld be
a Tross:bar exchange to the extent that the ITI manufacturing capa-
dty could ineet the requirements.

" He has further stated: “The idea is that eventually we are going
to link up all these exchanges by national dialling. If at this line
we do not take steps then in future when national dialling is intro-
duced, these exchanges cannot form part of the neiwork and at a
latter stage, we may have to incur a very much larger amount..
it we are going to have a rational dialling which we are bound to
have some day or the other, we have got to have exchanges which
can ﬁt in thh the natlonal dlal]mg »

1 106 Audlt has pomted out the delays in the ﬁnahqation of draw-
ings and specifications for canteen and ki‘chen coun‘ers, wall panel-
Bng and false ceiling, flooring in the battery room and 'sanctioning
the estimates for the same. Questioned about the reasons for delay
in respect of these items, the representative of the Department has
stated: “These are not the essential ingredients of the buildings.
The itemns required at the time of eommissioning of the exchange
afe not required too much in advance. They were not included in the
building .éontract...... There are certain items which might he de-
cldéd 1ater on and that is why they were decided and dealt with
sepatately. These items were ready before the eqmpment installa-
tioh 'was started.”

The Secretary, Ministry of Communications has, however, agreed
with the views of the Committee that if the contraet for these items
had been given when the building contract was awarded the work,
would have been completed earlier and much cheaper.

1.107. Asked to state why the details for cable trenches were avail-
able only in February, 1968, more than 21 months sfter building work
was started in April, 1965, the representative of the Department has
stated that this was an item which was done according to the load
given by the Indian Telephone Industries who supplied the equip—
ment. The detajls were available after they got the design from the



Indian Telephone. lnduh'iu and then the eable project was conh'act-
o and awarded.

1.108. Why should the details be available.in February, 1968 if they
were. to be done by the Indian Telephone Industries, the Committee
asked. The Secretary, Ministry of Communications had no direct
answer to this question. He has stated in reply: “It has so happened
that the equipment had not arrived which could be installed. The
contractor gave the room for equipment installation when the ‘equip-~
ment came. Though, strictly speaking, the building should have been
completed in all respects roundabout July, or August, 1966, I do not
think any pressure was put on the contractor to finish all those
only because equlpment was not likely to be ready.”

He has admitted that the baggest failing of the Department was
that there was no PERT chart to keep a watch on the de}iveries of
various components aecording to the dabes targeted.

- 1.109. The Comrmttee enqtm'ed why it took as long as 20 months
from September, 1965 to May, 1967 to finalise specifications of air-
conditioning plant and another 4 months to send the indent to the
Director- General, Supplies and Disposals in ‘September, 1967 when
it-was known in September, 1965 that co-axial telex services were to
be accommodated in the same building and were also to be air-con-
ditioned. The representative of the Department has stated in reply:
“I would not be able to-say why it-heppened. I can only say how
it happened. First, they thought of the exchange being air-condition-
ed. Then, the co-axial cable and the teleprinter exchange were also
to be located in this building. These were also to be air-conditioned

under a policy decision. . So, the air-conditioning load on this.was.
also to be add

. L 110 'I‘he representatwe of the Departme 't had no adequate
answer to the question as to why the work was. done piecem=al and.
why the whole air-conditioning load was not calculated at once. . Ac-
cording to the audit paragraph, indent for the -purchase of the air-
conditio~er was placed in September, 1967 with the Director Genera],
Supplies and Disposals. The drawings sent with the indent contain-
ed seme discrepancies and omisgions which were seitled by March,
1968. The Committee enquired why the drawings (prepared in 20
morths) contained discrepancies and omissions which required. an-
other 6 months for settlement before the tenders could b~ ca'led.
The raenresentative of the Department has admitted that there were
mistakes and errors in filling up the indemts. Ile had no answer to



the question as to why it teok 6 months for settlement of the discre=
pancies, The Secretary, Ministry of Communications; however, has’
informed the Committee that if a target date had been fixed for the
completion of these items, the work could have been done earlier.
He has added: “If it (delay) had happened in one or two cases, then,
I 'would have termed it as 2 lapse. But, when I find that in every
project that I' examine there is no date fixed for any of the compon-
ent works, I would only sdy that it was a shortcoming in our pro~
cedunl methods.”

111. According to the audit para, . the Department deposited
Rs. 40,000 with the State Electricity Board and applied for a “total
power load of 50 kw in October 1967. The Board requested the
Postmaster General in March 1968 to intimate their immediate and
the balance of power requirements in a phased manner. The Post.
master General replied in January, 1969, that is after 9 months, that
immediate requirement was additional 40 kw and the balance (205
Kw) would be required within a period of one year. When in Sep-
tember, 1969 the Electricity Board was ready to meet the power re-
quirement the power sub-station and trsnsformer, whigh were to be
provided by the department and for which a provision of Rs. 73,617
was made in the project estimate, were not ready. The Secretary,
Ministry of Comanunications, has admitted that there was delay on
the part of someone. He has added “In providing the sub-station, -
there was a delay of over 24 years. We have called for the explana-

tion of the officers concerned.”

1.112. The Committee posed the question whether it would not be
desirable to conduct a study to work out the total loss of revenue on
account of various delays, omissions and other things and also whe-
ther it would not be worthwhile to conduct an enquiry into the work-
lng of P & T Department to improve things. The Secretary, Ministry
of Communications has stated: “Some cases were referred to relat-
ing to 1970-71, viz. works carried out by the Circles. In these cases.
we have nominated officers and told them to have a time-bound pro-

gramme and follow it.”

1.113. According to the Audit, tenders were invited for installation
of equipment in the sub-station and the work was awarded in Decem-
ber, 1968 after inviting tenders four times. The Committee wanted
to know the circumstances in which tenders had to be called for four
times before the work could be allotted to the contrector in Decem-
ber, 1988. They also wanted to know why it took 21 months to review
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the work, The Secretary, Ministry of Communications has stated in
reply: “This is something which I myself could not understand. It
is a fairly simple work costing Rs. 6,000|-. On the first three calls,
there was no response at all; and on the fourth call, a tenderer accept-
ed the work. ......The first call for the tender was on the 12th July,
1968. There was no tender received against this call. The second
call was on 3rd August, 1968. There was only one tender received.
This single tender was 35 percent above the rates and because it was
high, it was also rejected. The third call wag on 30th October. Two-
tenders were received and both were 33 percent and 31.75 percent
above the rates and they too were rejected. Finally the fourth call

was on Bth December. A single-tender was again recetved whiclkr was~ -

29 percent above the indicated rates. This was received on 30th of
December, 1988. The time for the work, I think, was for 45 days. 1
really do not see any justification why we waited for 21 months to
rescind the contract. Apparently, the contractor asked for some pay-
ment on some other works. There was a dispute between him and

the Wing. We have called for the explanation of the Officer con-
cerned.”

1.114. The Committee enquired why it took as long as 11 months’
from April, 1971 to test and commission the air-conditioning plant
(in March, 1972). The Deptt. had no satisfactory answer to this
question. The only submission made by the representative of the
Department was as follows:

“The air-conditioning plant was installed by December, 1969.
The power became available in May, 1871. After May,
1971 when power became available ‘o the air-conditioning
plant, the contractor was intimated and he came and com-
missioned the plant and the plant started working in
August. It was commissioned by March, 1972.”

1.115. According to the information furnished by the Assistant
Engineer, Phones, Jodhpur to the Director General, Supplies and Dis-
posals in April, 1973, the Department had to pay to the State Electri-
citv Board Rs. 55,853 without utilising power to that extent for the
period April, 1871 to March, 1972. Audit has observed that “as the
equipment was not supplied in proper sequence of installation, staff
was posted only in December, 1968 for installing the equipment in the
proposed exchange after enough basic equipment had been recelved.”
The Committee asked the Deptt. to state the reasons for the nan-
supply of the equipment by the Indian Telephone Industries in pro-



per sequence. The Secrefary, Ministry of Commuunications 'has
stated: “We have had number of coordinating meetings with the FFI.
They had genuine difficulties in supplying the iron work. Irom work
was the first item which was to be put in the exchange. They sup-
plied the most sophisticated equipments all of which were getting
locked up. We must have the iron work first so that we could start
Installation of the exchange. It was only in the last two years or
#0 that they have made a tremendous effort in the supply of iron
work first. Today for the exchanges, they are supplying the irdn
work first.”

1.116. Audit has pointed out that installation of the equipment was
ecompleted by March, 1972 but for some equipment received short,
broken, corroded or damaged. - As the insurance cover had expired in
February-March, 1969, the Indian Telephone Industries refused fo
make good or replace free of cost, the equipment received short,
broken, corroded or damaged. These had to be re-purchased at a cost
of Rs. 33,146 between February, 1969 and October, 1972. In reply to
@ question, the Secretary, Ministry of Communications has stated that.
out of Rs. 33,146, the ITI had paid for most of the claims except for
Rs. 7,000 which was to be borne by the Department.

-.1.117. The Committee wanted to know the total up-to-date expen-’
diture on this project. The representative of the Deptt. has stated
during eviaenee .that the revised. estimate for the -project was
Rs. 129.51 lakhs. The actual expenditure up-to-date, however, was
of the order of Rs. 118.19 lakhs

1.118. The Committee fail to wndérstand why the P&T Department
santtioned a project in February, 1964 at.an estimated cost of Rs. 33.23
Jakhs for installation of 1800 lines strowger type exc'lumge at Jodh-
pur. In Apri', 1967 it was decided to instal a controversial cross bar
exchange manufactured by a Multi-national Corporation instead of
the strowger exchange and for which a reviséd sanction for Rs. 89.58
lakhs was issued. The Committee noted that there was a difference
of opinion at the time the work was started. The work was started
in 1965 and the éxchange wis commissioned after sevem years #l.
March, 1972. From the time it was decided to instal a'crosshar ex-

change upto the time it was completed, there has been a long series
of delay in the completion of differemt components of the preject,

viz. building with e’ectric installation, meonditnonmg .installation
of equipment laying of cables etc..

" L119. It is a sad commentary on the performance of the Depart- -
ment that the details for cable trenches were available only in Feb-
ruary, 1968, more than 34 months after the building work was started



in April, 1965, It appesars to the Committee that there was no proper
coordination with the Indian Telephone Industries. This is also evi-
dent from the fact that the delivery of equipments by the Indiam
Telephene Industries commenced one year behind schedule in Felbw
ruary, 1967, The Committee would urge that there should be effective
coordination between the P&T Department and the Indian Telephone
Industries. Schedules of deliveries of equipment to the P&T Depart-
ment, should be drawn up in consultation with the LTI and those
schedules should be scrupulously adhered to.

1.20. The Commiitee regret that it took the officials as long as @
months for settiement of the discrepancies noticed in the drawings
sent with the indent for the air-conditioner. The delay of over 28

months in finalising the specifications of the air-conditioner is alse
inexcusable. !

1121. Equally unpardonable is the delay of about 23 years im
providing the power sub-station. The Committee note that the ex-
planation of the officers concerned has been called for. They would
like to know the results of the action taken against them in due course,
In this context, the Committee note with concern that the Depart-
ment had to pay to the State Electricity Board Rs. 55,853 as maximum
demand tariff charges although power was not utilised to that extent.

1.122. The Committee have noted that the tenders for installatiom
of equipment in the sub-station had to be invited four times and the
work was awarded in December 1968. They note with surprise that
it took as long as 21 months rescind the contract of the contractor
who failed to complete the work within the stipulated time, As has
been admitted by the Secretary, Ministry of Communications, there
was no justification for waiting for 21 months before rescinding the
contract. The Committee note that the explanation of the officers
concerned has been called for.

1.123. From the facts brought to light in the course of evidence
tendered by the representatives of the Ministry, the Committee have
come fo the conclusion that the delays were as much due to the pro-
cedural defects as the failures on the part of those responsible for
their execution. The Secretary, Ministry of Communications, has
admitted before the Committee that the biggest failure of the De-
partment was that there was no PERT chart to keep a watch on the
deliveries of various compoments according to the target dates fixed.
He has frankly adibitted the lipses when he said: “But, when I find
that in overy prejost that I examing there is no date fixed for any
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of component works. I would only say that it was a shertcoming s
eur procedural methods.” The Committee, however, are strongly of
the opinion that mere admission of procedural lapses or failures of
human agency would not help to improve matters. Steps must be
taken without delay to see that they do not recur.

Microwave link connecting Coimbatore Kozikode and Ootacamund.

Audit Paragraph

1.124. In may, 1966 the department prepared a scheme for linking
Coimbatore with Kozikode and Ootacamund by means of microwave
radio relay system with the object of providing:

(a) more reliable telecommunication facilities,

(b) 108 channels (which could be increased to 300 channels
with additional investment), and

(c) subscribers’ trunk dialling facilities.

The project was expected to yield a net profit of Rs. 9.57 lakhe
per annum.

1.125. The scheme comprised the following major components:—

(i) acquisition of land and construction of microwave build-
ings and repeater station;

(ii) erection of masts and antennas;
(iii) installation of radio and associated power equipment; and

(iv) laying of cables for extending the circuits from microwave
buildings to carrier stations.

The project was sanctioned in April, 1967 (estimated cost Rs. 32.98
lakhs) and was expected to be completed within a period of 15
months,

1.126. The sites for construction of buildings and repeater station
were acquired by May, 1967. Tenders for. civil. works were invited
in October, 1967 and works awarded to contractors by March, 1968.
The delay in inviting tenders was due to time taken in preparation
of site plans, detailed drawings and tender documents. The table
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below indicateg the dates of commencement of works and their com-
pletion.

Date of commence- Dus date of comple- Actual date of comple-

ment tion as_per agree- tion.
ment
Kolaribetta (Repea-
ter station) . . March, 1968 September, 1968 December, 1969
Ootacamund . . March, 1968 Septemb:r, 196§ October, 1969
Kozikode . . PFebruary, 1968 September, 1968 October, 1969

Coimbatore . . March, 1968 July, 1968 Octobzr, 1969

1.127. According to the department the delay in construction of
buildings was due to shortage of cement and steel which were to be
supplied by the department and monsoon and difficult terrain at
Kolaribetta, but portions of the buildings where the equipment was
to be installed were ready between January, 1968 and May, 1969.

1.128. Contracts for construction of foundations for towers and
erection of towers were executed in February, 1968. Foundations
were laid at Coimbatore, Ootacamund and Kozikode in WMay-
June 1968 and at Kolaribetta in February, 1969. For supply of tower
materials order was placed on a firm in March, 1967 for delivery by
November, 1967. The tower materials were, however, supplied by the
firm only in August 1968 and erection of towers at Coimbatore,
Ootacamund and Kozikode was completed in October-November, 1968
and at Kolaribetta in March, 1969.

1.129. Equipment for the project was to be supplied by the Indian
Telephone Industries Limited (partly by manufacture and partly by
import). Orders for supply were placed on Indian Telephone Indus-
tries in July, 1966 and it was asked to indicate the programme of
supply. However, no programme was drawn up as Indian Telephone
Industries had difficulties in importing components due to shortage:
of foreign exchange. Supplies were commenced in piecemeal from
October, 1966 and continued till September, 1971. Major items of
equipment were received between October, 1968 and January, 1970
and these were installed between July, 1969 and May, 1970. Mean-
while, preliminary testing of the microwave link started in Decem-
ber, 1969 and continued till September, 1970.

1.130. Final “proving in" tests were started in October, 1870 For
eonducting “proving in” tests microwave testing instruments were
essential for which orders were placed on Indian Telephone Indus-
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tries in November, 1967 Indian Telephone Industriss, however, ex-
pressed (February, 1968) its inability to supply the instruments for
want of foreign exchange. After foreign exchange became available
in October, 1968 competitive tenders were invited (May, 1969) and
orders for instruments were placed in November, 1969. The instru-
ments were received in December, 1970. Meanw}nle tests were start-
ed with the help of some .mstruments borrowed from the Telecom-
munication Research Centre, New Delhi. The tests which normally
take two to three months continued for about six months till March,
1971 as several defects in the system were noticed and these had to

be rectified. The microwave link was finally commissioned in March,
1971.

1.131. The equipment for subscribers’ trunk dialling between
Coimbatore and Ootacamund stations was, after successful ‘acceptance
testing’, made over in March, 1970 for arranging traffic trials and
commissioning after microwave channels were ready. But the subs-
cribers’ trunk dialling system between these two stations could be
commissioned only in March, 1972 due to certain defects in metering
and modifications of some equipment by the Telecommunication
Research Centre. Even after the microwave link was established in
March, 1971, subscribers’ trunk dialling facility between Coimbatore
and Ootacamund could not be provided till March, 1972.

Against the estimated cost of Rs. 32,98 lakhs total expenditure on
the project upto September, 1973 was Rs. 33.20 lakhs,

1.132. The department stated (January, 1974) that as this was the
first microwave system installed by using indigenous design (that
by Telecommunication Research Centre) and equipment (manufac-
tured by Indian Telephone Industries) delays due to teething troubles
and initial problems were unavoidable.

[Paragraph 15 of the Report of the Comptroller and Auditor
General of India for the year 1972-73, Union Government
(Posts and Telegraphs)]

1.133. According to Audit Para, the project was sanctioned it
April 1967 (estimated cost Rs. 32.98 lakhs excluding over-heads) and
was expected to be completed by June, 1968. Construction of micro-
wave buildings and repeater Stations commenceéd in February-March,
1968 after acquiring sites for them and the works were ﬂnally com-
picted in October-Detemnber 1969.
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1.134. The Committee were informed by Audit that cost incurred
won construction of the four buildings as per Financial Stock Taking
Report (30-9-1969) was as under:

(Rs. in lakhs)

Kolarjbetta )
Ootacamund 064
Kozikode . . . . 0- 56
Coimbatore . . . . . . . . . . . 1-07

1.135. Asked to state the reasons for delay of 2% years after the
acquisition of sites in May, 1967 to construct four buildings, the
dMember (T.D.), P&T Board has stated during evidence:

“There were four buildings involved in this project. The
wommencements of one was in February and of three in
‘March, 1968. The due date of completion was September,
1968 in respect of three and July 1968 in respect of the
fourth. Three were completed in October, 1969 and one
in December, 1969. The buildings were given for occupa-
tion and installation of equipment even earlier than the
formal date of completion, We had the Coimbatore build-
ing available for installation in December 1968 itself and
the building at Ooty by March, 1969 and Calicut by June,
1969 and Kolaribetta by September, 1969. The buildings
were available for installation much earlier but the finish-
ing took time...The difficulty that they had mentioned was
‘that the cement was not available. They seem to have
got it locally by some arrangement.”

1.136. To a question as to what efforts were made to obtain cement
‘beforehand, the witness has expressed his inability to find out what
-exactly had happened and has stated: “It is done at the project level.
‘We are unable to find information at this stage as to how cement was
made available locally.” He has added: “The reasons that I have
‘got here are that there was a shortage of cement and there was a
very heavy monsoon at that time.”

1.137. When the Committee pointed out that for RCC, the day
‘when the roof is cast, there should not be rain, otherwise it is very
helpful for civil construction work, brick work and concrete work,

‘20 LS—4,

™



4

and enquired what the Department would have dor.le if it had been
a war work or work of an emergency nature, the w1tne.ss has agreed
with the Committee and stated, “they would have certainly done it

1.138. Asked to explain the delay of nine months in the supply
of tower materials by M/s. Alcock Ashdown and Company, the Sec-
retary, Ministry of Communications has deposed during evidence:
“This Company was entrusted with the work of designing and manu-
facturing the towers for the first time in the country. The microwave:
towers were still being imported, The design required some special
considerations like having proper strength and standing the wind
load. Personally, I feel, they did an excellent job. I am saying this-
with the background of subsequent experience with other firms. They
did take 7 to 8 month longer. But they were quite earnest about it.
They completed the job. Unfortunately, after that, they closed down.™

1.139. As regards supply of equipment for the project, Audit para
stated that order was placed on the Indian Telephone Industries
1td., in July 1966. Supplies were commenced in piecemeal from
October 1966 and continued till September 1971 as the concern had’
difficulties in importing components due to shortage foreign exchange.

1.140. Referring to another instance of delay of 5 years in the:
supply of equipment for the project, order for which was placed on
the Indian Telephone Industries in July 1966 but supplies completed
in September, 1971, hte Committee desired to know what sort of
coordination existed between the ITI and the P&T Departments in
planning for execution of such projects and whether the ITI's plan-
ning was tied down with the projects planned for this Department.
The witness has explained the position in the following words:

“We did not expect that it would take five years. This was the
first time that the microwave equipment was designed in
the country. We made a prototype in Delhi; we tried it
out and we sent it down to the ITI, for productionising
it. We expected that it will be completed in 2 to 3 years.
We expected that it will be received by 1969. They actually
supplied all the equipment by 1969. But what happened’
was that between 1969 and 1971, some of the items had to
be either modified or sent back to the Factory for making
certain changes. This went on till 1971 after the actual
testing took place. The testing also took about 1% years or
50 because this was the first equipment that we designed
and we had to be absolutely sure that it was going to work:

oy
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well, After 1972, I am very happy to say that the equip-
ment has not even had one hour shut-down, that is, for the

last 2 years.”

1.141. As regards procurement of microwave testing instruments
for conducting “proving in” tests, the Committee enquired what
advance action was taken to get the foreign exchange released for
the I1.TI. The Secretary, Ministry of Communications has stated:

“What we did was this. Since they did not have the foreign
exchange and the P&T had some foreign exchange with
it, we imported these instruments. Even then, the instru-
ments came late, They did not come on time. We had the
instruments at the Research Centre at Delhi and we sent
them to assist in the installation.”

1.142. Asked as fo why order for testing instruments was not
placed with the Indian Telephone Industries alongwith all other
equipment for the project in July, 1966, the witness has stated: “In
1966, we did not place and firm orders. It was ad hoc information
about the equipments that were required for all the projects.”

1.143. The Committee drew attention of the representative of
the Ministry of Communications to the following two references
made in the Audit para in this regard that “Equipment for the pro-
Ject was to be supplied by the Indian Telephone Industries Ltd.
(partly by manufacture and partly by import). Orders for supply
were placed on Indian Telephone Industries in July 1966 and it was
asked to indicate the programme of supply” and “Final ‘proving in’
tests were started in October 1970. For conducting ‘proving in’ tests
microwave testing instruments were essential for which orders
were placed on Indian Telephone Industries in November 1967, and
wanted to know what the Department was doing between July 1966
and November 1967, the witness stated: “We had given indications in
an ad hoc order.”

1.144. According to the Audit para, tests which normally take
two to three months continued for about six months till March 1971
as several defects in the system were noticed and these had to be
rectified. The microwave link was finally commissioned in March
1971. The Committee desired to know what were those defects and
whether those were due to defective design or manufacture. The
witness has clarified: “It was due not to any defect in the manufac-
ture but in the design.” Asked who designed it, the witness has said
that it was done in the Telecommunication Centre and has added:
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_*“I would not call it a major defect, because in most cases when
an equipment is designed for the first time, it works very well in
the laboratories; but when there is a prototype, it creates a lot of
difficulties. When we had it from Japan for the Calcutta-Asansol
system, the entire thing failed. They had sent replacements and a

team of theirs worked for 12 months. This happens in the case of
all the designs.”

1.145. Explaining the present position in this regard, the Joint
Secretary, Ministry of Communications has stated: “We have to
provide the additional set on the route and then it will be connected.

1.146. Asked whether the system was now working with the
standard efficiency, the Secretary jhas stated: “It is functioning
very well. There is absolutely no trouble about the system.” The
witness has further stated that the “First microwave system was
imported. These are in the North-Eastern route-Asansol connected
with Shillong and further upto Gauhati; in the West linking up
Jullundur with Srinagar and Delhi to Jaipur......... They are all
working extremely well. Efficiency is about 99.9 per cent.”

1.147. To a query whether microwave system was more reliable
than the other alternative systems the witness has deposed: “This
is more reliable than co-axial system. In the Fifth Plan we are hav-
ing fairly ambitious plan to duplicate the main routes by microwave
system. We will put microwave system where we have co-axial
system so that the load can be shared and if one system fails, the
other can work. Television Bearer channels are going to be provided.
We are making a provision for that so that ALR. may have the
benefit of the scheme later on.”

1.148. Dealing with comments of Audit that “the equipment for
subscribers’ trunk dialling between Coimbatore and Ootacamund
stations was, after successful ‘acceptance testing’, made over in March,
1970 for arranging traffic trials and commissioning -after microwave
channels were ready” and “even after the microwave link was esta-
blished in March 1971, subscribers’ trunk dialling facility between
Coimbatore and Ootacamund could not be provided till March 1972”,
the Committee enquired why it took two years (from March, 1970
to March, 1972) to rectify the defects in metering and to modify some
equipment before STD facility could be introduced between these
two stations. The Secretary, Ministry of Communications has stated:
“Acaually, this STD between Coimbatore and Octacamund was not
part of the initial project. The project only provided for the micro-
wave link so that in future STD could be installed. After microwave
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link was installed, we found if the S.T.D. was used, it was giving
certain wrong metering indications at either end. We wanted to be
absolutely sure that the defects which gave rise to such wrong
metering indications were removed before the S.T.D. was commis-

sioned. That has been done and for the last two years the S.T.D. has
been working extremely well.”

1.149. According to Audit para, the Deptt. stated (January, 1974)
that as this was the first microwave system installed by using in-
digenous design (prepared by Telecommunication Research Centre)
and equipment (manufactured by Indian Telephone Industries) de-
lays due to teething troubles and initial problems were unavoidable.
The Committee desired to know to what extent the Deptt. has succe-
eded in making indigenously some of the parts used in the microwave
system which were hitherto imported. The Secretary has stated:
“Few components are imported in this country even now. To make
them indigenously is not a viable proposition. Its cost is very small
compared to the tctal cost of the project. Antennas are imported.
We in P&T have a proposal to make antennas. Electronics Corpora-
tion in Hyderabad also have a project for making them. Electronics

Corporation tell us that they have finalised the design and an antenna
is ready for test.”

1.150. Asked further how the Department ensured that when a
project of this nature is sanctioned, they have sufficient equipment
like microwave towers, antennas and other components so that time
lag between the sanction and the execution may not be kept much
and the work may start soon, the witness stated:

“We have a fairly large microwave schemes before us. For
these new schemes we are importing some equipments.
We are ready with all our buildings, power supply. The
equipment has also started coming in. The only problem is
about the supply of towers. Triveni structurals in
Allahabad have started making towers . We have also
started making towers in our telecommunication facto-
ries. But there is a very serious shortage of steel and
the output of the Triveni Structurals is not coming upto
our demand. We have taken up the matter at the Minis-

ter’s level and we are pressing on them the need for more
towers.”

1.151. The Committee have noted that a project for linking Coim-
batore with Kozikode and Ootacamund by means of microwave radio
relay system was sanctioned in April, 1967 and was expected to be
completed by June, 1968. The Committee, however, ohserve that it
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took the Department about 2} years to complete the construction
of the buildings. The Committee are not satisfied that the delay
was due only to shortage of cement and sfeel and the prevalance of
monsoon at the time of the comstruction., Monsoon weather is no
hindrance for construction work. The Committee feel that the delay
in construction work could have been avoided if the Department had
made effective coordination with the supplying authorities in regard
to building materials like steel and cement,

1.152. The Committee are of the view that there was a delay of
about 9 months in the supply of tower materials by M/s. Aleock
Ashdown & Co. They, however, note that this company was entrusted
with the work of designing and manufacture of towers for the first
time in the country. The Committee have also been informed that
the Triveni Structurals Ltd., Allahabad, a Government Undertaking
have now started making towers. The Committee desire that in
future maximum orders for the supply of such towers would be
placed on this public sector underteking.

1.153. The Committee have earlier commented on the delays in
the supply of equipments by the Indian Telephone Industries. There
has been delay in the supply of equipments by the ITI for this
project also. The Committee have noted that for this project orders
for supply of equipments were placed on the ITI in July 1966 and
supplies commenced in piecemeal from October 1966 and continued
till September, 1971. The Committee have reasons to believe that
there was no proper coordination between the P&T and the ITI in
the matter of supply of equipments. The Committee stress the neces-
sity of maintaining effective liaison and coordination with the ITL

1.154. According to the audit paragraph, for conducting ‘proving
in’ tests, microwave testing instruments were ordered in November,
1967 but these instruments were received only in December 1970 as
LTI had expressed in February 1968 their inability to supply the
instruments for want of foreign exchange. After the foreign exchange
was made available in October 1968, tenders were invited in May
1969, and orders for instruments were placed in November 1969 on
a US. firm (Sylvian Ginsbury Ltd.). When asked why orders for
the microwave equipments were not placed in 1966 alongwith the
orders for other equipments, the Secretary, Ministry of Communica-
tions stated: “In 1966, we did not place any firm orders. It was ad hoc
information about the equipments that were required for all the
projects.” The Committee ave surprised that the Department instead
of placing firm orders should be content with giving ad hoc informa-
tion about the equipments that were required. The Committee consi-
der this to be serious lapse on the part of the Department and would
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like this to be further investigated with a view to fixing responsibi-
1ty for action,

1.155. The Committee would like that, as far as possible, the com-
ponents required for the microwave system are manufactured within
the country.

‘Telecommunication development scheme in Kashwmir valley
Audit Paragraph

1.156. To improve the telecommunication net work in the Kash-
mir valley, which was working on open wires and was subject to
vagaries of weather, a scheme was drawn up by the department in
January, 1964 for inter-connecting all important towns in the valley
by under-ground cables. As a first step, a project estimated to cost
Rs. 30.82 lakhs was sanctioned in June, 1964. The estimate was subse-
quently revised to Rs. 30.94 lakhs in March, 1965. The project com-
prised the following works:—

(i) connecting Srinagar with Anantnag, Baramulla and
Sopore by underground trunk cables (117 kilometres).

(ii) replacing existing 100 lines manual exchanges at Anantnag,
Baramulla and Sopore by 100 lines automatic exchanges;
and

(iii) installing subscribers’ trunk dialling equipment at all these
stations.

The detailed estimates sanctioned for the above works between
June 1964 and March, 1966, however, totalled Rs. 33.05 lakhs.

1.157. (a) Cable laving.

The detailed estimate for cable laying (cost Rs. 28.81 lakhs) was
sanctioned in June, 1964, The work was to be completed within six
months of receipt of stores. Out of 117 kilometres of cables required
for the project, 104 kilometres were received by November, 1964 and
the balance 13 kilcmetres by September, 1965. Bulk of other stores
required for cable laying were also received by September, 1964
-except some items like unicoils, joint indicators, lead sleeves, loading
coils, ete., required for use only at the jointing stage. The progress
of cable laying, according to the department, was impeded due to
non-availability of labour during winter and monsoon, difficult
terrain and high sub-soil water level in the valley. Further the ques-
tion whether the cables were to be balanced (so that each wire of a
pair in the cable had the same resistance) or wire to be simply
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joined was settled in May, 1965 when the Posts and Telegraphs:
Directorate decided that, to avoid delay, balancing of cables:
need not be done unless necessitated by the problem of cross talks.
Laying and jointing of cables were completed in January, 1966.

1.158. To maintain the standard of clear voice transmission from
and to end, loading coils with pots (iron boxes) are generally inser--
ted in cables at fixed intervals. In this estimate, however, while
Rs. 1.10 lakhs were provided for coils, there was no provision for
pots wherein the coils were to be fitted. The coils were received from
the departmental stores organisation in April, 1965. But without
the pots it was not possible to fit the coils in the cables. The depart-
mept stated (December, 1973) that at the estimating stage it was
intended to house the coils in the jcinting sleeves but at the time of
execution, this was not found possible. Sixty-three pots were, there-
fore, fabricated locally (cost Rs. 1,071) and the coils were fitted
therein to make them compact. The locally fabricated pots were
not, however, waterproof and, due to leakage of water and resultant .
dampness, considerable cross talk on the cable was noticed and the
cable was, therefore, not found fit for commissioning. Fresh coils
complete with pots were obtained from Indian Telephone Industries
in September, 1966 at a cost of Rs. 39,000 and the pots already inser-
ted were replaced (after redigging) in December, 1966. Still the
cable was not free from cross talk. In February, 1967 specialists
inspected the cable and concluded that cross talk was due to damp-
ness of cable and unbalanced cable having been connected with
balanced trunk exchange equipment. The cable was kept under ob-
servation till February, 1969 (when the same was tested again) and
commissioned in March, 1969 for subscribers’ trunk dialling facility
be,t‘ufeen Srinagar and the other three stations, although cross talk
was still persisting on some pairs. In December, 1973, out of 76
pairs, 14 pairs continued to be faulty,

1.159. (b) Replacement of existing manual exchanges by automa-
tic exchanges at;Anantnag, Baramulla and Sopore.

The detailed estimates (cost Rs. 1.78 lakhs) for this purpose were
sanctioned in July, 1965 and indents for equipment placed with
Indian Telephone Industries Limited simultaneously. The estimates
provided that works should be completed within one month from
the receipt of the stores. Works at Anantnag were started in Septem-
ber, 1965 and at Sopore and Baramulla in November 1865. Due to
delay in receipt of stores and equipment from Indian Telephone In-
dustries, replacement of the manual exchanges was, however, delay-
ed. Automatic exchanges at Sopore and Baramulla were completed
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only in April, 1867 and July, 1967 respectively. For completion of the
work at Anantnag some items of equipment were diverted from
another exchange in October, 1967 and the automatic exchange was
commissioned in December, 1967.

The department stated (December, 1973) that production of equip-
ment for these work in Indian Telephone Industries was programmed
in 1964-65 but production was delayed due to shortfall in production
in 1964-65 and diversion of production effort in 1965-66 to priority
orders for export and air-raid precaution equipment. Even there-
after, the supplies were not balanced and lingered until 1968.

1.160 (c) Subscribers’ Trunk Dialling—

The detailed estimates (cost Rs, 2.46 lakhs) for installation
of equipment for subscribes’ trunk dialling at Srinagar, Anantnag,
Baramulla and Sopore were sanctioned in March, 1966 and indents
for equipment were placed on Indian Telephon= Industries in April,
1966. The work was to be completed within tifteen days of receipt
of equipment. Bulk of the equipment was received between June,
1968 and November, 1968. Installation of equipment was started in
September, 1968 and completed in December, 1968 at Srinagar and in
February, 1969 at the other three stations. Subscribers’ trunk dialling
facility between Srinagar and the other three stations was commis-
sioned in March, 1969,

The department stated (December, 1973) that the period of fifteen
days for installation indicated in the estimate was unrealistic snd a
minimum period of 2 to 3 months was unavoidable.

The total expenditure on the project was Rs. 22.22 lakhs as against
Rs. 33.05 lakhs as per detailed estimates. According to the project
estimate, the project was expected to earn revenue of Rs. 3.77 lakhs
per annum. Due to delay in completion of the project no revenue
was earned upto 1968-69.

[Paragraph 16 of the Report of C & A G »f India for the year
1972-73, Union Government (Posts & Telegraphs)]

1.161. According to Audit Paragraph, the Project was sanctioned in
June, 1964 at an estimated cost of Rs. 30.82 lakhs. The estimate cost
was revised to Rs. 30.94 lakhs in March, 1965. The detailed estimates
sanctioned between June, 1964 and March, 1966 for the various works
to be executed under the project, totalled Rs. 33.05 lakhs. As against
this, the total expenditure on the project, however, was Rs. 29.22
lakhs. The Committee drew attention of the representative of the-
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Ministry of Communications to the upward revision of the estimate
time and again and ultimate completion of the job in less than the
detailed estimated cost. The Committee termed this rather to be a
rare case seen in government expenditure and desired to know how
an over estimation occurred in this case. The Senior Member (Fin-
ance) P & T Board stated during evidence: “We find that the item
which underwent a decrees was the cable. The cost of cables was
low, and they had assumed Rs. 28.81 lakhs, Actually it came to about
Rs. 20.5 Jakhs or so. This was the saving. In other respects, there
was a little increase. On the overall, there was a saving.”

When the Committee expressed the view that possibly this might
have been done to get the sanction quickly, the Secretary, Ministry
of Communications has disagreed with this view and has stated: *“I
do not think so.”

(2) Cable laying

1.162. The detailed estimate for this job was sanctioned in June,
1964 and the work was to be completed within six months of receipt
of stores. Bulk of other stores required for cable laying and about
89 percent of the cables required for the project were received by
September, 1964 and November, 1964 respectively. The Audit para
stated that the progress of cable laying (according to the Depart-
ment) was impeded due to non-availability of labour during winter
and monsoon, difficult terrain and high sub-soil water level in the
valley. The Posts and Telegraphs Board informed the Audit in De-
cember, 1973 that the last instalment of cable was despatched from
Delhi only in September, 1965 and cable laying and jointing was com-
pleted by January, 1966 and hence there was no abnormal delay. The
cable required for the work from Srinagar to Baramulla and Sapore
was only 59 kilometres and the work on these sections could have
been completed as cables to this extent had been received by
September, 1964.

During evidence, the Member (T.D.) P & T Board has, however,
stated as follows:—

“The work had commenced in September, 1964, but it had been
stopped in the last week of December, due to heavy snow-
fall. The work was recommenced in March, 1965.”

1.163. Regarding balancing of cables (so that each wire of a pair
in the cable had the same resistance) or simply jointing thereof, the
Department intimated Audit in December, 1973 that in order to avoid
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delay it was decided in May, 1965 that the system of jointing might
‘e adopted and no other balancing need be carried out unless neces-
sitated by cross talk. Loading coils and lead sleeves started coming
in only in August, 1985 ie., 5 months after the decision regarding
method of jointing was taken by the Posts and Telegraphs Board.

1.164. Asked to state why the system of jointing or balancing of
cables was not determined at the time when the project was framed
and sanctioned in June, 1964 and whether it was considered how much
time would be saved when the decision not to balance the cables was
taken in May, 1965, the witness has deposed: “The time would not
have been saved in this case because the jointing commenced after
May, 1965. So, as I mentioned, there was a lull in the period when
the cable was laid. Then the question of jointing was raised by the
local authority who referred it to the Directorate. He raised a query
whether we should do straight-jointing or systematic jointing. A
decision was taken that it could be a systematic jointing unless neces-
sitated by the problem of cross-talks. This did not contribute to the
delay in working or jointing of the cables.”

1.165. Justifying the decision taken in May, 1965, the Secretary,
Ministry of Communications has added: “I may explain balancing.
When a cable is manufactured there is bound to be a slight imbalance
between the pairs. They cannot make it a perfect cablee. When a
large number of lengths of these cables are joined together, some-
times this imbalance cancels each other out and sometimes, it
aggravates. There are two ways of balancing, One is by balancing
at each joint; that is not a systematic joint. The other one is to have
a systematic joint and correct total imbalance at the end of the cable.
Instructions were issued not to stop the cable work and they should
go on with the systematic joints. They did that and in the end we
found that the cross-talk was quite good. It was at this time that
the pots started leaking. The insulations camne down. We have re-
paired them. Beyond that, there is no further work done, and the
decision to go in for a systematic joint was correct.”

1.166. The Committee then referred to the question of making pro-
vision only for loading coils and leaving out the other essential ingre-
dient viz. pots (iron boxes) wherein the coils were to be fitted for
insertion in cables in order to maintain the standard of clear voice
transmission from end to end and drew attention of the representa-
tive of the Ministry to the following reference made in the Audit
Paragraph. “The Department stated (December, 1973) that at the
time of execution, this was not found possible. Sixty-three pots were,



54

therefore, fabricated locally (cost: Rs. 1,071) and the coils were fitted
therein to make them compact, The locally fahricated pots were not,
however, water-proof and, due to leakage of water and resultant
dampness, considerable cross talk on the cable was noticed and the
cable was, therefore, not found fit for commissioning.”

1.167. The Committee desired to know how far it was wise not to
provide for pots in the estimate for coils, the witness has stated:
“Technically, I do not think there was anything wrong, because, at

that time, these unicoils were being used; it was completely enclosed
in the joint sheath itself.”

1.168. Asked further whether any study was made before the pro-
ject estimiate was prepared to find out whether in that area it would
be possible to use the coils in the sleeves or sleeves of joints without
any adverse effect on the standard of voice transmission. The Secre-
tary, Ministry of Communications has explained the position thus:
“The practice of enclosing the coils in the joint itself was in vogue
at that time. But, when we received these coils, the men incharge
found it difficult to accommodate all the 38 coils in the joints. Of
course, when we look behind, we find that there was a method deve-
loped by a British manufacturer by which he could have done that
job. It was a little complicated. But at this time, in the I.T.I. they
had started making these coils enclosed in cast iron boxes, The cast
iron hox was not available. So, the local man—the officer-in-charge
of this project exercised his initiative and made these boxes out of
sheet metal and took all precautions to seal them properly. I have
gone through the work that he did. I find that he had taken a lot of
precautions. Unfortunately, it failed because he had used bitumen
for burying the boxes and the water entered through the cracks in
the bitumn and reached the cables. All these coils had eventually
been replaced by the pots that we got from the ITL It was just un-
fortunate that it failed though he had taken all the precautions.”

1.169. To another question whether the locally fabricated boxes
were not designed keeping in view the nature of terrain which got a
lot of rain and snow and where the level of sub-soil water was very
high, the witness has stated: “The nature of soil had nothing to do
with the failure of pots. It would have failed in any terrain after
the first rain” Giving the extent of loss incurred on account of re-
placement of locally fabricated pots by the pots obtained from the
ITI, the witness has added: “Rs. 39,000/- was the loss incurred.”
However the Department informed Audit in December, 1973 that in
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‘the absence of ready availability of standard materials some improvi-
:sation did become necessary and some infructuous cxpenditure on this
account was unavoidable in the circumstances,

1.170. The Audit para stated that although the coils were replaced
in December, 1966 still the cable was not free from cross talk. The
specialists inspected the cable in February, 1967 and came to the con-
.clusion that cross talk was due to dampness of cable and unbalanced
cable having been connected with balanced trunk exchange equip-
ment. The P & T Department informed the Audit in December, 1973
that at the time of replacing the loading coils by loading pots (which
was done by December, 1966) balancing of cable wherever necessitat-
ed as per actual test on the cable was carried out. When the Com-
mittee expressed their apprehension about the proper balancing of
cables, the Secretary has deposed: “Cross talk can take place not
only by the imbalance but by the nature of insulation due to damp-
mness in the cable.” He however has emphasised that cross talk test
‘was taken and it gave a fairly good result.

1.171. Dwelling on the problem of cross talk due to dampness in
the cable, the witness went on to say: “Once dampness has gone into
the cable, then the only way of removing it is to open the two ends
and pass dry air through the cable till the dampness goes. This was
not done because they found only a few pairs were of low insulation.
Once dampne-s sets in, it remains there for a long time, because there
is no wav for it to come out.”

1.172. According to Audit para the cable was commissioned in
March, 1979 for STD facility between Srinagar and the other three
stations although cross talk versisted on some pairs. In December,
1973 out of 76 pairs, 14 pairs continued to be faulty. Giving the pre-
sent position in this regard, the Secretary, Ministry of Communica-
tions has stated during evidence: “Initially when we introduced the
STD, 14 pairs were faulty out of 76. Now, ten pairs are faulty, four
have been rectified. Out of 14, ten are left.” The witness has added:
“I made enquiries and I understand that the STD was working very
well.”

1.173. As stated in the Audit para, according to project estimates
sanctioned initially in June, 1964 the project was expected to earn
revenue of Rs. 3.77 lakhs per annum when completed. Due to delay
in completion of the project no revenue was earned upto 1968-69.

The Director of Posts and Telegraphs, Jarnmu and Kashmir in-
formed Audit in June, 1973 that the cable pairs had been brought into
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use for trunk circuit purposes between April and September, 1969..
In February, 1974, the Posts and Telegraphs Board, however, inform-
ed Audit that 32 out of 76 circuits were in use in November, 1968.

(P) Replacement of existing manual exchange by automatic exchanges
at Anantnag, Baramulla and Sapore

1.174. According to Audit para the detailed estimates for this pur-
pose were sanctioned in July, 1965 and indents for equipment placed
with Indian Telephone Industries simultaneously, The estimate pro-
vided that work should be completed within one month, from the
receipt of the stores. Works at Anantnag were started in September,
1965 and at Sapore and Baramulla in November, 1965. Due to delay
in receipt of stores and equipment from ITI replacement of the
manual exchanges was, however, delayed. The three exchanges were
finally commissioned in December, 1967, April, 1967 and July, 1967
respectively.

(c) Subscribers Trunk Dialling

1.175, Audit para stated that the detailed estimates (Rs. 2.46 lakhs)
for installation of equipment for subscribers’ trunk dialling at Sri-
nagar, Anantnag, Baramulla and Sapore were sanctioned in March,
1966 and indents for equipment were placed on Indian Telephone In-
dustries in April, 1966.

The work was to be completed within fifteen days of receipt of
equipment. Bulk of the equipment was received between June, 1968
and November, 1968. Installation of equipment was started in Sep-
tember, 1968 and completed in December, 1968 at Srinagar and in
February, 1969 at the other three stations. Subscribers trunk dialling
facility between Srinagar and the other three stations was commis-
sioned in March, 1969.

The department informed Audit in December, 1973 that the period
of fifteen days for installation indicated in the estimate was unrealis-
tic and a minimum period of 2 to 3 months was unavoidable.

1.176. The Telecommunications Development Scheme in Kashmir
Valley was sanctioned at an estimated cost of Rs. 30.82 lakhs. The
detailed estimates for the works went up to Rs. 33.05 lakks as a result
of the various works executed under this project during June, 1964
and March, 1966. As against this, the total expenditure on the project
was Rs. 29.22 lakhs. The Committee note that this is one of the rare
occasions where the actual expenditure has been less than the esti-
mated and sanctioned cost of the project. The Ministry will no doubt
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appreciate that over-estimation of requirements means defective
budgeting. The Committee would suggest that bedgeting procedure
should be rationalised in such a manner that they will facifitate closer
estimation of requirements.

L177. The Committee note that in order to avoid delay it was de-
cided in May, 1965 that the system of jointing might he adopted and
no other balancing need be carried out unless necessitated by cross
talk. The Committee fail to understand why the system of jointing/
balancing to be adopted was not determined at the time when the
project estimate was framed and sanctioned in June, 1964, This in-
decision on the part of the Department has caused considerable delay.

1.178. Another unsatisfactory feature of the work is that no study
was made before the project estimate was framed to find out whether
in that area it would be possible to house the coils in the jointing
sleeves without any adverse effect on the standard of voice transmis-
sion. While provision was made for the coils, there was no provision
for the pots wherein the coils were to be fitted. The locally fabricat--
ed pots proved to be unsuitable on account of seepage of water and
therefore fresh coils complete with pots were obtained from Indian
Telephone Industries in September, 1966 at a cost. of Rs. 39,000 and
the pots already inserted were replaced (after redigging) in Decem-
ber, 1966. The Committee consider that this infructuous expenditure
could have been avoided had there been proper planning on the part
of P & T Deptt. The Committee consider this to be a serious lapse
and would call for a thorough enquiry so as to fix responsibility for
the omission in indenting at proper time of pots (iron boxes) along
with loading coils.

1.179. It is a matter for regret that it took the Department two
years from February, 1967 to February, 1969 for removing the defects
and commissioning the cables for subscribers’ trunk dialling facility
between Srinagar and the other three stations, although cross talk
was still persisting on some pairs.

1.180. As regards replacement of existing manual exchanges by
automatic exchanges at Anantnag, Baramulla and Sapore, the Com-
mittee have noted that there was a delay in the replacement of the
manual exchanges on account of delay in receipt of stores and equip-
ment from the Indian Telephone Industries. According to the Audit,
indents for equipment were placed on ITI in April, 1966. The work
was to be completed within fifteen days of the receipt of equipment.
Bulk of the equipment was received between June, 1968 and Novem-
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ber, 1968 but installation of the equipment was completed in Dcem-
ber, 1968. Apart from the delay in the supply of equipment by the
ITL, there bas been delay in the commissioning of the STD at Sri-
magar, Anantnag, Baramulla and Sapore. The Committee have noted
the contention of the Department that the period of 15 days for instal-
lation indicated in the estimate was unrealistic and a minimum period
of 2 to 3 months was unavoidable. The Committee strongly impress
upon the P & T Department the need for preparing realistic estimates
and fixing time-targets which can be strictly adhered to. The Com-
mittee trust that the P&T Depott. would lay down suitable guide-
lines to all concerned in regard to preparation of project estimates.

A. Telephone Exchange

Audit Paragramh

1.181. A project for installation of a 1,000 lines telephone
exchange for Rourkela (estimated cost: Rs 15.16 lakhs) was sanc-
tioned in September, 1961. The exchange was to be installed in a
building to be constructed by Hindustan Steel Limited and rented
to the department. The building was handed over to the department
in April, 1966, and installation of the exchange started in May,
1966. The exchange was commissioned in January, 1968.

1.182. A test check of the accounts disclosed the following: —

(a) Power supply for the exchange and the air-conditioning
plant was to be arranged by Hindustan Steel Limited.
While intimating the power load to that Undertaking
in January, 1962 the requirement for the air-conditioning
plant was shown as 70 kw based on past experience, and
a power cable was laid by the Undertaking on that basis
while constructing the building. In July, 1968, the Direc-
tor General, Supplies and Disposals, finalised the order
for supply of the air-conditioning plant in which the
power load was mentioned as 90 kw. This necessitated
laying of additional power cable at an expenditure of
Rs. 5,000.

{b) The air-conditioning plant (Rs. 1.68 lakhs), which was
considered essential to prevent exposure of the exchange
equipment to heat and dust was installed in October, 1969
and commissioned in November, 1972. The delay of over
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three years in commissioning the air-conditioning plant
has been attributed to the following reasons:—

(i) According to the supply order placed by the Director

General, Supplies and Disposals, the supplier had to
carry out three tests of the plant after its commission-
ing. In August, 1870 the supplier insisted on conducting
only one test instead of three tests. This controversy
was sorted out in March, 1971 and the supplier agreed
to commission the plant by May, 1971.

(ii) While constructing the building the exposed roof of

a portion of the telephone exchange which was to be
air-conditioned was insulated with 4 inches foam con-
crete which was equivalent to thermocole insulation.
However, in the supply order it was mentioned that
the exposed roof should be insulated with 40 millimetre
thick thermocole or equivalent insulation. In April,
1971, the supplier pointed out that the roof did not have
thermocole insulation.  The supplier was informed
(July, 1971) that 4 inches foam concrete in the roof
was equivalent to 40 millimetre thick thermocole insu-
lation. Still the supplier insisted on therpnocole insu-
lation. Finally, in a meeting held in April 1972 the
supplier agreed to commission the plant without ther-
mocole insulation.

The department stated (October, 1973) that the supplier was

in the habit of adopting dilatory tactics in commissioning
the plants not only in this exchange but 2iso in some
other exchanges.

Even after commissioning, the performance of the plant was

(c)

20 LS5,

not found satisfactory and the summer test conducted in
June, 1973 disclosed some defects. In June, 1973 the firm
was asked to rectify the defects.

While quoting the price of the air-conditioning plant. the
firm had offered (January 1968) to supply electronic filter
(commonly used in air-conditioning plant) for Rs. 3,100
(foreign exchange element Rs. 2,250) if it was purchased
within three months of placing the order, for the plant.
There was an omission in placing the order for the elect-
ronic filter in time. The Director General, Supplies and
Disposals, was requested after about a year (January,
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1969) to arrange for supply of the filter. As the validity
of the offer by the firm had expired, fresh tender was
called and the filter was ordered on the same firm in
November, 1971 for Rs. 10,980 (foreign exchange element
Rs. 5,260) plus additional installation charge of Rs. 2,000.
This resulted in extra expenditure of Rs. 9,880.

[Paragraph 17 of the Report of C&AG of India for the year 1972-73,
Union Government (Posts and Telegraphs)].

1.183. According to the audit paragraph, the building for the
telephone exchange was to be constructed by Hindustan Steel Ltd.
and rented to the Department. The building was made available to
the P&T Department in April, 1960, i.e. after 5 years of the sanc-
tioning of the project in 1961. The Committee wanted to know if
any specific date was given to the Hindustan Steel Ltd. for the
construction of the building. The Secretary, Ministry of Communi-
cations has stated in evidence: *“I understand that there was no
specific understanding about the time-limit”

1.184. According to the audit, the power load for the exchange
that was arranged by the Hindustan Steel L‘d. was shown as 70
kw based on that basis while constructing the building. However,
in July, 1968, the Director General, Supplies and Disposals mentioned
the power load as 90 kw while finalising the order for the supply of
the air-conditioning plant. The Department has informed the Audit
in February, 1974 that the stipulation of total connected load as
90 kw was made in the contract based on the firm’s offer as also
recommended by Director General, Posts and Telegraphs in April,
1968. The firm in question was the American Refrigerator Company,
Calcutta.

1.185. The Committee enquired why it was not possible to cor-
rectly assess in January, 1962 the requirement of power for the
air-conditioning plant. The Secretary, Ministry of Communications
has, stated during evidence: ,

“We had an exchange in Vijayawada where the air-condition-
ing was of the same order which was more or less correct
at that time. When the order was placed on the firm,
they said that they were using indigenous compressors
and so the load was much higher. It would need 90 kw
of power there. That was in 1968.”

In reply to a question, the Secretary, Ministry of Communications
has stated that the power requirement was calculated at 70 kw by
the Planning Branch of the Department.
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1.186. The Committee wanted to know whether the statement of
the supplier that 90 kw power would be required instead of 70 kw
was at all challenged. The Secretary, Ministry of Communications
has stated during evidence: “I am not quite sure whether the
statement of the supplier was challenged.” The representative of
the Department has also admitted that there was no air-conditioning
engineer in the Department. As a result of the change of power
load from 70 kw to 90 kw, laying of additiona] power cable at an
expenditure of Rs. 5,000 had to be done.

1.187. The Committee were informed thati the specifications for
the supply of the air-conditioner provided that the equipment
should maintain certain conditions in summer, winter ad the mon-
soon. Three tests had to be carried out during the summer, winter
and the monsoon periods.

1.188. Audit has pointed out that while the supplier had to carry
out three tests of the plant after its commissioning, in August 1970
they insisted on conducting only one test instead of three tests. This
controversy was sorted out in March 1971 and the supplier agreed to
commission the plant by May 1971,

1.189. According to the information f{urn:shed by the Department
of Supply to Audit, the air-conditirnit:g plant which was installed in
October/November, 1969, could not be commissioned due to non-
availability of water and power. Power supply was made available
in November|December, 1970. The request for water supply to the
air-conditioning plant was made i¢ Hindustan Steel Ltd. only in
October, 1969, and water was made available in May, 1970.

1.190. The Secretary, Ministry of Communications has admitted
during evidence that the power and water supply were made avail-
able only in November, 1970. He has further stated:

“As soon as the air-conditicning plant was installed, one test
was taken immediately”.... .He has added: “The winter
test was successfully conducted on  22-3-1972 and the
summer one on 13.6.1973 but the humidity was not main-
tained. Therefore, it was decided that the plant should
be tested again in summer. The date for that purpose
was fixed as 30-4-1974 hut it could not be conducted sa
far.
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The Secretary, Ministry of Communications also stated during
evidence:

“So, when they installed the plant, if water and power were
made available, then the cntire testing cycle would be over
by 1970 or at least by 1971 summer. My surmise is that
they made use of this delay in asking for a reduction in
the test cycles.”

1.191. The Committee were informed that the American Refri-
geration Company were entrusted with the commissioning of air-
conditioning plants at four exchanges. In all these cases they had
some trouble or the other with that particular company.

The Committee were also informed that according to the terms
of the agreement, the firm was to be paid 90 per cent on supply and
installation of the equipment and the balance 10 per cent after
completion of the 3 tests. 5 per cent still remained to be paid to
the firm which was to conduct one more test but had not conducted
so far.

1.192. According to the audit, in the supply order placed on the
firm it was mentioned that the exposed roof should be insulated
with 40 millimetre thick thermocole or equivalent insulation. The
exposed porfion of the roof had already been insulated by April.
1966 with 4 inches foam concrete which was equivalent to 40
millimetre thick thermocole insulation.

1.193. The Committee enquired why it was provided in the
contract with the firm executed in July, 1968 that the roof would
have to be insulated with 40 millimetre thick thermocole insulation.
The Secretary, Ministry of Communications has stated: “The supplier
said that the insulation was not according to specifications. We
said that we had provided foam concrete insulation which was
equivalent to this. He did not agree to that and he said that it was
not still equivalent. It was finally proved to him that his calculations
were wrong and he accepted what we had provided for.” According
to Audit, in a meeting held in  April, 1972 the supplier agreed to
commission the plant without thermocole insulation although it had
earlicr maintained its reservation regarding the inadenuacy of the
insulation and undertook to commission the plant under the clear
understanding that if the performance of the plant was atfected due
to the inadequacy of roof insulation, the responsibility for the same
would not rest with it.

The Secretary, Ministry of Communications has stated during
evidence: ‘The supplier was not at all justified in insisting about a
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particular type of insulation and in making a number of stipulatinos
about door closers etc.,” He has admitted that because of his insis-
tence on a particular type of insulation, which proved to be unne-
cessary, the final completion of the work was affected.

1.194. The Committee wanted to know whether any action was
taken against the firm for the dilatory tactics that they adopted.
The representative of the Department has stated during evidence
that in the contract with the firm there was a clause which guaranteed
twelve months of performance from the date of insulatiom and hand-
ing over, whichever is earlier. He has added:

“There were two clauses in the contract which weg> in favour
of the firm. One was the thermocole insulation. .. ... We
were on the weaker wicket, because the guarantee period
was over and the thermocole insulation nad not been
complied with.”

1.195. The Committee enquired whether the defects in the per-
formance of the air-conditioning plant noted after the sammer test
in June 1973 had been removed. The Secretary, Ministry of Commu-
nications has stated during evidence that the firm was supposed
to rectify whatever was wrong after the test fixed for April 1974.
But this test, he added. had not been conducted in April this year.

When the Committee pointed out that this amounted to saying
that the defects had not been rectified as yet. The Secretary, Minis-
try of Communications has stated during evidence: “It is like this.
The air-conditioning plant is working; but it has got to meet a
certain performance requirement. That requirement in regard to
temperature and-humidity has not been met: and that is to be
rectified.”

1.196. The Committee enquired why the payment was made to
the firm if they had not carried out the required tests. The repre-
sentative of the Department has stated that payments were made
according to the terms of the contract which provided for payment
of 90 per cent of the contract-price of each consignment delivered
to the consignee or despatched from a station in India and on pro-
duction of an initial inspection note. The remaining 10 per cent
plus the cost of erection, if any, was to be paid on final inspection, at
contractor’s option. Full payment was to be made on final inspec-
tion and test. There was also a proviso that if there was a delay
in test at site for any reason for which the purchaser was responsi-
ble, 5 per cent of the contract price shall be payable after expiry of
4 months from the date of arrival of the last consignment. The
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remaining 5 per cent would be made after inspection by the inspec-
tor. The Committee were informed that so far only 95 per cent of
the payment has been made to the firm.

1.197. According to the terms of the contract, in cases of delay
in delivery at site for any reason, for which the purchaser was res-
ponsible, 5 per cent of the contract price of the plant would become
payable after the expiry of four months. The Committee wanted
to know whether it was possible to complete the cycle of tests in
summer, monsoon and winter within a period of four months and
also whether the standard contract form was suitable for supply of
an air-conditioning plant. The representative of the Department
of Supply has stated that from the commonsense point of view, a
period of 12 months would be necessary for making all the tests.
The Committee enquired whether any action has been taken to
revise the provisions in the standard contract form regasding spread-
over performances in so far as supply of air-conditioning machines
was concerned. The representative of the Department of Supply
agreed to examine this matter.

1.198. The Committee asked the witness whether, when they
placed the contract. they had not accepted the various conditions
and satisfied themselves that they would be in a position to get on
with the work as soon as the equipment was received. If they had
satisfied themselves on that ground, what were the factors respon-
sible for the failure and what steps had been taken to fix responsi-
bility for the same. The Secretary, Ministry of Communications
has stated during evidence:

“There are two items. One is power and the other is water.
As far as water is concerned, there was a genuine mis-
understanding. But even then, when we found out that
water was not available, I find, it was possible for us to
give water supply before the suppliers had installed the
air-conditioning plant. The same goes for the power sup-
ply also. Both the works could have been finished before
the air-conditioning plant was realy for commissioning.
This is a lapse on the part of our Department.”

About the delays in providing other items of work, namely, self-
closing and air tight doors and windows in the air-conditioned space;
shading device on all the glass areas exposed to the direct sun rays;
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thermal insulation of the space to be air-conditioned, etc., the Sec-
retary, Ministry of Communications had stated:

“As far as the covering of the windows is concerned, this was
being done. It was a very miner item. I cant say
whether it was done after the contractor brought it to our
notice or at the same time. As far as the separation
between the air-conditioned and non-air-conditioned space
was concerned, our Civil Wing has said that there was
complete separation. The only item where unfortunately
there was delay was in providing spring-loaded door
closers, I just can’t explain why that should have been
delayed at all because it costs about Rs. 30 to Rs. 40 per
door.”

1.199. As regards electronic filter, the audit has pointed out that
there was an omission in placing the order for the electronic filter
in time. Fresh tender was called, as the validity of the offer on the
same firm in November, 1971 for Rs. 10,980 (foreign exchange
element Rs. 5,260) plus additional installation charge of Rs. 2,000.
This resulted in extra expenditure of Rs. 9,880.

The Committee enquired why the order for the elecironic filter
was not issued in time. The Secretary, Ministry of Communications
has stated during evidence:

“It is a fact that there was an extreme paucity of foreign
exchange available. From the perusal of the records, I
find that in processing the case there was a considerable
delay. It is just possible that if the delay were not there,
it may have been possible to place the order, if not within
the first validity date, at least within the second validity
date. I am arranging to fix the responsibility on the
person concerned.” He has further stated: ‘“There was
an organisational deficiency in monitoring the progress
of these projects. We had about 1,300 currcnt projects
on hand and with the present centralised system, we find
it impossible to see to the progress of each and every
project. That is why we are trying to decentralise it.
We are going to introduce a new technique to watch the
progress of each and every work that is taken on hand.”

L.200, The Committee regret to observe that in the execution of the
project for the installation of a telephone exchange at Rourkela,
the Deptt, has displayed utter lack of planning and coordination
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which resulted not only in enormous delay in execution but con.
siderable escalation of the expenditure on the project itself. The
project was sanctioned in September, 1961 but the building for this
purpose was handed over to the P&T Deptt. by Hindustan Steel Ltd,
in April 1966, i.e. after a period of about five years. The Committee
-note with concern that there was no specific understanding about the
time-limit in the construction of the building and its handing over
to the P&T Deptt. While the power load was originally calculated
by the Planning Branch of P&T Deptt. at 70 kw based on past
experience and the power cable was laid by the undertaking on
that basis for constructing the building, the Director General, Sup-
plies & Disposals in July, 1968 mentioned the power load as 90 Kw
at the time of finalising the order for the supply of the air-condi-
tioning plant. The Committee are constrained to observe thai no
action whatsoever was taken by the Deptt. to challenge the power
requirement worked out by the Supplier—the American Refgrigera-
tion Co.—and the P&T Department as also the Director General,
Posts and Telegraphs acquiesced in the estimate of power load given
by the supplier. As a result of increase in power load from 70 Kw
to 90 Kw, additional expenditure to the tune of Rs. 5,000 had to"be
incurred for laying additional power cables. The Committee fail
to understand why the Department should not have verified- the
power requirements through an independent air-conditioning
engineer. if they had no such engineer in their own Deptt.

1.201. According to the terms of the agreement, the supplier had
to carry out three tests during summer, winter and monsoon periods,
after the commissioning of the gir-dondi'ﬁoning plant. It 4 not
understood at all why the supplier insisted on conducting only one
test instead of three tests on one pretext or the other and the con-
troversy had to be sorted out in March, 1971 after which the supplier
agreed to commission the plant by May, 1971. In this respect the
P&T Department have come out in poor colour. Firstly, they failed
to provide power and water supply to the air-conditioning plant,
the result of which was that the supplying firm made use of the
delay in asking for a reduction in the test cycle. It is a matter
of concern that this particular firm should stall the commissioning
of the air-conditioning plant on the ggound that the insultation
was not according to the specifications when it was clearly pro-
vided in the contract that the exposed roof should be insulated
with 40 millimetre thick thermocole or equivalent insulation. The
Committee note that the firm eventually agreed to installation of
the plant without thermocole insulation and hence the stance that
they adopted originally in regard to inadequacy of the insulation
is most reprehensible. The Committee would like to impress that,
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before awarding contracts to any firm, the P&T Department as well
as the Director General of Supplies & Disposals should thoroughly
scrutinise the antecedents of the contracting firm, including its
record of performance in regard to earlier contracts. In this con-
nection, the Committee would like to point out that the standard
contract form in use in the Department of Supply for purchase of
equipments, etc, is wholly unsuitable in regard to the purchase of
air-conditioning machines. According to the terms of the contract
at present in vogue, in cases of delay in delivery at site for any
reason, for which the purchaser is responsible, 5 per cent of the
contract price of the plant would become payable after the expiry
of four months. It is a matter of common knowledge that in the
matter of air-conditioning machines, a period of four months is
not sufficient to test their performance and it would require a
period of at least 12 months to complete the cycle of tests in
summer, monsoon and winter seasons. The Committee hope that
the Department concerned would take early action to revise the

existing contract form in so far as the purchase of air-conditioning
machines is concerned.

1.202. The Committee have already noted that there was a
failure on the part of the P&T Department in providing power and
water, and this laps has also been admitted by the Secretary,
Ministry of Communications. They, however, regret to note that
there has been further failure in the matter of provision of spring
loaded door closers which the firm wanted to be completed before
the plant was commissioned. It is also regrettable that there was
an omission in placing the order for the electronic filter in time
which resulted in extra expenditure of Rs. 9880. The Committee
understand that responsibility for this lapse is being fixed.

Unutilised stores

Audit Paragraph

1.203. (i) For retransposition of the existing telegraph alignment
and also for erection of a new pair of wires in a telegraph engineer-
ing division of the Rajasthan Circle, an estimate for Rs. 2.27 lakhs
(cash Rs. 0.26 lakh, stores Rs, 2.01 lakhs) was sanctioned in July,
1965 on top priority basis. Indent for the stores was issued to the
departmental stores organisation in August, 1965 and stores for
Rs. 083 lakhs were received by September, 1966. However, the
work could not be commenced for want of copper weld wires which
were in short supply. Meanwhile, the stores received for this work
were utilised in other urgent works. Fresh stores (Rs. 0.81 lakhs)
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were obtained between November, 1967 and March, 1968 without
ensuring supply of copper weld wires of which there was acute
shortage. The copper weld wires were received in July, 1972,
Thereafter the work was started in January, 1973; the work is still
in progress (November, 1973). The stores received between Nov-
ember, 1967 and March, 1968 thus remained idle for more than four
years,

1.204. (ii) In the same division another project (Rs. 4.78 lakhs)
for construction of a line meant for use of the Defence department
was sanctioned in April, 1971. Although the estimate provided for
10,000 kgs. of copper weld wires, 15,640 kgs. of wires were indented
in February, 1971 and received in March, 1971. The excess indent-
ing of 5640 kgs. of wires worth Rs. 0.97 lakhs was attributed to
clerical error. The excess wires were not transferred to the work
mentioned in (i) above, which could not be started for want of
such' wires, these remained unutilised at site. The department
stated (November, 1973) that the excess wires had since been
diverted in June, 1973 for completion of the work mentioned in (i)
above.

1.205. (iii) In another division of the Rajasthan Circle, an esti-
mate for opening a public call office was sanctioned in March, 1966.
Against an estimated requirement of 2,080 kgs. copper wires, 3,574
kgs. (574 kgs. in January, 1967 and 3,000 kgs. in January, 1969)
were indented through clerical mistake and received from the
stores organisation in March, 1967 (574 kgs.) and January, 1969
(3,000 kgs.). However, the estimate was revised in May, 1970 pro-
viding for use of iron wires and the work was completed w_ith
such wires in January, 1972. The copper wires (Rs. 0.52 lakh)*
received for this work were lying unutilised (November, 1973).
The department stated (November, 1973) that action was being
taken to return the copper wires to stores depot.

[Paragraph 18 of the Report of C&AG for the year 1972-73, Union
Government (Posts and Telegraphs)].

1.268. The Committee wanted to know the reasons for inordinate
delay in supply of copper weld wire for retransposition of the exist-
ing telegraph alignment and also for erection of a new pair of wires
between Suratgarh and Sriganganagar in Jodhpur telegraph
engineering division of the Rajasthan Circle, an estimate for which
was sanctioned in July, 1965 on top priority basis. In a written
reply, the Ministry of Communications had stated that the delay
in supply of copper weld wire was due to the fact that this import-
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ed item was in short supply and the available quantity was inade-
quate to meet the important current demands including this work.
The work was completed on 30th April, 1974.

1.207. Asked to state the efforts made to ensure speedy supply
of copper weld wires before the project was sanctioned in July
1965, the Ministry of Communications has in a written note stated:
“Copper weld wire was an imported item and the same was being
progressively issued to works on receipt of supply from abroad
against imports which was being arranged on bulk basis on avail-
ability of foreign exchange which was scarce. Records which might
contain some information on status of procurement of copper weld
wire in the year 1965 and earlier period are not readily traceable.”
The Committee wanted to know why fresh stores worth Rs. 0.81
lakhs were obtained between November 1967 and March, 1968 parti-
cularly when the stores (worth Rs, 0.83 lakhs) received in the first
instance had to be utilised in other works for want of these wires;
and also when it was known to the Department in 1966 that copper
weld wires were in short supply. The Ministry of Communications
has in a written note stated “normally indents for all stores for
any work are released by the executive field units after sanction
of the detailed estimates and supplies of stores are effected accord-
ing to their availability from the store depots. In this case, copper
weld wire to the extent of 4,999 kgs. was received in October 1965
and the field authorities seem to have anticipated that the remain-
ing portion of the wire along with other items may be supplied
in time.” In January 1974, the Department informed the Audit
that besides copper weld wires four other important items of stores
had not been received till March 1968. The Committee wanted to
know when these items were indented and also the reasons for
delay in supply of these items. The Ministry of Communications
has in a note stated: “Initial indents for all the stores were released
on 26th August, 1965. After receipt of some supplies between
November 1967 and March 1968, certain items like U-backs, BJ
Coils etc, were transferred in December 1968 and October 1970 to
other urgent works. These were reindented on 25th May, 1972 and
were not supplied in full quantity due to shortage in Store Depots.
The Circle had to, therefore, make alternate arrangements for
diversion from other works to complete this work which was done
on 30th April, 1974.”

1.208. According to the Audit para, while copper weld wire for
construction of a line between Padampur and Raj Singh Naggar
meant for use of the Defence Department sanctiomed in Aptil 147},
could be made available within a month of indeniing gven before
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the sanction of estimate and that too in quantity much in excess
of requirement, the work between Suratgarh and Srigangangar had
to wait for copper weld wire for sever years, in spite of the fact that
‘top priority’ was allotted to the latter work. The Committee en-
quired how this thing had happened. In a written note, the Min-
istry of Communications has stated that the work in Padampur, Rai
Singh Nagar section was for the use of the Defence Department and
hence copper weld wire was made available from the stock specially
imported for Defence works. As regards the question why copper
weld wire received in excess could not be used earlier for the work
between Suratgarh and Srigangangar, the Ministry has stated that
the “requirement of copper weld wire for Suratgarh Sriganganagar
work was 16910 kgs. Out of this quantity, 4995 kgs. of copper weld
wire was first issued on 8th October, 1965 and further quantity of
5640 kgs. of copper weld wire was transferred from Estimate
No. 6072 D(a) where it was received on 17th March, 1971. Thus
the total availability of copper weld wire till March 1971 was
4495+4-5640=10,135 kge. which was still less than the total require-
ment of about 6,000 kgs. Since the full quantity was not available,
the work could not be started earlier. This balance quantity could
be only supplied during January 1973.”

1.209. Audit has pointed out although the estimate for the con-
struction of a line (between Padampur and Rai Singh Nagar)
meant for use of the Defence Department, which was sanctioned
in April 1971, provided for 10,000 kgs. of copper weld wires, 15,640
kgs. of wires were indented in February 1971 and received in
March 1971. The excess indenting of 5640 kgs. of wires worth
Rs. 9.07 lakhs was attributed to clerical error. Asked to state the
checks instituted at all levels by the Department to ensure avoid-
ance of similar clerical errors, the Ministry of Communications has
stated in a written note: “The clerical error in excess indenting
in the case of Padampur Rai Singh Nagar work was an isolated
instance. However, instructions are being issued to all Heads of
Circles to ensure rigorous checks with a view to minimise such
errors.”

1.210. The Committee are distressed to note that a scheme for
retransposition of existing telegraph alignment and also for erection
of a new pair of wires between Suratgarh and Sriganganagar in
Jodhpur telegraph engineering division of the Rajasthan Circle was
sanctioned on top priority basis in July, 1965 but the work was not
cempleted until 30.4.1974, i.e.after about 9 years. The delay in the
campletion of the project is said to be due to the non-availability of
copper weld wires, an imported item. The Committee fail to under-
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stand how a top-priority project could be sanctioned without mak-
ing certain that essential components would be available on time.
It is regrettable that information on status of procurement of copper
weld wire in the year 1965 and earlier period is not readily trace-
able. While copper weld wires were in short supply, fresh stores
continued to be supplied for the project. The explanation of the
Ministry of Communications that “copper weld wire to the extent
of 4999 kgs, was received in October 1965 and the field authorities
seem to have anticipated that the remaining portion of the wire
along with other items may be supplied in time” is not holly con-
vincing. While stores for the completion of the project were
received between November 1967 and March 1968, certain items like
U-backs, BJ coils etc. were transferred in December 1968 and
October 1970 to other urgent works. These had to be reindented
on 25.5.1972 but the supply could only be made by diversion from
other works to complete this work which was done on 30.4.1974.
In the opinien of the Committee, the Department did not have any
planning at all and they resorted to make-shift arrangements in
regard to procurement of supplies. The Committee cannot too
strongly stress the need for proper planning with fixed target dates
for completion of each phase of each proiect before its actual execu-
tion is taken up. The Committee would like that reasons for the
non-availability of records in regard to the procurement of copper
weld wires in the year 1965 and earlier should be further probed
and responsibility fixed for the lapse.

1.211. The Committee have noted that there has been a case of
over-indenting of copper weld wires required for the construction
of a line between Padampur and Rai Singh Nagar meant for use of
the Defence department. The excess indenting of 5,640 kgs. of wire
worth Rs. 0.97 lakh was attributed to clerical error. The Commit-
tee are satisfied with the statement of the Ministry that “instruc-
jons are being issued to all Heads of Circles to ensure rigorous
checks with a view to minimise such errors”’” They would like that
responsibility for this mistake if it was nof a wilful error, should be
fixed with a view to taking suitable action,

Air-conditioners
Audit Paragraph

1.212. Thirteen air-conditioners worth Rs. 0.56 lakh were m‘deised_
in January, 1966 for air-conditioning the carrier and trink exchange
at Cuttack to protect the delicate and sophisticated exchange équip-
ment from dust and humidity. After inspection by the inspeitors’
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of the Director General, Supplies and Disposals, these were received
in April, 1966. The air-conditioners were guaranteed for a period
of 16 months from the date of supply or 12 months from the date
of installation, whichever was earlier. As these were received in
a damaged condition, the supplying firm repaired the air-condi-
tioners in August, 1966 free of cost.

1.213. The existing power to the carrier and trunk exchanges
‘was inadequate to meet the requirements of air-conditioners. The
department approached the State Electricity Board for increasing
supply of power only in August, 1966. The Electricity Board pro-
posed(August 1966) construction of a sub-station in the exchange
premises itself and this was approved by the department in April
1967. After completing the sub-station power connection was pro-
vided in January 1968. The air-conditioners could not, however, be
installed even then as the department had not fixed wooden frames
in the walls for installing the air-conditioners and had not made
the alteration in ventilation system necessary for air-conditioning.
After these works were completed in May 1968, 9 air-conditioners
were installed in that month. The remaining 4 air-conditioners
werg installed in May 1969 and August 1969 as these needed repairs
before installation. Due to this delay in installing the air-condi-
tioners the delicate and sophisticated equipment in the exchanges
did not have during the intervening period protection from dust
and humidity, which air-conditioning were available, for installa-
tion, after repairs, by August 1966.

1.214. By the time the air-conditioners were installed the gua-
rantee period for the air-conditioners was over. Soon after instal-
lation, the air-conditioners started giving trouble. The supplying
firm declined to repair them free of cost as the guarantee period
was already over. The department spent Rs. 19,130 between
January, 1970 and August 1973 on repair of these air-conditioners.
Even after repairs, 4 air-conditioners (installed between May 1969
and August 1969) worked intermittently upto March 1973 and then
were removed and kept in storage. The department stated
(October 1973) that fault incidences of the remaining 9 air-condi-
tioners were normal.

[Paragraph 19 of the Report of C&AG for the year 1972-73,

Union Government (Post & Telegraphs]
;. Aptording %o the Audit paragraph, the Department
hed - the State Electcicity Board for increasing the supply
e, % ﬁmﬁ. 1986... The. Comimttee enquired why the Elec-
Board; was Mt.awmnched for power connection when the
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air-conditioners were ordered in January, 1966 and also why there
was delay in approving the sub-station and its construction. The
Committee also wanted to know the reasons why the wooden
frames had not been fixed in the walls for installing the air-condi-
tioners and alterations made in the ventilation system before the
air-condMioners were received; although the Regionmal Director,
Telecommunications, Calcutta, had advised the officer-in-charge in
July, 1965 that some modifications to the room by way of ‘treatment
of ventilators, doors etc., against leakage would be necessary. The
Committee also enquired why there was a delay of more than a
year (after May, 1968) in installing the remaining four air-condi-
tioners. In a written note furnished to the Committee the Minis-
try of Communications has stated that “There have been lapses on
the part of field officers in failing to foresee the requirement of
building modifications and the requirement of auditional electric
power. The delay in commissioning of the air-conditioners was
primarily due to lack of foresight on the part of the executive
officers in the field and also a clerical delay of 6 months in the
P.M.G’s office”,

1.216. According to the Audit paragraph, by the time the air-
conditioners were installed the guarantee period for the air-
conditioners was over. Soon after installation, the air-conditioners
started giving trouble. The supplying firm declined to repair
them free of cost as the guarantee period was already over.

1.217. According to the information furnished by the Ministry
to the Committee, the total expenditure on repairs of the 13 air-
conditioners was Rs. 19,130 between January, 1970 and August,
1973. The periods for which the individual air-conditioners re-
mained out of commission after installation are given below:

ANNEXURE I
Sl. Ne. of Aircorditioner Date of Period remaired out cut
installation commission
1 2 3
1308 . . . . 12-5-1969 August 71 to November, 71

1301 e 12-5-1969 Dec. ‘ﬁg& * %

2293
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2 3

1320 . . . . 19-8-1969 Dec. 69 to April‘ 70
Aug, 71 to Nov. 71
1307 . . . . ~ 7-5-1968  4-4-69 to 19-4-69
2-4-70 tO 10-4-70
20-4-72 to 30-4-72
15-7-73 to 1-8-73
1306 . . . . 7-5-1968  4-4-69 to 12-4-69
1-10-72 tO 19-12-72
1290 . . . . 7-5-1968  20-5-70 to 23-5-70
30-5-70 1o §-6-70

1-4-70 to 24-10-72

1296 . S, . 7-§-1968 1-12-72 to 30-4-73
1292 . . . . 7-5-1968 15-4-72 to Aug. 73
1311 . . . . 7-5-1968 14-5-72 to 24-6-72
1319 . . . . 7-5-1968 18-4-72 to 20-6-72
8-7-73 to Aug. 73
1317 . . . . 7-5-1968 20-1-73 to 24-5-73
1296 . . . . 7-5-1968 25-5-70 10 §-6-73

15-10-72 to Aug. 73

1.218. The Commlttee are concemed to note that there has been
delay of about two years in commissioning 13 air-conditioners
which had been obtained for use at trunk exchanges at Cuttack
for protecting the delicate and sophisticated exchange equipment
from dust and humidity on account of lack of power. While the
air-conditioners werd supplied in April, 1966, the Department
approached the State Electricity Board for increasing the supply
of power only in August, 1966. The Electricity Board proposed
(August, 1966) construction of a sub-station in the exchange pre-
mises itself and this was approved by the department in April,
1967. After completing the sub-station power connection was pro-
vided in January, 1968. The Committee consider this to be a
glaring case of lop-sided planning. They fail to understand why
the Departmetit #8id not approach the Electricity Board for supply
af ftwer when imleh& for the air-conditioners were placed in
.’hﬁlfy, 1968.

JI——

L . WW8 *_.__wwew are distressed to note that certain essen-
' ::’:" g Wh the #oom. for installation of the air-

o
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conditioners had also not been provided by the Department. The
Committee are in agreement with the Secretary, Ministry of Com-
munications, that “the delay in commissioning of the air-condi-
tioners was primarily due to lack of foresight on the part of the
executive officers in the field and also a clerical delay of 6 months

in the PM.G’s office.” They would like that responsibility should
be fixed on the officials concerned for the lapses.

1.220. The Committee have noted that the air-conditioners sup.
plied by M/s. American Refrigerator Co., Calcutta, under the
DGS&D Rate Contract started giving twouhles soon after instal-
lation. By the time the air-conditioners were installed, the guar-
antee period for the air-conditioners was over and the supplying
firm declined to repair them free of cost. The Department had
therefore to incur expenditure of Rs. 19,130 on repairs of these
air-conditioners. In the opinion of the Committee, this reveals a
sorry state of affairs. The Department should have taken adequate
care to provide the necessary facilities for the installation of the
air-conditioners before the expiry of the guarantee period. The
Committee takes a serious note of the lapse on the part of the
Department as a result of which an expenditure of Rs. 19,130 had
been incurred on the repairs of the air-conditioners. It is a matter
of concern that the air-conditioners supplied by the firm (M/s.
American Refrigerator Co., Calcutta) should have gone out of
order so soon after installation. The Committee would like that «
serious note should be taken about the performance of this firm
by the D. G. S. & D. with a view to taking appropriate actiow
against the firm. '

Purchase of land (Pollachi)
Audit Paragraph

1.221. (a) For expansion of a telephone exchange, the depart-
‘ment applied to State Government in August 1965 for a plot of
land (alongwith trees and structures thereon) at Pollachi (Tamil
Nedu). The cost of land was to be determined by the State
Revenue Department on the basis of market value prevailing on the
date of transfer and the cost of trees and structures was to be fixed
by the State Public Works Department. The total cost on the
.above basis was estimated as Rs. 49,290 (land_Bn;:\?Q,_ OdpAnen aud
structure Rs. 14,886) in November 1967. W7 =—_ i
Rs, 8,198 as value of three lavatories A O o
Rs. 5,300 as the estimated cost of SOl - r—ere
side the compound in lieu of the exislifiy. wEpi: g

R Y
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the. Postmaster General, Madras, sought“the approval of the Dlrector 8
General, Posts and Telegraphs for payment of Rs. 49,290 to

the State Government. After nine months (September 1968), the

Director General, .Posts and Telegraphs intimdted the. Postmaster

General, Madras, that the relevant file had “been lost. . The file

Wwas reconstructed in that very month (September 1968) by the .
Director General, Posts and Telegraphs in consultation with the

Postmaster General Meanwhile, the market price of land went up

and the State Government claxmed (October 1968) Rs. 56,400 as the

value of the land. This was communicated to the Director General,

Posts and Telegraphs in January 1969. After another nine months

(October 1969), the Director General, Posts and Telegraphs instruc-

ted the Postmaster General, Madras, to persuade the State Gov-
ernment not to charge for both replacement of the existing lava-
tories and construction of new lavatories. After protracted cor-
respondence with the State Government and discussion with the

District Collector, Coimbatore, the Postmaster General, Madras,

intimated the Director General, Posts and Telegraphs in February,
1970 that the prospect of reconsideration of the earlier decision of

the State Government was not bright and that the sanction to the

payment might be accorded as the price of land was rapidly in-

creasing and the telephone exthange needed immediate expansion.

Purchase of the plot of land at a cost of Rs. 65,985 (excluding the

cost of constructing new lavatories) was sanctioned in October,
1970.

¢ The Matter continued to be pursued and finslly in July 1971 the
State Government agreed to exclude Rs. 2,354 as cost of two
existing lavatories. However, on the basis of the prevailing market
rates they reassessed the cost of land at a Rs. 1,12,800 and that of
trees and structures at Rs, 16,852. The amount was paid in August
1972. As compared to the price fixed in November 1967, the extra
cost on purchase of the plot of land was Rs. 80,362.

[Paragraph 20A. of the Report of C&AG for the year 1972-73,
Union Government (Posts & Telegraphs)].

1.222. According to Audit para, the Postmaster-General, Madras,
sought the approval of the Director General, Posts and Telegraphs
in ‘December, 1967 for payment of Rs. 49,290 to the State Govern-
ment towards cost of a plot of land required for expansion of tele-
g wiichomge ¢ Paltachi (Tamil Nadu). After nine months:
- el 4oopgnf the Bliector General, Posts & Telegraphs, inti-
wriifiiore W that the relevant file had been lost.
m i — tly the file was lost and

i — mm when exactly the o e
& ; bad been fixed for the loss of the file.
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In a written note. furnished to the Commlttee the Ministry has
stated as under: —

“It is correct that the Postmaster-General, Madras sought the
approval of DGP&T in December, 1967 for the payment
of Rs. 49,219/- to the State Government towards the cost
of a plot of land at Pollachi. In this connection, it may
be stated that the scheme for purchasing the land at Pol-
lachi was approved in August, 1965 and thereafter the re-
levant file was passed on to another section for further
action for preparing the schedule of accommodation,
drawing etc. In December, 1967 the land estimate for
sanction was received from P.M.G. At this stage efforts
were made to trace this file, but the same was not readily
available. An attempt was made to process the estimate
without the main file in July, 1968, for according sanction.
Finance Section insisted on linking the main file in which
the scheme was approved earlier. In the absence of this
file it was felt expedient to Teconstruct the file by getting
duplicate copies of the letters and, therefore, PMG was
asked in September, 1968 accordingly. The file was re-
constructed in that very month. The original file was
however later on (in December, 1969) returned by another
Section of the Directorate. After this long passage of
time it has not been possible to fix responsibility for not
making the file available when required.”

1.223. The Committee enquired why the Postmaster General took
3 months to intimate the revised price claimed in October, 1968 and
why it took the Director-General of Posts and Telegraphs 9 months
to issue instructions to the Postmaster-General to persuade the State
Government not to charge for both replacement of the. exlstmg
lavatories and construction of new lavatories.

In a written note furnished to the Committee, the Ministry has
stated that the “Postmaster General got intimation of the revised
price of land on 1st November, 1968 through a letter from the State
Government dated 24th October, 1968. While the formal estimate
incorporating the revised value was submitted by the PMG in
January 1969, latter had intimated the Directorate on the 9th Decem-
ber, 1968 itself about the revised value of the land. Thus there had
been no appreciable delay in the PMG's office.”

1.224. As regards the delay in issuing instructions to the . Post-
master General, it has been stated that “revised land estimate was
received from the PMG in the month of January, 1969 without giving
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the details of the structure for which compensation was to be paid,
Before approval could be granted, certain clarifications were sougﬁt
from the PMG, Madras, regarding the cost of structure and the basis
of valuation of land etc. Only in May, 1969, it was intimated to the
Department of Posts and Telegraphs that the Department had to
pay the cost of new structure as well as that of the old structures.
This was examined in detail and was not found acceptable. Therefore,
the PMG was asked in October, 1969 to persuade the State Govern-
ment not be charge cost of the existing lavatories as also the construc-
tion of new lavatories.” .

1.225. The Committee enquired whether it would not have been
prudent fo pay the price demanded in October, 1968 to finalise the
deal when the Postmaster General had pointed out in February, 1970
that the value of land at that time was not less than double the cost
demanded by the State Government and the price of land was
rapidly inereasing. The Ministry have, in a written note furnished
to the Committee, stated that “it was felt that it was not proper to
pay the cost of existing lavatories as well as the cost of new lavatories
to be constructed in lieu of old ones since this would have amounted
to double payment and would have been objectionable. In seeking
to get this point cleared with the State Government no delay such as
to effect the price was anticipated.”
A

1.226. Asked to state why sanction was delayed till October, 1970
and that too for a lesser amount even after the Postmaster General
had intimated that the State Government had not agreed to any
reduction of price, the Committee have been informed that “DGP&T
was in correspondence with PMG and the latter in turn was in cor-
respondence with the State Government to finalise the payment of
the cost of structures. After protracted correspondence the State
Government finally agreed in July, 1970 to claim the cost of the
existing lavatories only and not the new ones. -On receipt of this
letter in August, 1970, the sanction was issued in October, 1970. Till
Qctober, 1970 the price of land, known to the Department, was as per
the land estimate received in January, 1969. After issue of sanction
by the Department in October, 1870, the orders transferring the land
{rom the State Government to the P & T were awaited, This case was
pursued by PMG with the State Government. The State Govern-
ment intimated in July 1971 that the cost has been revised from
Rs. 2/- to Rs. 4/- per square ft.”

.. 1227. The Committee have been informed that instructions are
miﬂpﬂd to all the fleld units to thoroughly scrutinize all aspects
of iich cases 50 as to avoid further delays in _correspondence. when-
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_taking up with higher authoritiés for sanction.’ They have also

_been informed that. a scheme has been approved for ingtallation of
1200 lines at Pollachi on this:land. The building to house this equip-
ment is. planned to be eompleted by 1976-77. :

' 1228. The Committee note that the P.M.G., Madvas sought the ap-
proval of D.G.P. & T. in. December, 1967 for the payment of Rs 49,290
to the State Government towards the cost of a plot of land at Pollachi
(Tamil Nadu) for the expansion of a telephone exchauge. After 9
mgnths (September, 1968), the D.G. P. & T. intimated to the Post
Master General that the relevant file had been lost and asked the
latter to furnish duplicate copies of letters, etc., to reconstruct the
file. The file, however, was said to have heen recover:d from another
section of the Directorate in December, 1969.

1.229. The Committee are surprised by the statement of the Minis-
try that “after this long passage of time, it has not been possible to
fix responsibility for not making the file available when required.”
The Committee find this explanation wholly unsatisfactory and would
urge that a thorough probe should be conducted into the circum-
stances leading to the loss of the file in the Directorate General, Posts
and Telegraphs which resulted in the delay in issuing sanction. The
Committee desire that responsibility for the loss of the file should be
fixed and necessary administrative action taken against the persons
concerned.

1.230. The Commiittee also desire that steps should be taken forth-
with for the introduction of suitable procedures which would make it
impossible to ‘loss’ or ‘misplace’ files.

1.231. In the meantime, the market price of the land went up and
the State Government claimed in October, 1968 Rs. 56,400 as the
value of the land. According to the Ministry, the Posi-Master Gene-
ral, Madras, got intimation of the revised price of the land on 1st
November, 1968 and he had intimated the Directorate on the 9th
December, 1968 about the revised value of the land. It is regrettable
that the Director General, Posts and Telegraphs took as long as 9
months to issue instructions to the P.M.G. to persuade the State Gov-
ernment not to charge for both replacement of the existing lavatories
and construction of new lavatories. The Commiitee cohsider ‘that it
would have been prudent to pay the price demanded in October, 1968
to finalise the deal when the Post Master General had pointed out in
Febryary, 1979 that the value of land at that time was not less than
double the cost demanded by the State Goverument snd the price of

Tand wihe rapilly incronsing. 'Whén the PM.G. had intimated the
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D.G. P. & T. in February, 1970 that the prospect of reconsideration
of the earlier decision of the State Government was wot' bright ang
that the sanction to the payment might be accorded as ‘the pric, of
land was rapidly increasing, the D.G. P. & T. issued a sanction in
October, 1970 for the purchase of plot of land at a cost of Rs. 65985
Even this amount fell short of ‘the total cost demanded by the Stai,
* Govermment in October, 1968, niamély Rs. 11,285.55. 1t was only afte,
protracted’ cortespondence with the PMG, Madras, and the Siaq,
Government that a revised sanction for the purchase of land, in gyp.
ersession of the éarfier sanction {October, 1970) was fasued in March
1972. The cost of land was Rs. 1,12,860 and that of trees and stryc.
tures borne on the Iand was Rs. 16,852. As compared to the price
fixed in Noveniber, 1967, the extra cost on purchase of the plot of lang
was Rs. 80,362, The Committee consider that the extra expenditure
which had been incurred on the purchase of land c¢ould have been
avoided had the D.G. P. & T. not qntered into protracted correspon-
dence and settled matters wit: the expedition that. it deserved. It
is clear that the officials of D.G. P. & T. and ihe associate finance are
responsible for the failure whatsoever to take decision in time on
the basis of the reports furnished by the P.M.G., Madras. The P.M.G.,
was, after all, a responsible officer. The Committee would like that
the reasons for the delay in the D.G. P. & T. and their associate
finance should be thoroughly probed with a view to fixing responsi-
bility.

1.232. The Committee have been informed that instructions are
being issued to all the field units to thoroughly scrutinize all aspects
of such cases 50 as to avoid further delays in corresponidence when
taking up with higher authorities for sanction. The Committee would
like to be furnished with copies of instructions issued to the field
units in this regard. They would also like that the internal audit
should be more vigilant in such matters so that cases of such wasteful
expenditure in P. & T. do not recur.

‘Purchase of land (Secunderabad)

Audit Poragraph

1.233; The department had been negotiating since 1971 purchase
of a plot of land with structures thereon at Secunderabad to neet
the demand for additional accommodation for offices and stock depots
The area of the land was assessed (February, 1961) by the civil wing
of the department as 18,434 sq. yards and the structures were valued
at Rs. 0.36 lakh. The land (excluding structures) was valued (F eb-
ruary, 1961) by the Collector, Hyderabed, at Rs..10 per s5q. Yard;'
Purchase of the plot of land with structures thereon, was sanction®
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in Septemiber, 1962. The landlord claimed (October, 1962) that the
area of the land was 22,088 sq. yards. Without resolving this dispute,
the department executed (November, 1962) a sale agreement with the
landlord. The agreement stipulated sale of 20,086 sq. yards of land
at Rs. 10 per sq. yard and the structures thereon as per valuation to
‘be done by the civil wing of the department acceptable to both parties.
In terms of the agreement the department took possession of the pro-
perty in November, 1962 after paying Rs. 2.09 lakhs on cendition that
‘the balance would be paid at the time of registration of-sale deed
after valuation of the structures as per agreement mentioned above.
‘Legal advice was not taken before executing this agreement, - *

In February, 1964, at the instance of the department, the Special
Deputy Collector, Land Acquisition, Hyderabad, measured the land as
19,834 sq. yards, and this was accepted as final by both sides. The
landlord pressed (March, 1964) for revaluation of the siructures. In
September 1984, these were revalued at Rs. 0.42 lakh by the civil wing
of the department, but this was fnoi acceptaiale to the landlord who
claimed Rs. 1.02 lakhs plus 17 percent solatium charges. As this dis-
pute delayed execution of sale deed the Government pleader advised
(July, 1965) the Postmaster General, Hyderabad, to file a suit against
the landlord for his failure to execute the sale deed, after giving him
a notice, Accordingly, a notice was served in September, 1965. How-
ever the suit was not filed and after another révaluation of the strue-
tures in May 1965, Rs. 0.61 lakh were offered to the landlord. This
also was rejected by him. Meanwhile the case was referred to the
‘Ministry of Law who advised (July, 1969) that a suit was not likely
to succeed as the terms of the sale agreement of November, 1962 were
‘uncertain or vague.

As efforts made for an amicable settlement did rot succeed, the
departroent filed a suit against the landlord in September, 1967 on
forther advice of the Ministry of Law.

In April 1969, the Court appointed the Chief Engineer (Civil) of
the department as arbitrator for valuation of the structures on this
1and. The arbitrator assessed (August, 1971) the value as Rs. 0.77
1akh and the court decreed in November, 1971 as follows:—

(i) the department should deposit in the court within three
months Rs. 0.77 lakh (with interest at six percent per
annum till the date of deposit) in final settlement of the
landlord’s claim; :

(ii) the landlord should exerute and register the sale deed
within three months failing which the dgpartment. could
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apply to the court and get the sale deed executed and re-
gistered through. the court; and

(iii) the landloxd should pay the department Rs. 0.12 lakh to-
wards the cost of the suit.

The department deposited the amount due to the landlord . in
December, 1971. The landlord filed a petition (April, 1972) in the
court praying for exemption from payment of the cost of the suit
mentioned in (iii) above and increase in the rate of interest payable
to him from 6 to 9 percent. On this petition being rejected, the land-
Jord paid the cost of the suit in April, 1973. However, the sale deed
has not been executed and registered so far (Noverber, 1973).

In the absence of an absolute title to the property because of exe-
cution of a defective sale agreement, the department could not utilise
the land except for stocking of stores, and the offices for which it was
acquired mostly continued to function in rented buildings, the annual
rent of which is about Rs. 2.20 lakhs,

The department stated (November, 1973) that action was being
taken to execute the sale deed through the court.

[Paragraph 20 B of the Report of C. & A.G. for the year
1972-73, Union Government (Posts and Telegraphs)].

1.234, The Committee enquired why the site with structures there-
on in Secunderabad to meet the demand for additional accommoda-
tion for offices and stock depots was purchased through negotiations
with the landlord and not acquired through land acquisition proceed-
ings as contemplated in the project estimate. The Ministry in a writ-
ten note have stated that the owner of the land was willing to accept
the valuation of Rs. 10 per square yard for land as given by the Reve-
nue Authorities. In order to save the solatium charges at 15 per cent
which would have to be paid had the land been acquired through land
acquisition proceedings, the purchase was made by direct negotia-
tions. Further it was also feared that the land acquisition proceed-
ings may involve considerable delay.

_Asked to state whether any legal advice was taken before execut-
ing the agreement, the Ministry, has in a written note stated that
“from the records it has not been possible to ascertain the reasons for
not obtaining legal advice.”

The Committee further wanted to know in what circumstances
-+ and under whoee authority, 95.per.cent of the estimated amount was
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paid to the landlord in November, 1862 without execution and regis-
tration of a'final sale deed and even before determination of the area
of the'land and value of land and strurtures thereon. The reply of
the Ministry to this question was: “As the property was urgently
required for locating Telegraph Store Depot and as the Landlord
was prepared to hand over the premises on payment of sanctioned
amount pending valuation of buildings etc., the premises was taken
over by paying Rs. 2,089,000 withholding about 5 percent from the

sanctioned amount of Rs. 2,20,336. This was authorised by the Post-
master General.”

1.235. The Committee wanted to know why no suit was filed against
the landlord although Government pleader had advised the Circle
Officer to file such a suit. In a written note, the Ministry has stated:
“In July, 1965 Government pleader advised the Department to file the
suit. Accordingly a notice was issued to landlord in September, 1965,
In addition P, & T. Civil Wing was requested to reassess the cost of
structure taking into account the objection of party. The P. & T.
Civil Wing revised the earlier estimated cost to Rs. .61 lakhs. There-
fore, the offer was made to the vendor which was rejected by vendor
in May, 1966. In the meantime, the case was referred to Law Minis-
try. The Law Ministry advised (July, 1966) that if the administra-
tive department is not able to settle with the vendor a price accept-
able to both the parties, a suit for specific performance of the agree-
ment in question is not likely to succeed and the department may have
to take steps to recover the part price already stated to have been
paid to the vendor. In view of the advice of Law Ministry suit was
not filed as advised by Government Pleader of the State.” According
to Audit the Director General, Posts and Telegraphs told the Post-
méster General, Hvderabad that the Andhra Circle was responsible
for entering into an erroneous agreement with the landlord and
instructed him to fix responsibility for this lapse.

The Ministry have informed the Committee that the then DET as
also the A.E. (Bldg.) of the Circle Office, Hyderabad were the main
officers responsible for the lapse. (They have since retired from ser-
vice). Certain omissions were also attributable to the then Director

of Telegraphs in not exercising adequate care in handling the case.
He has been suitably advised.”

1.236, Asked to state why the Department did not apply to court
for registration of the sale deed through the court when the landlord
faileg to execute the sale deed within 3 months ie. by. 12th. Febru-
ary; 1972-as per the court decree, the Ministry have stated: “As per
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the opinion of Government Pleader absolute title rests with depay;.
'ment, because the decree is in favour of Department. . The time limi;
in such cases for execution of sale deed is 12 years. . Therefore, ge.
partment was trying to persuade the vendor to execute the sale deeq
-outside the court to save unnecessary expenses in filing a suit” The
present position of the case, as stated by the Ministry in a written
note, is that the Government Pleader has filed a petition in May,
1974 in the court to direct the landlord to execute the sale deed quick-
ly. Preliminary drawings for Audit Office Building have been ap-
proved. Preliminary drawings for other buildings and preliminary/
detailed estimates for the buildings have not been processed due to
Government ban on ronstruction of such buildings.

1.237, The Committee consider that the entire transaction for the
purchase of a plot of land with structures thercon from a landlord
at Secunderabad to meet the demand for additional accommodation
for offices and stock depots was irregular from the very beginning.
The Department went in for the purchase of the plot of land through
negotiations with the landlord and did not take recourse to the lahd
acquisition proceedings as contemplated in the project estimate. The
argument that the purchase was made through the negotiations be-
cause it was feared that the land acquisition proceedings would in-
volve considerable delay and also because the Department wanted to
save solatium charges at 15 percent which would have to be paid
had the land been acquired through land acquisition proceedings, is
not whelly convincing. Not only did the Department pay more
charges for the land that was acquired through direct negotiations
but they also had to carry on fruitless negotiations with the landlord
for settlement of the dispute outside the court for more than a decade.
Eventually, the matter had to be taken to the court and has still to
be finally settled.

1.238. The Committee note that the Civil Wing of the Department
assessed the area of the land to be purchased from the landlord in
February, 1961 as 18,434 sq. yards and the structures on it were valued
at Ra. 0.36 lakh. In October, 1962 the landlord claimed the area of

“the land to be 20,088 sq. yards. Without resolving the dispute about
‘the area of the land, the property was taken in November, 1962 after
payment of 95 per cent of the sanctioned amount (Rs. 2,20,336) and the
balance of 5 per cent was kept as security. It is most surprising that
no action was taken by the Department to take legal advice before
executing: the agreement and before making payment of 95 per cent

_of.the estimated amount to the landlord. In the meantime further
dispute arosé between the landlord and' the Deparimient in régard to
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the valuation of the structure of the land and the execution of the
sale deed was: delayed as a result of this. dispute. The Committee
are concerned to note that while the Government Pleader advised the
Post Master General, Hyderabad, in July, 1965 to file a suit against
the landlord for his failure to execute the sale deed, strangely the
Department did not file the suit and undertock another revaluation
of the structures in May, 1966 and offered to pay Rs. 0.61 lakh to the
landlord which was rejected by the latter. It is only in 1966 that the
Department referred the matter to the Ministry of Law who advnsed
in July, 1968 that the suit was not likely to succeed on account of the
lacunae in the terms of the sale agreement executed in November.
1862, e

1.239. The Committee have noted that the Director General of
Posts and Telegraphs informed the P.M.G. Hyderabad in March, 1972
that the Andhra Circle was responsible for deliberately emtering into
a faulty agreement with the landlord and instructed him to fix res-
ponsibility for this lapse for serlous action. The Committee have been
informed that two officers who are mainly responsible for the lapse
have retired from service and the Director of Telegraphs, who was
responsible for certain omissions in not exercising adequate care in
handling the case has been “suitably advised”. The Committee con-
sider that the action taken by the Government in fixing the respon-
sibility for the lapses is ridiculous and is wholly inadequate. Had
the Department taken prompt action as far back as 1962 when the
Andhra Circle made payment of 95 per cent of the sanctioned amount
to the party without registration of the sale deed, a situation like this
would not have happened. The Committee are astonished that the
Director of Telegraphs, who has been found responsible for certain
ommissions in handling the case has been only “suitably advised”
which means nothing at all. In other words, no punishment has been
meted out to the officer concerned although certain omissions In hand-
ling the case were strictly attributable to him. The Committee desire
that the Department should re-examine the whole matter with a
view to fixing responsibility on all the concerned officers who might
have been associated with this case. They would also like the De-
partment to initiate disciplinary proceedings against the concerned
officers inéluding the Director of Telegraphs,

" Import of nickel silver strips

Audu Pa'rgraph o .
-+1,240. A tele-commumcatlon factory in Bombay had been getting
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supply of nickél Strips of 5" or 6” width’ from an orcfnance 2ﬂctgry

" More' ‘édonomxcal ‘widths of the Strips are ~9:/8%, ’3—3/8"

' 4 ”ag there is léss scrap formation As stﬂps of theée wid g;s wg e

LE)

not ‘available’ in the country, the factory placed an mdent on

‘Director' Gerieral, Supplies and Disposals in April, 1968 for i ort bg
4

strips 6f lesser widths mentioned above.’ Against this’ lndexﬁ 7

kgs.' ot hickel strips of 2-7/8" width, 10,779 kgs. of 3-3/8" Width' and
8,51 ’kgs of 4”  width \vere 1mported in July, 1969. Int‘imation about

shipment of these strips has been received by the factory in January,

'1969. The factory placed another indent on the Dxrector General,
Supplies and Disposals in June, 1969 for import of 25,000 kgs. more

of these strips. However, due to paucity of foreign exchange 3,032
kgs. of strips of 2-7/8” width, 4,401 kgs. of 3-3/8” width and 2,948 kgs.

‘of 4 ‘width were imported in May, 1971 against the indent of June,

1969 Six thousand four hundred and five kilograms more of these
strips of 3-3/8” width were imported in 1972-73. Receipts and issues
of these imported nickel silver strips upto March, 1973 were as shown
below:—

RECEIPTS
Size . September May 1972-73 Total Cdnsump- Balarce at
1969 1971 (In Kilo- tionupto the endof
grams) March,  March,
1973 1973
—X
2-7/8" . 7,974 3,032 .. 11,006 3,010 7,996
3-3/8” 10,779 4,401 6,408 21,585 14,461 7:124
4" L. 8,570 2,948 .. 11,518 6,084 5,434

- 1.241. In April, 1967 the factory had 4,697 kgs. of nickel silver
strips of 5" or 6” width supplied by the ordnance factory. During
1967-68, 4,395 kgs. of strips of these widths were received from the
ordnance factory. Out of 9,092 kgs. of strips available during that
year 9,084 kgs. were used leaving only 8 Kgs. In 1968-89, 9,065 kgs.
‘were rezeived and the entire quantity of 9,073 kgs. available in that
year was utilised. It would thus appear that supplies of nickel silver
strips of 5” or 6” width from the ordnance factory were enough to
meet the requirement of the telecommunieation factory in 1967-68
and 1968-69. In the subsequent four years ending 1972-73, the annual
average requirement of strips was about 8,439 kgs. During those four
years, when the imported strips were available, supplies from the
ordnance factory were 3,054 kgs. in 1969-70, 4,128 kgs. in 1970-71 and

“847 kgs. in 1972-73. No supply was received in 1971-72 3s the tele-

communication factory requestad the ordnance factory in March,
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1971 to suspend supply. In April, 1971 the telecommunication factory
also intimated the General Manager, telecommunication factories that
it had sufficient stock of strips, and as any further supply by the
ordnance factory would increase its stock value considerably, it pend-
ing orders on the ordnance factory need not be pursued and all future
supplies by the ordnance factory might be diverted to another tele-
communication factory till further communication from it.

1.242. The telecommunication factory also started using indigenous
brass strips since 1970-71. During 1970-71 to 1972-73, 4,763 kgs. of
brass strips were received. The use of brass strips progressively in-
creased from 216 kgs. in 1970-71 to 759 kgs. in 1971-72 and 1,816 kgs.

in 1972-73. The balance of brass strips at the end of 1972-73 was 1,972
kgs.

Permissible stock limit is 6 month’s requirement. Upto March,
1973 average monthly consumption of imported nicke] strips was
about 72 kgs. for 2-7/8” width, 344 kgs. for 3-3/8” width and 145 kgs.
for 4” width. On that basis closing balances of these strips at the end
of March, 1973 were sufficient for about 111 months for strips of 2-7/8”

width, 21 months for strips of 3-3/8” width and 37 months for strips
of 4" width.

1.243. During 42 months from September, 1969 (when the first
consignment of imported nickel silver strips was received) consump-
tion of strips of 2-7/8” width (3,010 kgs.) and 4" width (6,084 kgs.)
was much less than the quantities indented in April, 1968 and receiv-
ed in September, 1969 (7,974 kgs. and 8,570 kgs. respectively). In
view of this and what has been stated in the preceding sub-paragraph
it would seem that the second indent of June, 1969 for strips of 2-7/8”
width and 4" width (intimation about shipment of strips against the
first indent of April, 1968 having already been received in January,
1969) was not necessary and further import against that indent in
May, 1971 of strips of these widths costing Rs. 2.17 lekhs in foreign
-exchange avoidable.

The department stated (December, 1973) that lesser consumption
of imported strips of 2-7/8” width and 4” width was due to economical
use and lesser scrap formation, and also due to use of brass strips.

[Paragraph 21 of the Report of C. & A.G. of India for the
year 1972-73 Union Government (Posts and Telegraphs)]

1.244. Nickel silver strips is an alloy containing nickel, copper and
zinc. ‘The strips are reported to be used for making springs fixed in
keys; jacks, strips and relays,
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1.245. As stated in the Audit para the tele-communication factory,.
Bombay placed an indent on the DGS & D in April, 1968 for import.
of nickel silver strips of 2§”, 33” and 4“ width as these were
not available in the country and were considered to bc more economi-
cal due to less scrap formation as compared to the strips of 5" or 6
width being supplied by Ordnance Factory, Ishapore. The supplies
against this indent were received in July, 1969. The factory placed
another indent on DGS & D, In June, 1969 for import of 25,000 kgs.
more of these strips and truncated supplies were received against
this order in May, 1971. The third import (of strips of 3-3/8" width)
was made in 1972-73.

1.246. Asked to state how the quantity of strips to be imported
was assessed in June, 1969 at 25,000 kgs, and what was the annual
average consumption, the Ministry in a note have stated: “The de-
tailed calculation on the basis of which this figure was arrived at is
not available. However, it could be justified on the basis of the fol-
lowing reasoning presumably adopted at that time (June, 1969).

The supply of 27,000 kgs. against July, 1968 order was expected
in September, 1969. The supply against the June, 1969 order then
being contemplated was expected to commence by about May, 1971.
By then the stock level against the earlier order (July, 1968) was
expected to go down to about 9,000 kgs, i.e., 27,000 kgs. less 18,000 kgs.
which was expected to be consumed in 20 months (from end of Sep-
tember, 1969 to May, 1971) @about 11,000 kgs, per annum.

The maximum level of stock at that time calculated at 30 months’
consumption works out to about 24,000 kgs. Hence the order upto
15,000 kgs., ie., 24,000 kgs. minues 9,000 kgs., the stock expected to
be available in May 1971, was justified.

As stated earlier the actual quantity ordered was 10,500 kgs.

The average consumption during the four ycars period from
1969-70 to 1972-73 was 8,439 kgs. per annum.”

1.247. Asked when and at what level the decision to import strips
of lesser width was taken, the Secretary, Ministry of Communica-
tions has stated during evidence: “The decision was taken at the
field level by the workshops themselves because they found that
wider strips resulted in more scrap or resulted in more work than
the narrow strip. So, they decided in having the narrow strip for
punching the various items they wanted.”
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1,248, Asked further whether the Ministry had satisfied themselves:
about the wisdom of the decision taken, the witness has stated: “It
was not communicated to us. They decided in 1968 on buying nar-
row strip, In fact, at that time the ITI, Bangalore was buying nar-
rower strips. All the time the telephone workshops were getting
their material from the Ishapore ordnance factory, which was of a
sider strip. In 1868 the telephone workshops also decided to go in
for narrow strips and to import them.” He further stated: “We
did not scrutinise the size of the materials that are required by the
workshops, whether they are of narrow or wider strips. That is left
to the General Manager of the workshop. We do not scrutinise it
here. But seeing the actual size I feel that it was a correct decision.”

1.249. To another query whether possibility of getting nickel silver
strips of more economical widths from the ordnance factories was
explored and whether Ishapore factory was ever requested to make
already available strips of 5“ and 6" width into suitable sizes for
P. & T. purposes, the witness has stated that they had asked them to
give it in narrower width and has added: “Originally the workshops
were importing only nickel silver strips. Then they persuaded Isha-
pore Ordnance Factories to make nickel silver for them. Some of’
the supplies from the ordnance factories were not regular and not in-
adequate quantities. They finally decided to continue the imports
and get the nickel silver from abroad.”

1.250. As regards depending wholly on Ordnance Factory for sup-
ply of these strips the witness clarified: “To some extent, the Isha-
pore Factory does meet our requirement. But from what I see from-
the records, the supply from the Ishapore Factory was quite irregular.
1 have got a complete chart here. . The supply from the Ishapore Fac-
tory was very irregular. The workshops were extremely anxious to-
see that there was sufficient stock and that at no time there was any
hold-up on account of the non-availability of this raw material.”

1251, When the Committee enquired why arrangements had not
been made for indigenous production of strips of economic width,
the witness has stated as follows: “It is not so much a question of~
width. The only thing is that the narrower width makes it easier to-
produce springs and in the case of wider width, after making springs, .
you have got to recover what is left over and re-use it.”
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Receipts and issues of imported nickel silver strips upto March,
1973, according to the Audit Para, were as shown below:—

RECEIPTS

Size September May 1972-93 ‘Total Consump- Balance st
1969 1971 (in Kilo- tionupto the end of
grams) March March
1973 1973
2-7,8% 7,974 3,032 .. 11,66 3,010 7.6c6
2-3/8° 10,779 4,401 6,408 21,585 14,461 7,124
4 . . 8,570 2,948 .. 11,518 6,084 5,434

44,109 23,555 20,554

The receipt and utilisation position of nickel silver strips of 5

and 6” width (supplied by the ordnance factory) from April, 1967 was
as under:—

Stock as on 1-4-1967

4697 kg.
Received during 1967-68 4395 kg.
Total durir.g 1967-68 9092 kg.
Used during that year 9084 kg
Balarce ——1; ——”
Raceived during 1568-69 9065 kg .
Total “so73 k.
Utilised during that year .+ . . 9973 kf'_
Balance v _ TNl

It thus appeared, according to Audit Para, that supplies of nickel
silver strips of 5“ or 6” width from the ordnance factcry were enough
to meet the requirement of telecommunication factory in 1967-68 and
1968-69. Supplies of these strips during subsequent four years against
the annual average requirement of about 8,439 kgs., were as under: —

1969-70 . . . . . . . . . . . . 3054 kg.
1970-71 - . . . . . . . . - 4128 kg.
1972-73 . . . . . . . . . . 347 ks

e
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No supply was received in 1971-72 as the telecommunication 1ac-

tory requested the ordnance factory in March, 1971 to suspend sup-
ply.

When the Committee enquired whether it would be correct to
presume that the Department was more keen to import than to get
the strips from the ordnance factory, the Secretary, Ministry of Com-
munications did not agree to this view and added: “I may tell you
that I was in the LT.L from 1959 to 1965. At that time, they were
only importing nickel silver rolls. At that time, I am aware, the

Bombay Workshop was having very serious difficulty in continuing
their production.”

1.252. Audit has further pointed out that in March, 1971 the
Manager, Telecommunication Factory, Bombay requested the Ord-
nance factory to suspend supply for one year as there was sufficient
stock of strips with the factory and more imported strips were likely
to arrive. In April, 1971 he requested the General Manager, Tele-
communication Factories, Calcutta not to pursue the case with the

ordnance factory regarding the supply of strips against pending
order.

1.253. In October, 1971 again the Telecommunication Factory,
Bombay decided not to procure any more strips in 1972-73 as it had
sufficient stock. In fact, it had a stock of 9400 kgs. of nickel silver
strips of 2-7/8” width against its annual requirement of 1000 kgs.
It was decided to transfer 4000 kgs. of available strips to Telecom-
munication Factory, Calcutta, if required by that factory.

During evidence the Secretary, Ministry of Communications has
stated that “this was wrong if they had asked to stop the supplies.
They should have attempted to get from Ishapore to the maximum
extent instead of asking them to stop it.”

He has further clarified: “As I said earlier, it was incorrect to
stop the Ishapore supplies. But, I must at the same time, mention
that Tshapore also gets all the raw materials by imparts. Nickel
silver strip is an alloy containing nickel, copper and tin: They get
all the three, by import, melt it and roll it and give it to us. The
foreign exchange content is not very much different between the
imported one and the indigenous one. But, I still feel that we have
got to buy indigenously. We can see it from the price angle also.
The prices are very much higher for the indigenous material. The
main reason why they went in for import was that the supplies.
from Ishapore were not very regular.”

20 LS—7
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1.254. As regards steps taken by the Ministry of Communications
to see that supplies from Ishapore Factory were made more regular,
the witness has continued: “Steps were taken by the Ministry.
Steps were taken by the General Manager at Calcutta with the
Ordnance Factory at Ishapore.”

1.256. Asked whether the Director General of Ordnance Factories
was requested to look into the matter, he has deposed: “I am afraid
it was not taken up....it should have been done.”

Permissible stock limit is stated to be for 6 months requirement.
On the basis of average monthly consumption of imported nickel
strips upto March, 1973, the closing balance of these strips on that
date was sufficient for about—

111 months for strips of 2-7/8" width.
21 months for strips of 3-3/8% width-
37 months for strips of 2-7/8" width

1.257. During evidenre the Committee were informed that the
workshops have fixed a minimum and maximum level of stocks of
various items. For indigenous items they have fixed 3 months of
minimum stock and 15 months of maximum stock. For imported

items the minimum stock is of 8 months and the maximum of 3¢
months.

1.258. Asked to state what type of control the Ministry exercised
over the import of these items, the Secretary Ministry of Communi-
cations has deposed: “The workshops, have been asked to lay down
stock control procedure and they have been doing it since 1963.
Under this procedure, they fix lower and upper limits. I find as late
as in 1970, a directive was issued from the workshop Board that
their stock should not be kept for more than six months. I do not
see how it is practical in all cases, I have asked the GM to again
review it. If he says that they fix the stock limit for imported ma-
terial as 9 and 13 months respectively. The stock control procedure
has been applied correctly. There are two things. The first one is
that I will ask him as to why he wants 13 months. The second one
is that he had actually revised this limit as late as April 1971. Hav-
ing taken into account the annual consumption, he has revised the
upper and the lower limit. The only point is that we should not
stop any indigenous supply.”

1.259. On his attention being drawn to a reference made in the
Audit Para that the average monthly consumption of 2-7/8"” size
was 72 kgs. for 3-3/8" it was 344 kgs. and for 4" size it was 145 kgs.,
the witness has stated that they had kept stock for 13 months con-
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sumption and has added: “These are inter-chanbeable. I find that
they have been using indigenous stock and that is why the con-
sumption of imported one is much lower.”

1.260. Asked to state the procedure in regard to stockpiling in
workshops, with particular reference to the 13 months limit asked
for by General Manager, the Minister in a written note has stated
as under:

“The Telecom. Factory Board has prescribed the following
norms of stock balance in the Telecom. Factory stores in
their meeting on 28-5-1970. 6 months average consumption
of raw material plus 4} months average consumption of
components.”

The norm is now being revised and the General Manager, Tele-
com. Factories has been directed to review and come up with the
revised norms taking into account the recent recommendations of
the Bureau of Public Enterprises in this respect.”

1.261. The P&T Department informed Audit in December, 1973
that the lesser consumption of imported strips of 2§” width and
4” width was due to economical use and lesser scrap formation and
also due to use of brass strips. Asked why these factors could not
be foreseen while assessing the quantity to be imporiwed, the witness
stated: ‘The only mistake they made was they did not take into
account supplies from Ishapore factory. Their order was more or
less in keeping with the stock control procedure and it was fluctuat-
ing between the minimum and maximum levels.”

1.262. According {o the information furnished by the Manager,
Telecommunication Factory, Bombay, to Audit in April, 1973 some
excess quantity had been indented for utilising the available foreign
exchange. However, during evidence when asked by the Committee
whether imports were made in excess of requirements for utilising
the available foreign exchange, the Secretary, Ministry of Com-
munications has replied in the negative and stated: “I do not think
so.”

1.263. The Audit para stated tnst the telecommunication factory
also started using indigenous brass strips since 1970-71. The use
of these strips progressively increased from 216 kgs. in 1970-71 to
1816 kgs. in 1972-73. The balance of brass strips at the end of 1972-73
was 1972 kgs. The .Committee desired to know when it was decided
to use brass strips in Heu of nickel silver strips and how long it
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took to develop these strips, The Secretary, Ministry of Communi.
cations has stated: “It was not a complete changeover from nickel
silver to brass; it was only in some items. They progressively
changed to brass. Nickel silver is still used in fairly large quantities,

1.264. Justifying the imports, the witness has continued: “Even
though brass is used, they continued the import of nickel silver to
meet their own requirements of nickel silver. They have fixed the
minimum and maximum limits. I find that their order was more or
less in keeping with their stock control procedure. In fact, there are
only two orders referred to in the Audit paragraph. Subsequently,
there have been two more orders.”

1.265. To a specific question whether the minimum and maximum
quantities to be stored in stock were revised when brass as a partial
substitute for certain items was discovered and brought into use,
the witness admitted having not made such a revision and added:
“The maximum and minimum was based on the quantity of brass
used. It was not revised because the brass used was in a small
quantity.”

The price of brass strips was stated to be change than that of the
nickel silver strip. Asked to state why there was no complete
change over to the new item the Secretary, Ministry of Communi-
cations has stated:

“Nickel silver is used for relay springs. This is standard material
used for all the relay springs. There are back up springs where we
were using nickel Silver and now we have changed to brass. Where-
ver possible, we change to brass.

1.266. The Committee have noted that the Telecommuni-
cation Factory at Bembay, which had been getting supply
of nickel silver trips of 5" or 6“ width from an ordnance
factory (Ishapore) considered it desirable to place indent on the
Director General, Supplies and Dispesals in April 1968 for impert
of strips of lesser widths because, in their opinien, they were more
economical dus to less scrap formation as compared to 5 or 6” width
supplied by the Ishapore factory. Against the total quantity of
44108 ks, of importod nickel silver strips received upto the end of
March 1973, the consumntinn was 23, 555 kgs. at the end of March
1973, leaving a balance of 20,554 kgs Supplies of nickel siiver strips
of 57 or 6” width from the o-dnance factory were emough to meet
the requirement of the telecommunication factory in 196788 and
1968-69. In the subsequent four yesrs ending 1972-73, the amnual
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average requirement of strips was about 8,439 kgs. During these four
years, when the imported strips were available, supplies were also
received from the Ordnance Factory. The Committee have also
noted that in April 1971 the telecommunication factory intimated
the General Manager, Telecommunication Factories that it had suffi-
cient stock of strips, and as any further supply by the ordnance fac-
tory would increase its stock value considerably, its pending orders
on the ordnance factory need not be pursued and all future supplies
by the ordnance factory might be diverted to another telecommuni-
cation factory till further communication from it.

1.267. The Committee are very surprised that the decision to
import nickel silver strips of lesser width was-taken at the field
level by the workshops themselves without any reference being made
to the headquarters. The Secretary Ministry of Communications has
justfied the importl saying thad it was a correct decision] The
Committee are totally unable to accept his view because there was
a large surplus of nickel silver strips with the telecommunication
factory so much so that the telecommunication factory in Bombay
decided not to procure any more strips in 1972-73,

1.268. Another unacceptable explanation offered for the import
of nickel silver strips of lesser width was that the supplies from the
Ishapore Ordnance Factory were as not regular and adequate. To
the question of the Committee whether any steps were taken by the
Ministry to see that supplies from Ishapore Factory were made more
regular the reply of the Secretary, Ministry of Communications was:
“Steps were not taken by the Ministry. Steps were taken by the
General Manager at Calcutta with the Ordnance Factory at Ishapore.”
Asked whether the Director General of Ordnance Factories was
requested to lock inte the matter, the Secretary, Ministry of Com-
munications stated before the Committee: “I am afraid it was not
takenup . . ... it should have been done.” Counsidering the need for
saving valuable foreign exchange, and the need for developing indi-
genous material to the exteni possible, the Committee consider that
the action of the Telcommunication factory to stop supplies of nickel
strips from the Ishapore Factory was deplorable indeed.

1.269. The Committee comes to the inescapable conclusion and
this has been coreborated by the Manager, Telecommunication Fac-
tory, Bombay (April, 1973) that exces squantity had been indented
for utilising the availale foreign exchange. The Committee are un-
happy that the detailed calculation on the basis of which the require-
ment was assessed in June 1969 is not available. They are not at all
impressed by the laboured reasoning which the Ministry has urged
before the Committee. The Committee would like respo_nsibility to
be fixed for the squandering of foreign exchange.
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.. 1.270. The Committee have noted that the norms of stock balance
in the Telecommunication Factory are nmow being revised and the
General Manager Telecommunication Factory has been directed to
review the same keeping in view the recommendation of the Bureau
of Public Enterprises, The Committee would like to be informed
about the revised norm when finalised.

Sale of copper wire
Audit Paragraph

1.271. Consequent upon introduction of co-axial cable and micro-
wave systems and replacement of copper wire alignments by alu-
minium/copper weld wire a large quantity ,about 1,000 tonnes till
1970) of dismantled copper wire accumulated in departmental stock.
It was not considered expedient to dispose of the wire in the open
market lost sold wire became indistinguishable from stolen wire and
created difficulties in tackling cases of copper wire thefts. It was,
instead, proposed (May, 1970) to sell the wire to a public sector
undertaking whose annual requirement of imported copper wire for
manufacturing cable was about 2,500 tonnes. Accordingly 300 tonnes
of recovered copper wire were offered to the undertaking in July,
1970 and another 700 tonnes in October, 1970. The pace of lifting the
wire by the undertaking was, however, slow and meanwhile the
stock of dismantled wire increased to 2,000 tonnes in June, 1971,
creating acute storage problem. Attempts made to sell the wire to
other Government departments;undertakings having failed, the de-
partment advised (September, 1971) the Director General, Supplies
and Disposals to float tender enquiry for disposal of the wire in
open market with the stipulation that the wire should be converted
into ingots;rods or thin wire by purchasers within six months. The
price offered (Rs. 13,000 to Rs. 14,000 per tonne) in response to the
tender enquiry was considered low and so no sale was made. How-
ever, 262 tonnes were sold (February—May, 1972) by auction at an
average price of Rs. 14,720 per tonne. The Director General, Supplies
and Disposals was opposed to making open market sale of the wire
on the ground that the price received would below. The Department
of Economic Affairs and the Director General, Technical Develop-
ment on the other hand opposed disposal of copper wire through
auction apprehanding that the material would fall in the hands of
non-industrial users.

In July, 1972 it was decided in an inter-departmental meeting
that, apart from continuing sale to the public sector undertaking,
copper wire should also be offered to pesticide manufacturers for
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whom copper was being imported. The residual balance should be

got com"erted into ingots by a public sector corporation for supply
to priority users.

1.272. The public sector corporation took samples of copper wire
twice in November, 1972 and June, 1973, but did not make any pur-
chase, Upto March, 1973, 756 tonnes of copper wire were sold to
three pesticide manufacturers. Besides, the public sector undertak-
ing litted only 1010 tonnes between January, 1973 and June, 1973.
Due 1t such slow pace of disposal, stock of dismantled copper wire
further increased by June, 1973 o 3400 tonnes worth more than
Rs. 5 crores. The stock is expected to increase further in next two
vears; the department was not (November, 1973}, however, in a
position to give an exact estimate of the anticipated increase in
stock as dismantling of copper wire in future years would depend
on availability of substitute materials and many uncertain factors.

[Paragraph 22 of the Report of (C&AG of India for the year 1972-73,
Union Government (Posts & Telegraphs)].

1.273. During evidence the Committee were informed that copper
was the best medium for transmission on overhead wires. There was
nothing which was equal to copper. It was being removed only
because it was being stolen from the lines. Asked whether Govern-
ment had examined as to what were the specific areas where theft
was at a very high frequency, the Secretary, Ministry of Communi-
cations stated: “Yes, every time we found that the thefts were in-
creasing, we checked up with the State authorities. Unfortunately,
the thefts in that area came down but they increased in the adjoining
areas. The group indulging in this theft is a very mobile one”

Giving the percentage of theft of copper wire, the witness has
continued: “The theft of copper wire every year has, of late, been
of the order of Rs. 1 crore”. Asked as to how many cases of theft of
wire were discovered and how many cases were instituted in the
courts and what was the result thereof, the witness deposed: “We
have kept the figures. Very few cases have been traced. Less than
one per cent of the cases were traced.”

1.274. As regards reasons for a accumulatjon of dismantled, capper
wire in the departmental sto'k, the witness stated during evidence:
“In the earlier years, we were flattering the copper wire and selling
them in the market through the DGS&D. That was a small quantity.
The programme really got into swing when it started getting large
quantitles of ACSR aluminium conductors. These conductors were
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not forthcomity for quite a number of years. At that time, large

quantities of copper wire started coming and it created accumula-
tion.”

1.275. The Committee pointed out that with the introduction of
co-axial cable and micro-wave systems, copper wire was becoming
more and more redundant and enquired whether the change over
was being done in a phased manner. The witness clarified: “Due to
the introduction of micro-wave and co-axial systems, the new lines
with copper wire are getting less and less. Our trouble is with the

existing lines, running to about 76,000 miles which we want to re-
place progressively.”

To another query whether Government had envisaged any point
of time when the entire 76000 kilometres of copper wire would be
replaced by co-axial and micro-wave systems, the witness clarified:
“We are able to replace them, but our main objective is to prevent
their being stolen away. Replacement of copper by aluminium intro-
duces a lot of disturbance during the duration of the work. It takes
abcut a year to change from copper to aluminium. All along this
period, it creates a tremendous discomfort not only to the circuits
concerned but to others as well, which go on the same route.”

1.276. The Committee then enquired whether only that pcrtion
was replaced which was stolen or the whole line had to be replaced.
The witness stated: “When wire is stolen, they steal only about 20
or 30 spans of the wire. They do not steal the entire line. Everytime
a wire is stolen, there is an interruption, and then we have to put
the aluminium wire. In a long-distance circuit, we cannot have a
mixture of different types of wire on the same route. So, we have
to_replace the wire on the entire route.”

1.277. According to Audit para about 1,000 tonnes of copper wire
had accumulated with the Department till 1970, It was not consi-
dered expedient to dispose of the same in the open market lest sold
wire became indistinguishable from stolen wire and created difficul-
ties in tackling cases of copper wire thefts. When the Committee
enquired whether this was, perhaps, the main reason for slow dis-
posal of the copper wire the witness has deposed: “Under the Indian
Telegraphs Act, it is an offence to have possession of the copper wire
of the gauge we use on our post-lines. If we sell the wire as it is,
there is always the possibility of somebody telling us that they had
purchased the sold wire; and thus get away with the offence.

1.278. The Committee drew attention of the witness to another
.reference made in the Audit para that attempts made to sell the
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wire to other Government departments/undertakings having failed,
the dzpartment advised (September 1971) the Director General, Sup-~
plies and Disposals to float tender enquiry for disposal of the wire
in open market with the stipulation that the wire should be conver-
ted into ingots/rods or thin wire by purchasers within six months
and expressed the view that had this been planned earMer, the stocks
would not have piled up so much and the disposal also would have
been in a phased manner. The withess stated: “The decision not to
sell to the private market was a very deliberate one, because this is
a very special type of electronic copper; if it is sold in the private mar-
ket, it would be used only for purposes where a very much inferior
type of copper can be used. We wanted to conserve it. We tried to
use it. We offered it to the Railways, to the Ordnance Factories
and to the Hindustan Cables. But the first two were not keen. The
third party said that they cannot use the wire as it was and that it
had to be converted into rods, so that they can re-draw it as thinner
wires. Adequate capacity for conversion was not there with them.
They were able to develop this capacity after some time thrcugh

two firms in Jammu and Jaipur, last year, they took the same
quantity.”

1.279. As stated in the Audit Para it was decided in an inter-
departmental meeting that apart from continuing sale to the public
sector undertaking (Hindustan Cables Limited) copper wire should
also be offered to pesticide manufacturers for whom copper was
being imported. Upto March, 1973, the 756 tonnes of copper wire
were sold to three pesticide Manufacturers. The Committee were

informed by Audit that the three pesticzide manufacturers who pur-
chased wire were:—

Tonpes
() Tata Chomical: Limited, Bombay 4325
7ii) Travancore Chemical and manufacturing Company Limitec.
Alwaye 300-0
(#i7) Shambhunath ard Sons Limite ', New Delhi 2374
Total —-_-7—5;—9"

1.280. The Committee desired to know wheher further attempts
were made to sell copper wire to pesticide manufacturers. The wit-
ness stated: “We have sold, in 1972-73, roughly about 1200 tonnes to
pesticides and 1500 tonnes to Hindustan Cables. In 1973-74 we sold
about 1400 tonnes to Pesticides and 3000 tonnes to Hindustan

Cables. Our sales during last year were approximately 4,390
tonnes.”
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By June 1973 the stock of dismantled copper wire had further
increased to 3400 tonnes worth more than Rs. 5 crores. As regards
present stock, the Committee were informed that at the beginning
of this {inancial year it was about 2700 tonnes.

1.281. Asked to state the quantity of wire expected 1o be recover-
ed during the next 5 years, the witness stated: “The annual recovery
of copper wire will be between 4,000 to 5,000 tonnes; but we will
adjust it according to the off-take, so that our stocks do not go up.”

Enumerating the steps contemplated for its disposal, the witness
added: “We have persuaded the Hindustan Cables to take our copper;
in fact last year they took about 3,013 jonnes; this year also we
expect that they would take the same quantity. This is in addition
to what we are giving to the pesticides. Our annual off-take from
Hindustan Cables is about 3,000 tonnes and we supply to the pesticide
companies about 1400 tonnes.”

1.282. According to the witness, the Department was not willing
to sell the recovered wire to the private market and the Government
organisations were not enthusiastic to buy it. Referring to the com-
bined low in-take of the public seztor undertaking and the pesticides
as against the huge present stock of 2700 tonnes with the anticipated
annual recovery of 4000 to 5000 tonnes, the Committee desired to
know what Government was going to do with the surplus material
and how they proposed to put it to better use. The witness clarified:
“I have got 3,000 tonnes of copper today. I can sell it to a private
firm and realise about Rs. 20,000/~ or Rs. 30,000. There is an arrange-
ment with the Hindustan Cables. They would take ccpper wire
from us and make the cables and we buy the cables, in this manner,
there would be no expenditure of foreign exchange.”

Subsequently in a written note furnished to the Committee, the
Ministry of Communications have explained the position with regard
to disposal of surplus as under:

“Sale of P&T scrap copper wire to priority industrial users of
the private sector, like pesticides manufacturers and cable
and wire industries, has not been stopped. It is also not
intended to be stopped as long as the ban on import of
scrap copper wire in favour of these industries continues.
The annual demand from these two categories of private

industry is estimated to be:

Pesticide makers 1500 Mts.
Cables Wire Industries 500 Mts,
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In fact an amount of 1500 mts. of scrap copper was declared
to D.G.T.D. for recommending cases of cable and wire in-
dustries for allotment and release of scrap copper while
controlling their import entitlement. The recommenda-~

tions of D.G.T.D. have been received in bulk and are in
process.

The Public Sector Undertakings, Minerals and Metals Trading
Corporation and Hindustan Copper Ltd. expressed no in-
terest in the purchase or take-over of P&T scrap copper
wire. But Hindustan Cable Ltd. and Ordnance Cable Fac-
tory of D.G.T.D. have from time to time been purchasing
it and this demand is sizeable, Over 3000 mts. were sold
to Hindustan Cables in 1973-74, The demand is expected
to grow with the start of production of expansion of capa-
city at both the Rupnarainpur and Hyderabad units of
this Public Undertaking. Another Govt. undertaking,
Traco Cable Company of Kerala State, have also started
production of underground telephone cables. By late 1975-
76 the annual demand of these cable manufacturers them-
selves is expected to be of the order of 4500 mt.”

1.283. As regards valuation of the recovered wire, the witness
stated: “When we recover this copper wire, we value it at the pre-
sent market value and give it to Hindustan Cables.”

1.284. The Committee then drew attention of the witness to a con-
crete suggestion made by the Public Accounts Committee in one of
their earlier reports about the creation of a metal bank and metal
clearing house for all Government and Government-controlled or-
ganisations and enquired what steps were taken in that direction.
The witness stated: “As far as the metal bank is concerned, when we
have got our own scrap copper, it can be used for completely depart-
mental purposes. I thought that was the best way of utilising it.” As
regards the suggestion of the Comimittee that setting up of a metal
bank and a metal clearing house would help the Government in re-
ducing wastage the witness has stated: “We are in a slightly different
position. We have to convert it into metal ingots before it is given
to the metal bank. At a time when we are not able to convert
it, we offered it to the MMTC.”

1.285. The Committee enquired what steps were being taken in
tegard to recovery and utilisation of unused thick copper which were
lying underground here and there and which were being taken away
by unscrupulous persons. The witness stated: “Whenever cables go
faulty, we recover them.”
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1.286. To another suggestion of the Committee that Government.
should set up a unit headed by a senior officer who could go through
all the old sket.hes, drawings and diagrams and see where the cables.
were lying and where from these could be dug out and used, the
witness deposed: “We will do that.”

1.287. The Committee have noted that consequent upon the intro-
cuction of co-axial cable and microwave systems and replacement
of copper wire alignments by aluminium/copper weld wire a large
quantity of dismantied copper wire accumulated in departmental
stock. According to the information furnished to the Committee, the
stock of dismantled copper wire had increased to 3460 tonnes worth
more than Rs. 5 crores by June 1973, At the beginning of this finan-
cial year the stock was about 2700 tonnes. The Committee have also
noted that the Department did not consider it expedient to dispose
of the stock in the open market lest sold wire became indistinguish-
able from stolen wire and created difficulties in tackling cases of
copper wire thefts. Sales of copper wire were therefore made to
Hindustan Cables Limited, Rupnarainpur and to certain Pesticide
manufacturers. The annua] offtake from Hindustan Cables is about
3,900 tonnes and the supply to the pesticide companies is about 1400
tonnes. The Committee consider that to prevent rnduc accumulation
of unwanted copper wires, concerted steps should be taken by the
P&T (¢ porzmade once ag:in on'y the public sector undertakings like
Hindustan Copper Ltd., Minerals and Metals Trading Corporation for
purchasing P&T scrap copper wire. The Hindustan Cable Ltd. and
Ordnance Factory of DGOF should also be approached with a view
to selling them increased quantities of copper wire. The Committee
trust that with the start of production of cables at the Hyderabad
unit of Hindustan Cables Ltd. and the expansion of capacity at both
the Rupnarainpur and Hyderabad units, the Hindustan Cables Ltd.
would be in a position to buy additional quantities of copper wire
from the P&T Department. Negotiations should also be carried on
with Traco Cables Company of Kerala State which is said to have
started production of underground telephone cables. In this connec-
tion, the Committee would like to insist on the Government to go
by the following recommendation made by the Committee in Para
1.29 of their 121st Report (Fifth Lok Sabha):

“1.29. Incidentally the Committee would also like Government
{- erasiler setting up a sort of Metal Bank or Clearing
House so that it can be ensured that the metal especially
non-ferrous, rendered surplus or unfit for a particular use
in one organisation can be profitably utilized elsewhere
without being disposed of at a loss. The Committee consi-
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der this step necessary because non-ferrous metal is be-
coming costlier and scarcer in the market and it is essen-

tial to make the best use of what is already available with
the Government.” '

The Committee trust that with the setting up of this Metal Bank
it would be possible for the P&T Department to put the sarplus cop-
per wire into the bank for its ultimate disposal, The Committee also
suggest that the Department may consider issuing a monthly or fort-
nightly bulletin indicating the availability of copper wire at various

places and circulate the same to interested purchasers, in the pablic
sector.

Theft of stores

Audit Paragraph

1.288. In paragraph 25(b) of the Report of the Comptroller and
Auditor General of India, (Posts and Telegraphs), 1969-70 mention
was made of eleven cases of thefts (Rs. 1.86 lakhs) of stores bet-
ween February 1967 and July 1970 (ten from the godowns of the
telegraph stores depot and the storeyard of a telecommunication
factory located in the same premises and one from the stocking area
of the same stores depot situated at some distance). The depart-
ment stated in December 1970 that preventive measures had been
adopted and informed the Public Accounts Committee subseguen-
tly in February 1972 that the number of thefts had been reduced
as a result of these measures.

1.289. During February 1971 to July 1973, ten more cases of
alleged thefts (six from the godowns of the same telegraph stores
depot and four from the storeyard of the telecommunication factory
located in the same premises) were noticed. The missing stores
were mostly lead scrap, copper scrap and bolts, brass materials,
plumber metal, tinned wire, gun metal rods, etc., their aggregate
value being Rs. 1,83483. The cases were reported to the police.
Four of them were closed by the police and six were under inves-
tigation (September 1973).

The above premises is a protected area. “The occurrence of suc-
cessive thefts calls for special preventive and corrective measures.

1.290. The department stated (December 1973) that it had not
been possible to eliminate the thefts due to unfavourable location
of a biji drain by the side of the storeyard and the telecommuni-
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cation factory. The department also stated that the godowns were
proposed to be shifted to new building under construction,

[Paragraph 23 of the Report of C&A.G. for the year 1972-73, Union
Government (Posts and Telegraphs)].

1.291. According to Audit Para, during February 1971 to July
1973 ten more cases of alleged thefts (six from the godowns of the
same telegraph stores depot and four fromn the storeyard of the
telecommunication factory located in the same premises) were
noticed. The missing stores were mostly lead scrap, copper scrap
and bolts, brass materials, plumber metal, tinnced wire, gun metal
rods, etc., their aggregate value being Rs. 183,483. The -cases
were reported to the police. Four of them were closed by the police
and six were under investigation (September 1973)

1.292. The Committee desired to be furniched with details of
the four cases closed by the Police. The Committec also wanted
to know the result of the Police investigation made in the remain-
ing six cases The Ministry, in a written note. have stated:

“(a) The details of the four cases of thefts closed by the
police are given beiow:—

SI.  Date of theft Place of theft Material i volved Value in
No. Rs.
1. 14-2-71 . . . Sioreyard Scrap Lead Ingots 171,576 00
2, 2%¥-R-72 . . Battery godown Scrap copper wirc
and copper solder-
ing bolts. K861 0C
3. 31-8-72 . . Battery gocown Scrap wirding wire 11,17¢-CC
4. 9-9=72 . . . Battery godown Scrap wirding wire, 5.€€6-5c¢

copper, bolts.

The Police after investigation has reported that the cases were
true but no clue for the thefts could be found and these cases were,
therefore, closed under Section 380 1. P. C.

(b) Police investigation in the remaining six cases have not been
completed so far. The results of investigation are not known ex-
¢ept in one case where the Police had recovered the stolen mate-
rial. However, the material has not been released pending final
decision by the Court.”
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1.293. The P&T Department informed Audit in December 1973
that the following preventive measures were adopted: —

(a) a strong room has been built inside the wire godown for
storing plumber metals and copper ingots and this has
stopped the pilferage of these costly items which account
for major loss' due to theft;

(b) through Corporation drain, there was possible ingress
from the canal side. The Corporation was moved and
iron gratings have been put preventing such entry to the
storeyard;

(c) almost all the locks of the godowns have been changed
by ‘Godrej Navtal’ to minimise the possibility of break-
ing or tampering of the locks; and

(d) security staff have been strengthened by obtaining ad-
ditional sanction of chawkidars and special beats have
been made to keep watch on godowns of valuable stores.

1.294. Asked to state whether any thefts had occurred after July
1973, the Ministry stated: “There have been nine cases of petty
thefts since July 73. five from the Telecommunication Factory, Cal-
cutta and four from the Telegraph storeyard, involving a total loss
of Rs. 9350.59”

As regards shifting of the godowns to new buildings under con-
struction (December 1973) the Ministry stated that “the new build-
ings are still under construction.”

L J

1.295. The Committee note that mention was made of eleven
cases of thefts (Rs. 1.86 lakhs) of stores between February 1967 and
July 1970 from the godown of the telegraph stores depot, Calcutta
and some other nearby places in paragraph 25(b) of the Report
of C& A.G. for the year 1969-70 (Posts and Telegraphs). In view
of the Department’s reply to Audit in December 1970 that preven-
tive measures had been adopted and subsequent information furni-
shed to the Public Accounts Commitiee in February 1972 that the
numbey of thefts had been reduced as a result of those measures,
the Committee did not comment on that para.

1.296. The Committee, however, find that not only ten more
cases of alleged thefts (aggregate value Rs. 1,83:483 from the godown
of the same stores depot and a factory located in the same premises
had heen noticed but accerding to ‘the information furnished by the
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Ministry on 20.8.74 ‘there have been nine cases of petty thefts slnce
July, 1973, five from the Telecommunication factory Calcutta and
four from the telegraph storeyard involving a total loss of Rs.
9350.59." The Committee take a serious view of the ummbated inci.
dence of thefts (though of decreased value) over a period of more

than 7 years now in spite of the apparent checks and precautions
taken in that direction.

1.297. According to the Department, elimination of thefts was
not possible due to unfavourable location of a big drain by the side
of the storeyard and the telecommunication factory. Mowever, the
Committee find that the preventive measures taken (December 1973)
included inter-alia putting up of iron gratings preventing such
entry to the storeyard through Corporation drain The Committee
have come to the inescapable conclusion that the weakness lies some-
where else and so needs special remedy. It has to be ensured by
the Department that there is no collusion of that with the culprits.
The Committee note that the said staff has been strengthened re-
cently. They would be the Department to closely watch the per-

formance of the security staff and see that they are effective in
preventing thefts in future.

1.298. The Committee note that the proposed shifting godowns
to the new buildings under construction (December 1973) has not
taken place as according to the Department ‘the new buildings are
still under construction’. The Committee would urge that construc-
tion should be completed early and the godowns shifted to the
new buildings as proposed to avoid chances of thefts in future.

1.299. Four cases were stated to be closed and six were under
investigation by the Police. The Committee not that the cases were
closed under section 380 L.P.C. as the Police after ‘mvestigation had
reported that ‘the cases were true but no clue for the thefts could
be found’. Police investigation in the remaining cases has not been
completed so far except in one case where the Police has recovered
the stolen material but the same has not been released pending final
decision of the Court. The Committee would ke to be informed
of the final outeome of the investigation being made by the Police
andfor the decision of the ceurt in these cases. C

Open‘ng of a new Post Office

Audit Paragraph

1.300. Acrording to departmental rules, the .head.of a postal
circle may sanction opening of a new post office in an urban area
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if he is datisfed about its need. In August, 1966 the Postmaster
General, West Bengal Circle, decided to open a non-delivery post
office in Girish Avepue at Calcutta and directed thé local Semior
Superintendent of Post Offices to negotiate hiring of accommois-
tion of about 83 square metres with the owner of a building in that
area. The accommodation (93 square metres) was hired in that
building in October, 1966 and the new post office was set up in that
month. At that time accommodation of only 24 square metres was
required for the post office. With subsequent addition of staff the
requirement was 59 square metres from October, 1968 onwarda
The accommodation was fully utilised only in May, 1973 when
some countries were shifted to this post office from a nearby post
office. Proportionate rent paid for surplus accommodation till April
1973 was Rs. 23,384. The department stated (November, 1973) that
the question of shifting the counters from the other post office was
under consideration of the Postmaster General since June, 1971. -

1.301. The Senior Superintendent of Post Offices had worked
out (October, 1967) that the new post office incurred a loss of
Rs. 4,556 between October, 1966 and March, 1967. The department
stated (November, 1973) that the income of the new post office was
not correctly assessed by the Senior Superintendent of post offices.
The prescribed records showing the financial working of the new
post office were not kept after March, 1967. Th2 department stated
(November, 1973) that correct assessment of the income of the
new post office was being made.

{Paragraph 25 of the Report of CEAG of India for the year, 1972-73
Union Government (Posts and Teiegraphs)]

1.302. The Committee learnt from Audit that according to the
precedure piuscribed ia Para 535 of the Posts and Teleraphs Manu~
al, Volume IV, the proposal#or opening a new post office is mootled
bv the Superintendent of Post Offices after examining for a month
the postal transactions in the locality to be served and the financial
prospects of the proposed office. If on thz basis of the Superinten~
dent’s report, the Head of the Circle is satisfied that there is a rea-
sonable hope that the office will prove self-supporting at the end
of two years, the Head of the Circle will sanction the post office
for six months and issue further extension of not more than six
months at a time on the basis of the financial results of the working
of the post office in the preceding six months.

1.303. The Committee also learnt from Audit that in this case
the ‘decislon tn open the post office was taken on 9th August, 1960

” s [N ]
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4he congerned Superintendent of ‘Post-Offices and. that the, Postmge-
fer- Genexal issued directions to the Superintendent. of Offices an
#2th . August, 1966. to. negotiate with the land-lady of 15,. Girish
#ixenue, Calcutta as the premises.offered was considered fit for loga-
fing the post office. The Superintendent of Post Offices had also
ween requested to submit a formal proposal for opening a new post
aoffice with all necessary information and documents.

~*.2.304. The Inspector of Post Offices who had undertakem:an in-
‘vestigation in pursuance of the directive.of the .Post Master General
’h;ad reported to the Senior Superintendent of Post Qffices cn. 13th
BSeéptember, 1966 that as the proposed post office would be located
‘very close to four other post offices, it would not, perhaps.be .ad-
‘wisable to open the proposed post office unless ;there were any ex-
¢eptional grounds which necessitated ils opening.

The following chronological statement indicates the progress of
events leading to the opening of the post office:

w'-’-'-"—
Date on which the decisiin to open the post office was taken 9-8-1966

Date of issue of instructions by the PMG to the Superintendent of
Post Offices for negotiating wiih the landlady of the premises 12-8-1966-

,:I‘)nte of report of tte Inspector of Pcst Offices . . . 13-9-1966
Date of communication of the approval of the PMG to open the post

office 21-6-1G66
‘Date of hiring of accommodation . . . . . I-10--1966
(’D'atc of issue of sanction for opening the post office . 12-10-1966
Date of opening of the post office . . . . . 14-10-1966

. 1.305. The Committee desired to know, during evidence, whether
‘the opening of the Girish Avevnue Post Office could be justified by
‘mmy stretch of imagination, the Secretary. Department of Commu-
fnication stated: “I have gone through the records and I must con-
fess'I do ot have a personal knowledge of the area.”

1.306. Asked whether the post office could.maintain itself finan-
gally and, if 'so, since when, the Secretary stated: “Yes Sir, I think
for the past about two years, since April 1973. R A

In reply to another question whether. it did not appearsthat
new post office was opened for certain consideration the Secretary
ffated: “About ceftain considerstions; there vias-an-eiquiry-info it,

‘the CBI. The report has been given and some action has beet

taken.” . A ‘ R
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Latera. however, the, Smtuy comected himself and stated that i&
was. not a CBI inquiry but SPE inquiry.

oAt e D T ‘ : L

Subaequently, the Cnmmitteerfound from the wntten miorma— '
tmn furnished . by the Mmistzy on the inquiry referred to during
evidence that the enquiry was conducted by the Superintendent of
Police, Special Police Establishment, CBI not imto the openifig of
the Girish Avenue Post Office but into certain allegations hade
against a Director of Postal Services an Executive Engineer and an.’
Assistant Executive Engineer, P&T Civil Wing, Calcutta, of abuse
of official pesition by taking on exhorbitant rent premises of private
parties to the detrement of postal revenues. The allegations reld-
ted to four premises taken on rent by the Department in one of
which the Girish Axenue Post Office was located.

1.307. According to Audit, the Posts and Telegraphs Board had
informed them, in November 1973, as follows: “The neighbouring
Bagh Bazar post office was congested but there was no scope for
obtaining additional accommodation in that building. The question
of securing alternate accommodation or the opening of an additionalk
post office to divert the traffic was being examined by the Post
Master General which resulted in the decision for opening this
office.” The Committee further learnt from Audit that search
for alternate building for the Bagh Bazar Post Office continued tilk
1973. Besides, the Post Master Genera] had also informed Audit
in August 1971, that the question of surrendering about 370 square
feet of accommodation of the new post office had been taken up with
the owner of the premises.

1.308. The Committees are concerned to note that a Jecision to
open a new post office in Girish Avenue at Calcutta was taken-
the Post Master General, Calcutta, on his ewn initiative, withewt
any proposal from the concerned Superintendent of Post Offices; dn
an area where already four. post offices were functioning and that
the normal procedure prescribed in the departmental rules were net
.observed in this case. No detailed study of the postal traffic.in
the avea alse appears to have been made before opening the. pest
office and the chronological statement of events leading to ‘the open-
ing of the post office would also indicate the undue haste with which
the opening of .the post office had been approved and. sanctioned,
despite the: repart of the dnspector,of Post Offices, that.it would not
he advisable, to_wpen the. proposed.post ofice unless there weré apy
exceptional grounds which necessitated its opening. ' If, ﬁ"w
by the Posts and Telegraphs Board to Audit in November 1!1'3, the

i ey
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purpose of the new post office (opened in October 1968), . was to
divert traffic from the Bagh Bazar post office, it is not clear to the
Committpe why the search for alternate accommodation for the
8agh Bazar Post Office continued till 1973 and why ‘the Post Master
General had earlier taken up the question of surrendering about 370
square feet of accommodation of the new post office with the owner
of the premises. The Committee are, therefore, not convinced with

the explanation of the Department, which can at best be construed
‘us an afterthought.

1309, The Committee also find that though the Secretary, De-
partment of Codmmunications, had stated during evidence that an
enquiry had been undertaken by the Superintendent of Police,
Bpecial Police Establishment into the opening of the new post office,
this enquiry did not relate to the opening of the post office as such
but to certain allegations made against three officials of the Posts
and Telegraphs Department of abuse of official position by taking
an exhorbitant rent fqur premises of private parties. in onc of which
the new post office was located, to the detriment of postal revenues.
YThe Committee are not satisfied with the circumstances leading to
the opening of the Girish Avenue post office and desire that the
entire case should be investigated in detail by an appropriate au-
thority with a view {0 ensure that no malafides are invelved and
fixing responsibility. The Commiitee would like to be info:med of
the results of the investigaiion and action taken.

Geneyal
(A) Pert Chart

1.310. The Committee wanied to {from the representative of the
‘Department the procedure that was followed for the formulation,
execution and completion of projects. The repre-entative of the
Department has sta‘ed that the initial proposals for setting up a
~project came either from the Planning Branch or from the Depart-
“ment officers who made sugge tions after finding some lacunae dur-
ing.their visits to the field. After the proposal; were made, project
estimates of the various components were prepared. For each com-
yponent, there was a specialised agency which provided information
uiid on the basis of that, the final project estimate was prepared.
Yhe Committee enquired if there was a time-bound programme fo‘r
_each project and if responsibility was fixed on any individual thlef
‘me i:mject was not completed in time. The representative of

Department has stated during evidence:
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“Last year, when we came before the Committee, we had one
or two cases at the field level where some work was not
executed in time and at that time, we had issued instrup-
tions that for every work there must be a time-bound
programme and there must be one man incharge of that
work. As far as larger projects are concerned, we do not
issue instructions from time to time how the various iteras
haye to be coordinated. But it is only recently.that we
have Jdecided to have, what is called, a PERT Chart for
every project. Regarding this PERT Chart, we are now

drafting instructions mentioning who will be made
incharge and all these things, etc.”

He has further stated that when an individual was not able to
do certain items of work for reasons beyond his control, he reported:

back to the person incharge of the total project and the PERT chart
was revised from time to time.

1.311. The Committee posed the question whether there was any
basic planning at all in so far as the execution of a project was
concerned. There did not appear to be any degree of synchronisp-
tion of supplies of different kinds. When one component was ready,
some other component was not made available with the result that
a large amount of money, which had already been sunk in the
project, remained infructuous. The Committee enquired why such
a situation could not be avoided if there was an overall planning.
The representative of the Department stated in reply:

“We do have overall planning. As a matter of fact most of
the projects ar econceived in the Planning Branch of the
P. & T. Directorate. As far as the telephone projects are
concerned, they work out the requirements. They
examine the waiting lists at various places, the existing
capacity and then they decide that in a particular yeax
the exchange of that particular place requires augments-
tion. As soon as that is decided upon, they earmark the
capacity of the ITI and they work out a project report
so that we can have buildings and cables. Once the pro-
ject report is. prepared—I have seen in all these cases
and I think in quite a number of other cases also—the
one thing which is really missing is a kind of a tme
frame in which all these constituent items are fitted by ®
specific date for completion. That is never done and that
s @ fact. 1 confess it was not there before—t have a
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rigid time schedule for each constituent item of work.
There is a lot of coordination werk being doneand a lot
of ‘instructions are being issued. - :All: these instructions
relate to the time when the installation of the exchange
is taken up and prior to the installation of the exchange,
air-conditioning, buildings and cables and other things
have to be arranged. There is no specific. time limit laid
down for these.”

1,312, The Committee asked the representative of the Depart-
wment why .it. was difficult to fix any time-limit for the completion
of the buildings because the supply of the materials and equipments
and, in fact, the projection of the planning depended upon the same.
The representative of the Department has stated in evidence:

“Two things we are having: one is PERT Chart and the other

is decentralisation. of the overseeing aunthority. We are
having four project circles. These circles will look after
all the installations—both long distance and the telephone
exchange installations that come within their geographi-
cal jurisdiction. We also have Telephone Districts. . Each
one of these will be forced to have a BER'I‘ chart which
we follow rigidly.” .

1.313. Commenting on the delays in the execution of a coaxial
<cable project; the Committee in their 46th Report (5th Lok Sabha)
‘had observed as under:—

“There appears to have been no centralised coordination and

conirol. The Committee would, therefore, like to suggest
a comprehensive examination of the position in all such
projects with a view to ensuring that their is no further
costly slip-up.” ":-.

In_their action taken replies*, the Government stated:

BT |

: "All the coaxial cable schemes under execution are reviewed
- constantly from time to time at the highest level in the

Planning Branch of the Department. The actions con-
sidered: mecessary- to complete the schemes within the set
targets are taken as far as feasible. For proper coordi-
nation 'in-procurement ‘of stores, a Material Management
Organisation -has been created recently in the Directorate.

o Fox‘ expedmng the nnplementatmn of the: schemes the

" Ve P wisew e d nepy

' ‘Vlde ﬁﬂt.h Bcport of PA.C. (Mh Lok Sahha) 1972-73 p- 18.
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installation organisation has been considerably strengthen~
ed: with - the- credtion!-of four pests-o¥ Geréral Maniges
(Faojects) ome’each ay New Delhi;' Bombdy, Calcutta anif’
Madras. The: progress or -the: projects: under eéxecution.
ig. being reviewed at regular intervals and all suitable
actions - considered necessary and feasible for completion.
of the schemes within the set targets are- béing taken.”

L314. In the previous Chapters, the Committee have commented
on the inerdinate delays on the part of the P.&T. Deparimeiit in:
providing telephenic services and facilities. The Commiitos have'
noted that the delays were due to nonsupply of materials in propes -
time, dearth of suitable personnel, lack of coordination between
different units of the same Departinent, deféctive terms of contracts,
and the absence of proper planning. As a result of the delay in
the execution of the projects, there hag been invariably an escalation
-of the project estimates, non-utilisation of the facilities available and.
the consequent loss of revenue which was due to the Government.*
“The Committee have also noticed that there s lack of proper super-
visiop in regard to the estimation of requirements, replacement of:
indents and utilisation of stocks. The result has been that there:
has been injudicious spending-of foreign exchange and saccuinulatien

»ofv unwantel stocks. -

1.315. The Committee are surprised that the P.&T. Department.
despite four successive Five Year Plans have not acquired the
mechanism of planning in so far as the execution of their projects:
is concerned. The impression that is left on the mind of the Con:
mittee, after a review of the instances of glaring delays, is that
the Department has executed their schemes without any basic plan-
ning at all: - T

1.316. The Committee note that while replying to the recommph-
dation made by ‘the Committee in their 46th Report (5th Lok Sabha)
the P.&T. Board had assured the Commitiee in October 1972 that
“actions considered necessary to complete the schemes within the
. set target are taken as far as feasible.” It is therefore distressinx
to find that in July 1974, the Secretary to the Ministry of C‘ommun’l:”
.cations has admitted that there is no time bound programme for.
each project and the only thing that is really missing is the kind
of a-time' frame in -which - all.the censtituent items could be: ﬁtteﬂ
by a specific -date of completion,: The Department has now realised
the necessity fo having o PERT chart for every project and shat:
instructions regarding its maintenance are being issued. The Com-
hiteD vild Nl 45 olist oat b mere makhtinkube bl $" chard
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without an in-built mechanism for fixing the responsibility for delays
o the execution of the projects viewed serve no purpose. They
would, therefore, like the Department to issue suitable instructions
to the effect that persons entrusted with the execution of the projects
would be held responsible for any loss of revenue to the Govern-
ment as a result of delay in the execution of the projects. The Com-
mittee hope that the PERT chart which the Department propose
ts introduce will take care that there is proper synchronisation of
the different components of the project from the very beginning
wnd thag there is proper. supervision in regard to the estimation of
vequiroments, placement of indents and the utilisation of stocks.

B. Tele<communication Facilities in the Rural Areas

"1317. The Committee pointed out to the Secretary, Ministry of
Communications that rural areas generally lack in telephones. If
the Block Headquarters are considered as category stations for the
opening- of the Public Call Offices, it would help in the scattering
af telephones all around the rural areas. Unless this is done, there
cannot be telephone exchanges in the rural areas, and unless there
are telephone exchanges in the rural areas, there cannot be
PCOs and other connections. The Committee further pointed out
that a provision of telegraph office is not enough; there must be
telephones in the rural areas. The representative of the Ministry
has stated during evidence: “We have provided for 5000 long distance
PCOs in the current Plan as against 2000 in the Fourth Plan and

1600 in' the Third Plan........ These are long-distance PCOs. The
traffic is not very much on these PCOs.”

When the Committee pointed out that none of the PCOs in the
rural areas were functioning efficiently, the Secretary, Ministry of
Communications has stated during evidence: “This is our biggest
d@fculty. As we go further and further out, our line of control
becomes extremely tenuous and we find it more and more difficult
to see that these remote exchanges, 10—15 line exchanges, are main-
tained properly. For this reason, we are changing our organizatioal
pattern and we are having what is called Group Maintenance which
bas been just started.”

1.318. Asked to state the 5th Plan proposals in regard to the instal-
- Iation of telephone exchanges in the rural and urban areas, the
Ministry hag in a written note stated as under:

. @Phe draft Bth Five Year Plan for telecommunications (Issuer
2, Decamber 1972) at total financial outlay of Rs. 1030
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crores had been agreed to by the Planning Commission
earlier but has not yet been approved by the Govern-
ment. Annual Plans are now being formulated on a
restricted basis due to economic stringency keeping
broadly to the framework of the draft 5th Five Year
Plan. The draft Five Year Plan was an integrated deve-
lopment plan of a network of telephone exchanges, long
distance switching systems and long distance media com-
prising of both the rural and urban sectors based on

stipulated objectives of growth modernisation and priori-
ties ete.

2. The objectives set for the development of local telephone
system during the 5th Plan in brief, were to wipe out
the waiting list for telephone connections by 1982-83, to
progressively modernise and renew old equipment etc.
From a study of the demand pattern it was accordingly
proposed to install 7.79 lakhs telephone connections (Direct
Exchange Lines) all over the country from the telephone
exchanges out of which about 10 per cent would have

been in semi-rural locations or industrial or commercial
pockets in rural environments.”

1.319. As for extending the telephone facilities to rural, backward
and hilly tribal areas which could not be reached directly from
the telephone exchanges, it was proposed to open about 5000 Public
Call Offices in India during the 6—5th Plan period. It has since
been decided that Block Headquarters are to be treated as category
stations for opening PCOs on loss basis subject to certain financial
conditions. . . .Proposals for opening PCOs on loss can be sanctioned
in those cases which qualify as category stations for provision of
such facilities on loss. In these cases, PCOs facilities can only be
sanctioned if the condition of minimum anticipated revenue is.
ensured. As per these conditions the minimum anticipated revenue
should be 25 per cent of the Annual recurring expenditure in case
of places in ordinary areas, 15 per cent in case of backward areas
and 10 per cent in hilly areas. Information on the policy for open-

ing PCOs and COs on loss is furnished in annexures. (Appendix
D. : ‘

1.320. Sanctions for opening PCOs on rent and guarantee basis
and on loss are issued at various levels viz., Divisions, Circles and
Directorale. . ‘l‘he Circles have been asked to furnish information
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at the earliest and the same wxll be submitted xmmedmtely on
mpt.” T . it

The Ministry have further stated: “As a demand based and inte-
grated development plan a, specific rural and urban classification does
not exist though as mentioned above provision exists for providing
«communication facilities in rural, semi-rural areas. The following
Table will indicate the approxnnate rural urban breakdown of the
physical and financial targets of telephone development during the

Sth Plan period:

Targets Rs. in crores)

Physical Financial
Rural Urban Total Rural Urban Total

1. No. of Telephone

connections

(Direct Exchange

Lines) 0-79 7°00 779 48-74  438-71  487-45
lakhs lakts lakhs .

2. Long Distance

Public .Call Office: 5000 .. 5000 1770 .. 17-70

NoTE.—In the absence of clear out demarcation as between rura! exchanges and urban
exchanges, telephones provided by exchanges of capacity 100 or less have been taken as ru-

gl

At present (as on 31st March, 1974) the number of Long Distance
P.C.Os. is 1998 and out of a total of 12.44 lakhs telephones lines
working on that date approxlmately 1.25 lakhs lines are working in
rural or setm-rural areas and the rest in urban areas.

1.321. The Committee note that it ha.s been decided that Block
Headquarters are to be treated as category stations for -openimg
PCOs on less basis subject to certain financial conditions. Since
the funds spent on the provision of telephone facilities in the rural
areas of the country during the past four Five Year Plans were
highly inadequate, the decision to open 5000 public call offices during
the Fifth Five Year is a step in the right'direction. The Committee
trust that this will ensure provision of telephone facilities in the rural
areas and further provide an opportunity to the people around the
Block Headquarters to avail themselves of these facilities. The Com-
nhittee would like- the Ministry'to draw up a phased programme
fer the setting up: of'public-vall offices-in the Black Heldquarhn
Tis'thin7 coninoetion: the Committee: would like -to stress that. more
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opening of PCOs is not enough. There should be satisfactory
arrangement for their maintenance. The Group Maintenance
Scheme which has been drawn up by the Ministry should be tried
for sometime and a report on lts workmg furnished to the Com-
mittee in due course.

New Dzmn;

April 7, 1975."
Chaitra 17, 1897 ().

JYOTIRMOY BOSU.
Chairman,
Public Accounts Commiittee,



APPENDIX X
(Vide paragraph 1.319 of the Report)

Information on the Policy for opening of Telegraph Offices and
Public Call Offices

INDIAN POSTS AND TELEGRAPHS DEPARTMENT OFFICE OF
THE DIRECTOR GENERAL POSTS AND TELEGRAPHS a

No. 53-2/71-TPL Dated, New Delhi the 14th Jan., "75
To

The Postmaster General
Ahmedabad|Ambala|Bangalore|Bhubaneswar; Bombay

CalcuttafHyderabad|Jaipur|{Lucknow|Madras{Patna

Shillong|Trivandrum|Bhopal.

Director Posts & Telegraphs, Srinagar

Sub: Revised policy for opening of Telegraph Offices (combined
offices) and Public Call Offices on loss basis.

The policy on the subject as enunciated in letter No. 53-50/66—
TPL dated the 28th August, 1968 has been reviewed. The President
has been pleased to revise this policy as under:—

I. The Telegraph and Telephone facilities in undeveloped areas
shall be progressively extended to different categories of stations as
indicated below subject to an overall limit of loss not exceeding
Rs. 30 lakhs for providing both these facilities during a period of
three years beginning from 1st April, 1971.

II. Telegraph (combined) Offices

Combined (Telegraph) offices may be opened at the category
stations (listed at 1, 2 and 3 below, without limit of loss and at 4
and 5 with a limit of loss of Rs. 2000 per annum in each case. The
estimated revenue in each case shall be at least 25 per cent of the
annual in recurring expenditure involved in opening such offices.

1. Sub-Djvisional, Tehsil and Sub-Tehsil, Headquarters and cor-
responding stations.
a 118
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2. Towns or villages with Police stations under the char

of an
officer not lower in rank than a Sub-Ixrspector of Poliéé

3. Block Headquarter. e

4. Out of the way places, i.e. places not having a Telegraph
Office within 20 Kms, 200 Telegraph Office opened.

(a) Places with a population of over 5,000. For considering
the figures of population, the population of the village or
town proper only should be taken into account and not
that of a group of villages or towns.

(b) Tourists Centres including Pilgrim Centres; and
(c) Agricultural and Irrigation Project sites and Townships.

Note (i): The number of offices to be opened in respect of 5(b) and
5(c) will be restricted to 100.

Note (ii):

As provided in para 142-C of P&T Manual Vol. IX, no telegraph
office should be opened on loss basis if another Telegraph Offices is
already working within 8 Kilometers radius of the proposed office.

III. Public Cull Offices

Public Call offices may be opened on loss bas's at the following
categories of stations subject to the estimated revenue being at
least 25 per cent of the Annual Recurring Expenditure and other
conditions stipulated below.

1. Sub Divisional Headquarter towns.
2. Techsil and Corresponding Headquarter towns.
3. Sub-Tehsil Headquarter towns.

4. Places with a population of 20,000 or more and places in
Urban areas with a population of 10,000 or more.

5. Places with a population of 500 or more situated within
12.5 Kms. from an existing telephone exchange. For con-
sidering the figures of population, the population of the
village or town proper only should be taken into account
and not that of a group of villages or towns.
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S X ante localitias~+100 PCGs. 40 beoopaned.io8ash & place
shallbedeﬁnedasaplaeenothlvinglhlephom ex-
change within 40 Xms,

(a) Tourist Centres including Pilerim Centres: apd =~ =~

(b) Agriculture and Irrigation Project sites and Town.
shlps

o Nase L 'I‘he nuber of offices under categones 7(a) and 7(b) shal)
be restricted to 100 PCOs.

Note: 2. In all cases in future, the actual annual recurring ex-
penditure will be calculated in the normal way dispensing with the
procedure of calculating it on national basis in specific cases,

.. & The instructions contained in.Directorate.letter No. -12-4|61-TP
dated 21.12.62 regarding submission of quarterly statements of ' the
proposals and sanctioned on loss basis for the opening of PCOs|Tele-
graph Offices (Combined offices) should continue to be observed and
returns subnutted to this office regularly and m tlme

. 3. Powers of the Head of Circles of sanctmmng oroposals on. loss
basis as given in this office letter No. 53-50/66-TPL dated 28.8.68
will continue to be the same.

4. These orders have been issued with the concurrence of the
P&T Finance vide their U. O. No. 5226-FA.1|71.

MEMBER (TD)

Poe

. Sdl'
(I. K. Gupta)

Indian Posts and Telegraphs Department Office of the Director
General, Posts and Telegraphs.

No. 53-2|71-TPL Dated, New Delhi, the 9.6.1972

To
The Postmaster-General, - /i~ =
AhmedabadiAmbala|Bangalora|Bhubanmar|Bombay|
Calcutta|Patna]Hyderabad|Jajpur|Lucknow|Madras|

m'mamlepd& eSO IR T i B
'I'he Dlrector of Posts & Telegtlphs Snnagar

Sun Pohcy for opemng‘ Teleghph Olnces (Oomhuied Offices)
mdmblicCallOmou—Partialmodiﬂcationinmpect of
hilly and backward areas.
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. The iGoverimens: pblby'"br opening Telegraph dﬂices (C&mbh—
ga offibiés)fiid PisbHe CalliOMeey'in 11 codintry ‘wais tasiied vide thi
office No. 53-2|71-TPL: dated 14|1{78. - The President is now pléased
to liberalise this palicy. in respect of provision of Telegraph Offices.
(Combined Offices) and Public Call Offices on loss basis in hilly and
backward . areas with,regard to the following categories of stations.
1. Telegraph (Crmbined O ffices)

Present conditions Revised eondlnons for hl"y nnd
backward areas

1) Om of the way places (not havihg a Telegtaph Office (f) Out of the way places (place
within 20 (Kms.) subject to loss beirg rot more than  not havirg a Telegraph cffice
Rs. 2,000 and a revenue beirg not less than 25% of  Within 20 Kmis.) subject to loss
ARE. being not more, than Rs. 5,000

and the revenue bemg rot
than 10% of ARE in cise of
hilly arcas and 15% of ARE in
case of backward aress.

(#5) Places with a l;:opulmion of 3,0c0 subject to loss (f) Places with a Pcpulation ‘of
being not more than Rs. 2,000 and revenue being not  cver 2,5co sukject te foss being
less than 25% of ARE. not more than Rs. é,c00 ahd

revenue bcing fiot less
10% of ARE in hilly areas and
15% of ARFi n backward areas

@#i5) (a) Tourist Centres including pilgrim Centres. (%) (a) Tourist centres including:
pilgrim centres.

») Agricultural and irrigation project sites and  (b) Agncuhual ard irrigation
townships. project sites and townships.

Subject to loss being not more than Rs. 200 and Subject to loss being not mere than
revenue being not less than 25% of ARE. Rs. 5.000 and revenuc being
not less than 10% of
ARE in hilly areas and 15%
of ARE in backward areas.
I1. Public Call O ffices

@) (a) Places with a population of 20,c00 or more in (a) Places with a ipopulm'cn of

rural areas and 10,000 or more in urban areas. 10,0c0 or mcre in rural acas
and $,000 or more in urban
aress. o

(5) Places with a population of $,000 or more situa- (b) Places with a pcpulation of
ted within 12-§ Kms. of an existing telepkones  2.5¢c0 or more situated wul‘.in

exhange. 12°§
telephone T
The revenue in (a) and (b) should not be less than The revenue in () and (&) sFiould
25% of ARE. not beless than Yo%, of ARE
in hilly aress nnd 15% of ARE
in backward aress

mwx—mehhmummmedom&cm&we&m hilly and back-
vm ardhs mdum;wkyﬁﬂkrwmdnxwmm&m- P e Ragdaes’

oo N HOOET NG!S S fimbér OF pBLCCall‘oMiiho Bé'épéned in d backward:
wress under this policy will be m&“g‘d to 150 duripg 1972-74- Inlly i
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2 The powers of the Heads of Circles for sanctioning Proposals
on loss basis for hilly and backward areas in hereby raised to Ry
3,000 per annum in each case. The cases beyond this loss limit are
to be referred to the Directorate for sanction.

8. These orders will take eﬂ’ect.from 1.4.1972.

4. The losses to be incurred in extending these facilities in hilly
and backward areas will be met from the funds of Rs. 30 lakhs a).
ready earmarked for provision of such facilities on loss basis in the

country as indicated in this office Memo. No. 53-2|71-TPL, dated
14.1.1972.

5. With the liberalisation of policy it is hoped that it would be
possible to open some more COs and PCOs in backward and hilly

areas. Heads of Circles are requested to pay particular attention to
this,

6. Quarterly statements of losses incurred in connection with
the opening of PCOs|Telegraph Offices should be continued to be
submitted to this office, for watening the total expenditure, as per
the instructions issued in this office letter No. 12-4!61-TP.

7. 'These orders have been issued with the concurrence of P&%
Finance vide their U.O. No. 2816-FA 1|72 wated 6th June, 1972,

Sdl-
(I. K. Gupta)
MEMBER (TD)

Copy of leter No. 53-2!71-TPL dated 2931|873 from Shri T. R.
’ Verma ADG(P), P&T Directorate, new Delhi.

Sus.: Policy for opening telegraph offices!COs{PCOs—Further re-
laxation in respect of hilly and backward areas.

The Government Policy for opening TOs|(COs) and PCOs in the
country as issuped vide this office letter No. 53.2|71-TPI dt. 14.1. 72
was liberalised partially in respect of hilly and backward areas in
the case of only a certain category of stations vide this officer letter
No. 53-2|71-TPL dt. 9.6.72. The case has been further reviewed.

_The President is now pleased to modify the policy in respect of pro-
vision of telegraphsoffices (combined offices) and Public Call Offi-
~ ces on loss in hilly and backward areas s0.as to make up applicable
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the reduced percentages of expected revenue; namely, 10 per cent of
ARE in hilly areas and 15 per cent of ARE in backward avesis to all
category of stations as detailed in this office letter No. 53-2|71-TPL
dt. 14.2.72.

These orders issued with the concurrence of P&T Finance vide
their U.0. No. 4118-FA.I|73 dated 20.8.73.

v

Copy of letter No. 53-2[71-TPL dated 29|31.873 form Shri T. R.
Verma ADG(P) PT Directorate, N. Delhi.

Sub: Revised policy for opening of Telegraph Offices (Combined
Offices) and PCOs on loss basis.

The list of category stations included in the policy on the sub-
ject noted above which was issued vide this office letter  No.
53-2|71-TPL dt. 14.1.72 has been further reviewed. The President
is now pleased to included Power Project Sites and Townships’ as
one additional category in the said policy. The paras 11.5(c) and
111.7 (b) of this office letter of even No. dt. 14.1.72 are hereby
amended sis below:

“111. 5(c) Agriculture, Irrigation and Power Project sites and
lownships.
111. 7(b) Agriculture, Irrigation and Power Project sites and
‘townships.”
These orders issued with the comcurrence of the P&T Finance vide
their UO No. 4119-FA.I|73 dt. 20.8.73.
v
INDIAN POSTS AND TELEGRAPHS DEPARTMENT
OFFICE OF THE DIRECTOR GENERAL OF POSTS AND
TELEGRAPHS
No. 53-146]71-TPL Dated, New Delhi, the 23rd July, T4

To

The Postmaster General,
Hyderabad|Patna] Ahmedabad|Trivandrum|Bhopal|Bombay]
Bangalore|Shillong|Bhubaneshwar|Ambala[Madras|
Lucimow.
Director Postal Services, Srinagar.
Sus: Policy for opening of Telegraph Offices (Combined offices)
20 LS—9.
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and Public Call Offices in loss basis during the fifth five year
plan. I

1. The P&T Board has been pleased to decide that policy of pro-
viding Telegraph and Telephone facilities on loss basis has said down
in this office memo Nos. 53-2|71-TPL dt.14.1.72 and further modified
in the Memo. Nos. 53-2[71-TPL dt. 9.6.72 and 53-2|71-TPL dt.
31.8.73 which was valid upto 31.3.74, will be continued to be fol-
lowed until further orders.

2. It has also been decided that Block Headquarter stations will
be included as category stations in the existing policy for opening of
Public Call offices under the existing conditions regarding limit of
minimum percentage of anticipated revenue.

3. These orders issued in consultation with internal Finance vide
P&T Finance U.O. No. 5843|FA.|I|74 dt. 20.4'74 and will take effect
immediately

Sdj-
(S’ SANKARA RAMAN)
DY. DIRECTOR GENERAL (L).
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The Committee regret to observe that there has been failure on
the part of the P&T authorities to recover rent and compensation
for telegraph and telephone circuits provided even to Government
departments. In the five divisions of the Punjab Circle, namely,
Ferozepur, Ludhiana, Chandigarh, Simla and Patiala, recovery of
rent for exchanges set up for the defence department was outstand-
ing since June 1958. The Committee are not at all convinced with
the various reasons advanced by the Ministry for non-realisation of
Rs. 0.92 lakh in respect of four cases, namely, non-receipt of rele-
vant records initially, non-availability of handing over|taking over
certificate which was not traceable, incorrect preparation of rent
bill, delay in settlement, etc. All these go to show that the system
of checks in the P&T Department is ineffective and inadequate.

The Committee have noted the position in respect of six cases of
recovery of balance of Rs. 4.68 lakhs which, according to the infor-

B
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mation given by the Department to Audit in January, 1974 was
stated to be under examination. The Ministry have. stated in @
written note that Rs. 2.53 lakhs out of Rs. 4.68 lakhs have since
been recovered. The dates of recovery were as late as 30th. July,
1974 in one case, 12th January, 1974 in another case and 23rd Feb-
ruary, 1974 in the third case. In one case no additional charges
were recoverable under the rules and in two other cases, no recove-
ries were admissible.

It has also come to the notice of the Committee that the work of
laying of trunk cables for shifting an army exchange in the Tele-
graph Division, Jullundur, was executed in September 1968 but the
bill was initially issued as late as on the 29th March, 1973, i.e. after
more than 4-1|2 years. A revised bill was issued on 15.12.1973 and
the amount was credited on 26.3.74. The Committee are surprised
that the work was executed without obtaining prior acceptance of
rent and guarantee on the ground that the work was of an emer-
gent nature. This is a clear case of breach of rules,

The Committee are constrained to observe that the delay in the
recovery of rent for several years by the P&T Department is in-
excusable. Delayed recovery of rent from the concerned exchan-
ges has resulted in the loss of revenue to the P&T Department by
way of interest. The Committee would like the Department to

921
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probe the reasons for delay in the issue of bills in each case and take
steps designed to prevent recurrenece of such delays.

The Committee have noted that the Postmaster General has ‘been
directed to take action against those responsible for the omission in
including in the half-yearly returns the rent recoverable ‘for erectitn
of iron wire for the Wainganga canal system. The Commitiec trmst
that the enquiry would be completed expeditiously and apprupﬁaﬁe
action taken thereafter.

The Committee cannot help thinking that there was in factlo
system in the P&T Department for keeping a watch over recovery-of
rent|other dues for works carried out for other departments. It has
been stated in the written statement of the Ministry that “remedial
measures have been taken and-necessary registers have been intro-
duced to avoid recurrence of such cases.” It is regrettable that the
P&T Department did not consider it necessary to devise earlier a
foolproof system for keeping a watch over the recovery of rent and
compensation. The Committee would like to have, in due caurse,a
detailed note from the Ministry about the impact of ‘the new mee-
sures now adopted for avoiding delays in rent recoveries.

The Committee would also like to be apprised of the results of
the in-estigations as also the action taken in regard to the delay
in handing over the cable laid by the Telegraph Engineering Divi-
sion, Jullundur in October 1966 to the indentor, i.e. the Defence
Department till January, 1971, resulting in non-recovery of rent to

1743
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the extent of Rs. 1.12 lakhs between October 1966 and December
1970. )

Since mere test audit has revealed such lapses as above, the Com-
mittee are apprehensive that similar or worse state of affairs might
be prevailing in regard to private subscribers, especially the bigger
and more influential ones. The Committee would accordingly sug-
gest that the Ministry of Communications (P&T Board) may carry
out similar checks more frequently.

From what has been pointed out by the Audit and what has been
revealed during the course of evidence, the Committee have come
to the conclusion that the entire project for the expansion of the
Jammu Telephone Exchange from 1200 lines to 2100 lines was badly
handled ad initio. Firstly the cost of the project was revised from
Rs. 17 lakhs to Rs. 21.11 lakhs in February 1971. While the in-
stallation of the apparatus and plant commenced in January 1968
and was completed in August 1968, the estimate for the laying of
cables prepared in April 1967 was not sanctioned till January, 1968.
The argument advanced by the representative of the Ministry«that
the delay of over two years in issuing administrative sarnction for the
estimate for laying of cables was due to the increase in the cost of
the cables necessitating the revision of the project itself is un-
convincing. As has been admitted by the Secretary, Ministry of
Communications, the delay is both unreasonable and unjustifiablé.

821



I0

1I

1.45

1.46

P&T

Although cable laying and jointing were to be completed within
six months of the receipt of the materials, the cable laying work,
which was started in February, 1969, jogged on at a leisurely.pace
and was completed in 3-1{2 years instead of 6 months earmarked
for the purpose. _ . .

The Committee are also not convinced by the argument that the
delay in cable laying was due to the non-availability of the labour
indented for from the employment exchange. In the opinion of the
Committee, there is no dearth of labour in the country. They fail
to understand why the Officer-incharge of the project, who was
aware beforehand about the arrival of the cables, did not take anti-
cipatory action and contact the employment exchange personally to
obtain the requisite labour so that the work of cable laying could
start as soon as the cables arrived. As a result of this unimaginative
approach on the part of the supervisory staff bordering on derelic-
tion of duty cables worth lakhs of rupees remained idle and the
public of Jammu, who were clamouring for telephonic facilities,
remained without them for about three years, The Committee note
that the Secretary, Ministry of Communications has admitted that
the officer responsible for the project did not do anything to speed
up the work. They would, therefore, urge that the Department
should take strong notice of the serious negligence on the part of
the officer concerned.

The Committee find that another contributory factor for the de-
lay in the completion of the project, was non-availability of the cable
jointers and distribution point boxes. The Committee fail to under-

6
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stand why no advance action was taken for the posting of additional
cable jointers who were badly needed for jointing work. Even in
the matter of supply of distribution point boxes, the project officials
have displayed a callousness which it is difficult to condone. An
indent for the distribution point boxes, was first placed on the New
Delhi Depot in May 1967 but the same was returned and the indentor
was asked to obtain the suply from the Jammu Depot. The Steres
Depot, Jammu, did not supply the items indented for and the Divi-
sional Engineer, Telegraph Jammu was not aware of the fact that
the Store Depot Jammu did not possess the items required. The re-
sult of all the fruitless exercise in correspondence work has been
that the distribution point boxes were not procured till July, 1970
when only a part of the demand was met by local purchase and
transfer from other works. The Committee would recommend
that a thorough probe into the working of the stores depots, with
particular reference to the procedures for stocking and issues as well
as the coordination existing between the mdentors and the depots
be conducted by the Department.

It has come to the notice of the Committee that another factor
which has also contributed to the delay in the execution of the pro-
ject is the introduction of priced application forms for iclephone
connections from December, 1969, as the waiting list had to:be veecast
to include only those who had applied in the new form. As has
been admitted by the Secretary, Ministry of Communications dur-
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The Committee are convinced that this project was not given the
attention that it deserved. They fail to understand why only 21
tonnes of the requisite copper wire was not made available from the
New Delhi Store depot even when it had between 35.77 tonnes to
45.90 tonnes as closing balance between 1965-66 to 1968-69. The
Committee have noted that eventually copper wire was supplied by
the Store Depot at Lucknow and the work was completed in . 8.
months as against 100 days provided in the estimate. As a result
of the delay in execution of work, the percentage of ineffective
calls was of the order of 40 per cent and there has been a potential
loss of revenue to the extent of 0.36 lakh per annum. The Com-
mittee deplore the lack of planning, co-ordination and supervision
by the P&T Department. The Committee have emphasized in the
last but one chapter of this Report the need for issuing proper guide-
lines to the Store Depots for stocking and use of materials required
for the departmental works. The Committee would like to stress
that unless there is proper planning, coordination and supervision,
the execution of all sanctioned projects would continue to be held
up on one pretext or the other,

The Committee have noted that the Ambala-Patiala-Bhatinda-
Ferozepur co-axial cable project was sanctioned at an estimated cost
of Rs, 162.32 lakhs and by March 1973, the actual expenditure was
Rs. 189.79 lakhs. The Committee have also noted that the percentage

—
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of actual expenditure to sanctioned amountwas’ 187in respectof
land 179 in respect of building, 108 in respectof cable, 113in respect
of apparatus plant and 117 on General Administration. The Com-
mittee consider the overall increase in expenditure to be high as
compared to the sanctioned amount. They would like thr Depart-
ment to conduct a thorough probe with a view to seeing whether
the increased expenditure as due to change of designs, delay in
execution or improper planning. The Committee would like to be
informed about the results of the probe in due course,

The Committee have noted that the equipment for the Bhatinda-
Ferozepur section was supplied by the Indian Telephone Industries
in 1969-70. The Committee are constrained to observe that there was
no proper coordination with the ITI in the matter of the supply
of the equipment. The Committee would stress the desirability
of drawing up of fixed time schedules in the delivery of the equip-
ments in consultation with the ITL

As regards the repeater huts, the Committee very much regret,
to observe that the concerned officials did not consider it necessary
to maintain measurement books in respect of works not executed
through a contractor The Committee have noted that the secretary
Ministry of Communications, has admitted the lapse. The Com-
mittee insist that in future measurement books would invariably
be maintained in respect of building works, constructed depart-
mentally or otherwise, costing Rs. 1000 or more.
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It should have been possible for the Director, Co-axial Cable
Project, New Delhi, to specify the number of labour actually em-
ployed for the construction of each hut. The Committee consider
that the details of expenditure incurred on labour, even though
they are on muster roll, employed in departmental construction
works should invariably be maintained. The Committee sincerely
hope that there was no malpractice.

The Committee fail to understand why the P&T Department
sanctioned a project in February, 1964 at an estimated cost of Rs.
33.23 lakhs for installation of 1800 lines strowger type exchange at
Jodhpur. In April, 1967 it was decided to instal a controversidl
cross bar exchange manufactured by a Multinational ‘Corporation
instead of the strowger exchange and for which a revised sanction
for Rs. 89.58 lakhs was issued. The Committee noted thatthere was
a difference of opinion at the time the work was started. The work
was started in 1965 and the exchange was commissioned after
seven years in March 1972, From the time it was decided to instal
a crossbar exchange upto the time it was completed, there has been
a long series of delays in the completion of different componerts
of the project, viz. building with electric installation, air-condition-
ing, installation of equipment laying of cables etc.

It is a sad commentary on the performance of the Department
that the details for cable trenches were available only in February
1968, more than 34 months after the building work was started in

i
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April 1965 It appears to the Committee that there was no proper
coordination with the Indian Telephone Industries. This is also
evident from the fact that the delivery of equipments by the Indian
Telephone Industries commenced one year behind schedule in Feb-
ruary 1967. The Committee would urge that there should be effec-
tive coordination between the P&T Department and the Indian
Telephone Industries. Schedules of deliveries of equipment to the
P&T Department should be drawn up in consultation with the ITI
and these schedules should be scrupulously adhered to.

The Committee regret that it took the officials as long as 6
months for settlement of the discrepancies noticed in the drawings
sent with the indent for the air-cinditioner. The delay of over 26
months in finalising the specifications of the air-conditioner is also
inexcusable,

Equally unpardonable is the delay of about 2} years in provid-
ing the power sub-station. The Committee note that the explana-
tion of the officers concerned has been called for. They would like
to know the results of the action taken against them in due course.
In this dontext, the Committee note with concern that the Depart-
ment had to pay to the State Electricity Boand Rs. 55,853 as maxi-
mum demand tariff charges although power was not utilised to that
extent, . j

The Committee have noted that the tenders for installation of

equipment in the sub-station had to be invited four times and the .
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work was awarded in December 1968. They note with surprise
that it took as long as 21 months to rescind the contract of the
contractor who failed to complete the work wihin the stipulated
time. As has been admitted by the Secretary, Ministry of Commu-
nications, there was no justification for waiting for 21 months be-
fore rescinding the contract. The Committee note that the explana-
tion of the officers concerned has been called for.

From the facts brought to light in the course of evidence ten-
dered by the representatives of the Ministry, the Committee have
come to the conclusion that the delays were as much due to the
procedural defects as the failures on the part of these responsible
for their execution. The Secretary, Ministry of Communications,
has admitted before the Committee that the biggest failure of the
Department was that there was no PERT chart to keep a watch on
the deliveries of various components according to the target dates
fixed. He has frankly admitted the lapses when he said: “But,
when I find that in every project that I examine there is no date
fixed for any of component works, I would only say that it was a
shortcoming in our procedural methods.” The Committee however,
are strongly of the opinion that more admission of procedural lap-
ses or failures of human agency would not help to improve matters.
Steps must be taken without delay to see that they do not recur.

e — e e ——— -
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The Committee have noted that a project for linking Coimba-
tore with Kozikode and Ootacamund by means of microwave radio
relay system was sanctioned in April 1967 and was expected to be
completed by June 1968. The Committee, however, observe that it
took the Department about 23 vears to complete the construction
of the buildings. The Committee are not satisfied that the delay was
due only to shortage of cement and steel and the prevalence of
monsoon at the time of the construction. Monsoon weather is no
hindrance for construction work. The Committee feel that the delay
in construction work could have been avoided if the Department
had made effective coordination with the supplying authorities in
regard to building materials like steel and cement.

The Committee are of the view that there was a delay of about
9 months in the supply of tower materials by M|s. Alcock Ashdown
& Co. They, however, note that this company was entrusted with
the work of the designing and manufacture of towers for the
first time in the country. The Committee have also informed that
the Triveni Structurals Ltd., Allahabad, a Government Undertaking
have now started making towers. The Committee desire that in
future maximum orders for the supply of such towers would be
placed on this public sector undertaking.

The Committee have earlier commented on the delays in the
supply of equipments by the Indian Telephone Industries. There
has been delay in the supply of equipments by the ITI for this pro-
ject also. The Committee have noted that for this project orders
for supply of equipments were placed on the I'TT in July 1966 and

LEY
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supplies commenced in piecemeal from October 1966 and continued
till September 1971 The Committee have reasons to believe that
there was no proper coordination between the P&T and the ITI in
the matter of supply of equipments. The Committee stress the ne-
cessity of maintaining effective liaison and coordination with the ITI

According to the audit paragraph, for conducting ‘proving in’
tests, microwave testing instruments were ordered in November,
1967 but these instfruments were received only in December 1970
as ITI had expressed in February 1968 their inability to supply
the instruments for want of foreign exchange. After the foreign
exchange was made available in October 1968, tenders were invited
in May 1969 and orders for instruments were placed in November,
1969 on a U. S. firm Sylvian Ginsbury Ltd). When asked why orders
for the microwere equipments were not placed in 1966 alongwith
the orders for other equipments, the Secretary, Ministry of Com-
munications stated: “In 1966, we did rot place any firm orders. It
was ad hoc information about the equipments that were required
for all the projects.” The Committee are surprised that the Depart-
ment instead of placing firm orders should be content with giving
ad hoc information about the equipments that were required. The
Committee consider this to be serious lapse on the part of the De-
partment and would like to be further investigated with a view
to fixing responsibility for action.

8e1
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The Committee would like that as far as possible the components
required for the microwave system are manufactured within the

country.

The Telecommunications Development.. Scheme in Kaghmir
Valley was sanctioned at an estimated cost of Rs. 30:82 lakhs. The
detailed estimates from the works went up to Rs. 33.05 lakhs as a
result of the various works executed under this project during
June 1964 and March 1966. As against this, the total expenditure

on the project was Rs. 29.22 lakhs. The Committee note that this

is one of the rare occasions where the actual expenditure has been

less than the estimated amd sanctioned cost of the project.. The

Ministry will no doubt appreciate that over-estimation of require-
ments means defective budgeting. The Committee would suggest
that budgeting procedure should be rationalised in such a manner
that they will facilitate closer estimation of requirements.

The Committee note that in order to avoid delay it was decided
in May 1965 that the system of jointing might be aopted and no
other balancing need be carried out unless necessitated by cross
talk. The Committee fail to understand why the system of jointing
balancing to be aopted was not determined at the time when the
project estimate was framed and sanctioned in June 1964. This in-
decision on the part of the Department has caused considerable

delay.
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mittee have noted that there was a delay in the replacement of the
manual exchanges on account of delay in receipt of stores and equip-
ment from the Indian Telephone Industries. According to the Audit
indents for equipment were placed on ITI in April, 1966. The wotk
was to be completed within fifteen days of the receipt of the equip-
ment. Bulk of the equipment was received betwen June 1868 and
November 1968 but installation of the equipment was completed in
December, 1968.. Apart from the delay in the supply of equipment
by the ITI, there has been delay in the commissioning of the STD
at Srinagar, Anantnag, Baramulla and Sepore. The Committee have
noted the contention of the Department that the period of 15 days
for installation indicated in the esimate was unrealistic and a mini-
mum period of 2 to 3 months was unavoidable. The Committee
strongly impress upon the P&T Department the need for preparing
realistic estimates and fixing time-targets which can be strictly
adhered to. The Committee trust that the P&T Deptt. would lay

down suitable guidelines to all concerned in regard to preparaion of
project estimates,

The Committee regret to observe that in the execution of the
project for the installation of a telephone exchange at Rourkela, the
Deptt. has displayed utter lack of planning and coordination which
resulted not only in enormous delay in execution but considerable
escalation of the expenditure on the project itself. The project was
sanctioned in September 1961 but the building for this purpose was
handed over to the P&T Deptt. by Hindustan Steel Ltd. in April,
1966, i.e. after a period of about five vears. The Committee note
with concern that there was no specific understanding about ths
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time-limit in the consizuction of the building and its handing over
to the P&T Deptt. While the power load was originally calculated
by the Planning Branch of P&T Deptt. at 70 kw based on past ex-
perience and the power cable was laid by the undertaking on that
basis for constructing the building, the Director General, Supplies
& Disposals in July 1968 mentioned the power load as 90 kw at the
time of finalising the order for the supply of the air-conditioning
plant. The Committee are constrained to observe that no action
whatsoever was taken by the Deptt. to challenge the power require-
ment worked out by the supplier—the American Refrigeration Co—
and the P&T Department as also the Director General, Posts and
Telegraphs acquiesced in the estimate of power load given by the
supplier. As a result of increase in power load from 70 kw to 90
kw, additional expenditure to the tune of Rs. 5000 had to be in-
curred for laying additional power cables. The Committee fail to
understand why the Department should not have verified the po-
wer requirements through an independent air-conditioning engin-
eer, if they had no such engineer in their own Depit. ’

According to the terms of the agreement the supplier had to carry
out three tests during summer, winter and monsoon periods, after
the commissioning of the air-conditioning plant. It is not under-
stood at all why the supplier insisted on conducting only one test
instead of three tests on one pretext or the other and the contro-
versy had to be sorted out in March 1971 after which the suppler
agreed to commission the plant by May 1971. In this respect the
P&T Department have come out in poor colour. Firstly, they failed




to provide power and water supply to the air-conditioning plant, the
result of which was that the supplying firm made use of the delay
in asking for a reduction in the test cycle. It is a matter of con-
cern that this particular firm should stall the commissioning of the
air-conditioning plant on the ground that the insulation was not
according to the specifications when it was clearly pro®ided in the
contract that the exposed roof should be insulated with 40 milli-
metre thick thermocole or equivalent insulation. The Committee note
that the firm eventually agreed to installation of the plant without
thermocole insulation and hence the stance that they adopted orig-
inally in regard to inadequacy of the insulation is most reprehensible.
The Committee would like to impress that, before awarding con-
tracts to any firm, the P&T Department as well as the Director Gen-
eral of Suplies & Disposals should thoroughly scrutinise the antece-
dents of the contracting firm, including its record of performance
in regard to earlier contracts. In this ‘connection; the Commitiee
would like to point out that the standard comtract form in use in
the Department of Supply for purchase of equipments, etc. is who-
1ly unsuitable in regard to the puchase of air-conditioning machines.
According fo the terms of the contract at present in vogue, in cases
of delay in delivery at site for any reason, for which the purchaser
is responsible, 5 per cent of the contract price of the plant would be-
come payable after the expiry of four months. It is a matter of
common knowledge that in the matter of air-conditioning machines,
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a period of four months is not sufficient to test their performance and
it would required a period of at least 12 months to complete the
cycle of tests in summer, monsoon and winter segsons. The Com-
miftee hope that the Department concerned would take early action

to revise the existing contract form in so far as the purchase of
air-conditioning machines is concerned.

The Committee have already noted that there was a failure on
the part of the P&T Department in providing power and water, and
this lapse has also been admitted by the Secretary, Minstry of Com-
munications. They, however, regret to note that there has been
further failure in the matter of provision of spring loaded dosr clo-
sers which the firm wanted to be completed before the plant was
commissioned. It is also regretted that there was an omission in
placing the order for the electronic filter in time which resulted in
extra expenditure of Rs. 9830. The Committee understand that
responsibility for this lapse is being fixed. '

The Committee are distressed to note that a scheme for retrans-

position of existing telegraph alignment and also for .erection of a -

new pair of wires between Suratgarh and Sriganganagar in Jodh-

pur telegraph engineering division of the Rajasthan Circle wag san- '

ctioned on top priority basis in July, 1965 but the work was not com-
pleted until 30-4-1974, ie., after about 9 years. The delay in the
completion of the project is said to be due to the non-availability of
copper weld wires, an imported item. The Committee fail to under-
stand how a top-priority project could be sanctioned without making
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certain that essential components would be available on time. It
is regrettable that information on status of procurement of copper
¥eld wire in the year 1965 and earlier period is not readily trace-
able. While copper weld wires were in short supply, fresh stores
continued to be supplied for the project. The explanation of the
Ministry of Communications that “copper weld wire to the extent of
4999 kgs. was received in October 1965 and the field - authorities
seem to have anticipated that the remaining portion of the -wire
along with other items may be supplied in time” is not wholly con-
vincing. While stores for the completion of the project were rece-
ived between November 1967 and March 1968, certain items like U-
backs, BJ coils etc, were transferred in December 1968 and October

1970 to other urgent works. These had to be reindented on 25-5-1972
but the supply could only be made by diversion from other works

to complete this work which was done on 30-4-1974. In the opinion
of the Commitee, the Department did not have any planning at all
and they resorted to make-shift arrangements in regard to procure-
ment of supplies. The Committee cannot too strongly stress the
need for proper planning with fixed target dates for completion of
each phase of each project before its actual execution is taken up.
The Committee would like that reasons for the non-availability of
records in regard to the procurement of copper weld wires in the
year 1965 and earlier should be’ furthe probed and responsibility
fixed for the lapse.

"



4

40

41

1211

1°218

P&T

Do.

The Committee have noted that there has been a case of over-
indenting of copper weld wires required for the construction of a
line between Padampur and Rai Singh Nagar meant for use of the
Defence department. The excesss indenting of 5,640 kgs. of wire
worth Rs. 0.97 lakh was atributted to clerical error. The Committee
are satisfied with the statement of the Mmstry that “instructions are
being issued to all Heads of Circles to ensure’ ngorous checks with
a view to minimise such errors.” They would like that responsibi-
lity for thismistake if it was not a wilful error should be ﬁxed with

‘& view to taking suitable action.

The Committee are cpncerned to note that there has been delay
of about two years in commissioning 13 air-conditioners which had
been obtained for use at trunk exchanges.at Cutack for protecting
the delicate and sophisticated exchange equipment from dust and
humidity on account of lack of power. While the air:conditioners
Wwere suplied in April 1966, the Department approached the State

tricity Board for increasing the supply of power only in August,
1966. The Electncxt), Board proposed (August 1966) constructidn of
a sub-gtation in the cxchange premises itelf and this was approved
by the department in April 1967. After completing the sub-station
power connection was provided in.January. 1968. The Committee
consider this to be a glaring case of lop-sided planning. They fail to
understand why the Department did not approach the Electricity
Board for supply of power when mdents for the air-conditioners
were placed in January" 1966.
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The Committee are distressed to note that certain essential modi-
fications required in the room for installation of the air-conditioners
had also not been provided by the Department. The Committee are
in agreeméht with the Secretary, Ministry of Communications, that
“the delay in commissioning of the air-conditioners was primarily
due to lack of foresight on the part of the executive officers in the
field and also a clerical delay of 6 months in the PM.G's office.”
They would like that responsibility should be fixed on the officlals
concerned for the lapses

.- The Committee have noted that the air-conditioners supplied by
Mis. American Refrigerator Co., Calcutta, under the DGS&D Rate
Contract started giving troubles soon after installation. By the time
that air-conditioners were installed, the guarantee period for the
air-conditioners was over and the supplying firm declined to repair
them free of cost. The Department had therefore to incur expandi-
ture of Rs, 19,130 on repairs of those air-conditioners. In the op-
inion of the Committee, this reveals a sorry state of affairs. The
Department should have taken adequate care to provide the neces-
sary facilities for the installation of the air-conditioners before the
expiry of the guarantee period. The Committee takes a serious note
of the lapse on the part of the Department as a result of which an
expenditure of Rs. 19.130 had been incurred on the repairs of the
air-conditioners. It is a matter of concern that the air-conditioners
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supplied by the firm (M|s. American Refrigerator Co., Calcutta)
should have gone out of order so soon after installation. The Com-
mittee would like that a serious note should be taken abeut the
performance of this firm by the DGS&D with a view to taking
appropriate action against the firm.

The Committee note that the P.M.G., Madras sought the approval
of D.G. P&T in December, 1967 for the payment ‘of Rs. 48,290 to the
State Government towards the cost of a plot of land at Pollachi
(Tamil Nadu) for the expansion of a telephone exchange. After
9 months (September, 1968), the D.G. P&T intimated to the Post
Master General that the relevant file had been lost and asked the
latter .to furnish duplicate copies of letters, etc., to reconstruct the
file. The file, however, was said to have been recovered from an-
other section of the Directorate in December, 1969.

The Committee are surprised by the statement of the Minstry
that “after this long passage of time, it has not beenh possible to fix
responsibility for not making the file available when regired.” The
Committee find this explanation wholly unsatisfactory, and would
urge that @ thorough probe should be conducted into the circums-

‘tances leading to the loss of the file in the Directorate General, Posts
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and Telegraphs which resulted in the delay in issuing sanction.
The Committee desire that responsibility for the loss of the file
should be fixed and necessary administrative actxon taken against
the persons concerned.

The Contmittee also desire that steps should be taken forth with
for the introduction of suitable procedures whxch WOuld make it im-
possible to ‘lose’ or ‘misplace files,

In the meantime, the market price of the land went up and the;
State Government claimed in October, 1968 Rs. 56,400 as the value

of the land. Acording to the Mlmstry, the ‘Post-Master General,
Madras, got intimation of the revised price of the land on 1st Nov-
ember, 1968 and he had intimated the Directorate on the 9th Dec-
ember, 1968 about the revised value of the land. It is regrettable
that the Director General, Post & Telegraphs took as long as 8
months to issue instructions to the P.M.G. to persuade the State Go-
vernment not to charge for both replacement of the existing lavat-
ories and construction of new lavatories. The Cammittee consider
that it would have been prudent to pay the price demanded in Octo-
ber, 1968 to finalise the deal when the Post-Master General had
pointed out in February, 1970 that the value of land at that time was
not less than double the cost demanded by, the State Government and
the price of land was rapidly inereasing. When -the P.M.G. had inti-
mated the D.G. P&T in February, 1970 that the .prqspect of reconsi-
deration of the earlier decision of the State Government was not

.bright and that the sanction to the payment might be accorded as

the price of land was rapidly increasing, the DGP&T issued a san-
ction in October, 1970 for the purchase of plot of land at a cost of
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Rs. 65,985. Even this amount fell short of the total cost demanded
by the State Government in October, 1968, namely . Rs. 71,285.55.
It was only after protracted corresponence with the-PMQG, Madras,
and the State Government that a revised sanction-for the purchase
of land, in supersession of the earlier sanction (October, 1970) was
issued in March, 1972. The cost of land was Rs. 1,12,800 and that of
trees and structures borne on the land was Rs. 16,852. As compared
to the price fixed in November, 1967, the extra cost on purchase of
the plot of land was Rs. 80,362. The Committee consider that the
extra expenditure which had been incurred on the purchase of land
could have been avoided had the D.G.P&T not entered into protrac-
ted correspondence and settled matters with the expedition that it
deserved. It is clear that the officials of D.G. P&T and the associate
finance are responsible for the failure whatsoever to take decision
in time on the basis of the reports furnished by the P.M.G., Madras.
The P.M.G. was, after all, a responsible officer. The Committee
would like that the reasons for the delay in the D.G.P&T and their
associate finance should be thoroughly probed with a view to fixing
responsibility,

The Committee have been informed that instructions are being
issued to all the field units to thoroughly scrutinize all aspects of
such cases so as to avoid further delays in correspondence when tak-
ing up with higher authorities for sanction. The Committee would
like to be furnished with copies of instructions issued to the fleld
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units in this regard They would also like that the interhal audit
should be more vigilant in such matters so that cases of such waste-
ful expenditure in P&T do not recur.

The Committee consider that the entire transaction for the pur-
chase of a plot of land with structures thereon from a landlord at
Secunderabad to meet the demand for additional accommodation
for offices and stock depots was irregular from the very beginning.
The Department went in for the purchase of the plot of land through
negotiations with the landlord and did not take recourse to the land
acquisition proceedings as contemplated in the project estimate.
The argument that the purchase was made through the negotiations
because it was feared that the land acquisition proceedings would
invelve considerable delay and also because the Department wanted
to save solatium charges at 15 per cent which would have to be
paid had the land been acquired through land acquisition proce-
dings, is not wholly convincing. Not only did the Department pay
more charges for the land that was acquired through direct negot-
iations but they also had to carry on fruitless negotiations with the

landlord for settlement of the dispute outside the court for more

than a decade. Eventually, the matter had to be taken to the court
and has still to be finally settled.

The Committee note that the Civil Wing of the Department ass-
essed the area of the land to be purchased from the landlord in
February, 1961 as 18,434 sq. yards and the structures on it were
valued at Rs. 0.36 lakh. In October, 1962 the landlord claimed the
area of the land to be 20,0886 sq. yards. Without resolving the dis-
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pute about the area of the land, the property was taken in Novem-
ber, 1962 after payment of 95 per cent of the sanctioned amount (Rs.
2,20,336) and the balance of 5 per cent was kept as security. It is
most surprising that no action was taken by the Department to take
legal advice before executing the agreement and before making
payment of 95 per cent of the estimated amount to the landlord. In
the meantime further dispute arose between the landlord and the
Department in regard to the valuation of the structures of the land
and the execution of the sale deed was delayed as a result of this
dispute. The Committee are concerned to note that while the Gov-
ernment Pleader advised the Post Master General, Hyderabad, in
July 1965 to file a suit against the landlord for his failure to execute
the sale deed, strangely the Department did not file the suit and
undertook another revaluation of the structures in May 1966 and
offered to pay Rs. 0.61 lakh to the landlord which was rejected by
the latter. It is only in 1966 that the Department referred the mat-
ter to the Ministry of Law who advised in July 1966 that the suit
was not likely to succeed on account of the lacunae in the terms of
the sale agreement executed in November 1962.

The Committee have noted that the Director General of Posts
and Telegraphs informed the P.M.G. Hyderabad in March 1972 that
the Andhra Circle was responsible for deliberately entering into a
faulty agreement with the landlord and instructed him to fix res-
ponsibility for this lapse for serious action. The Committee have
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been informed that two officers who are mainly responsible for the
lapse have, retired from service and the Director of Telegraphs, who
was responsible for certain omissions in not exercising adequate care
in handling the case has been “suitably advised”. The Committee con-
sider that the action taken by the Government in fixing the respon-
sibility for the lapses is ridiculous and is wholly inadequate. Had
the Department taken prompt action as far back as 1962 when the
Andhra Circle made payment of 95 per cent of the sanctioned am-
ount to the party without registration of the sale deed, a situation
like this would not have happened. The Committee are astonished
that the Director of Telegraphs, who has been found responsible
for certain omissions in handling the case has been only “suitably
advised” which means nothing at all. In other words, no punish-
ment has been meted out to the officer concerned although certain
omissions in handling the case were strictly attributable to  him.
The Committee desire that the Department should re-examine the
whole matter with a view to fixing responsibility on all the concerned
officers who might have been associated with this case. They would
also like the Department to initiate disciplinary proceedings against
the concerned officers including the director of Telegraphs.

The Committee have noted that the Telecommunication Factory
at Bombay, which had been getting supply of nickel silver' strips
of 5" or 6” width from an ordnance factory (Ishapore) considered it
desirable to place indents on the Director General, Supplies and
Disposals in April 1968 for import of strips of lesser widths because,

139 |



4 a

33

P&T

in their opinion, they were more economical due to less scrap for-
mation as compared to 5" or 6 width supplied by the Ishapore fact-
ory. Against the total quantity of 44,109 kgs. of imported nickel
silver strips received upto the end of March 1973, the consumption
was 23,555 kgs. at the end of March 1973, leaving a balance of 20,554
kgs. Supplies of nickel silver strips of 5" or 6" width from the ord-
nance factory were enough to meet the requirement of the tele-com-
munication factory in 1967-68 and 1968-69. In the subsequent four
years ending 1972-73, the annual average requirement of strips
was about 8,439 kgs. During these four years, when the imported
strips were available, supplies were also received from the Ord-
nance Factory. The Committee have also noted that in April 1971 the
telecommunication factory intimated the General Manager, Tele-
communication Factories that it had sufficient stock of strips, and as
any further supply by the ordnance factory would increase its stock
value considerably, its pending orders on the ordnance factory need
not be pursued and all future supplies by the ordnance factory might
be diverted to another telecommunication factory till further com-
munication from it.

The Committee are very surprised that the decision to import
nickel silver strips of lesser width .was taken at the field level by
the workshops themselves without any reference being made to the
headquarters. The Secretary, Ministry of Communications has justi-
fied the import saying that it was a correct decision. The Committee
are totally unable to accept his view because there was a large sur-

¥S1



54

55

1.268

1.269

—do—

plus of nickel silver strips with the telecommunication factory so
much so that the telecommunication factory in Bombay decided not
to preocure any more strips in 1972-73.

Another unacceptable explanation offered for the import of ni-
ckel silver strips of lesser width was that the supplies from the Isha-
pore Ordnance Factory were not regular and adequate. To the ques-
tion of the Committee whether any steps were taken by the Minis-
try to see that supplies from Ishapore Factory were made more re-
gular the reply of the Secretary, Ministry of Communications was
“Steos were not taken by the Ministry. Steps were taken by the
General Manager at Calcutta with the Ordnance Factory at Isha-
pore, Asked whether the Director General of Ordnance Factories
was requested to look into the matter, the Secretary, Ministry of
Communications stated before the Committee: “I am afraid it was
not taken up.....It should have been done.” Considering the need
for saying valuable foreign exchange, and the need for developing
indigenous material to the extent possible, the Committee consider
that the action of the Telecommunication factory to stop supplies of
nickel strips from the Ishapere Factory was deplorable indeed.

The Committee comes to the inescapable conclusion and this has
been corroborated by the Manager., Telecommunication Factory,
Bombay (April 1973) that excess quantity had been indented for
utilising the available foreign exchange. The Committee are un-
happy that the detailed calculation on the basis of which the re-
quirement was assessed in June 1969 is not available. They are not
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at all impressed by the laboured reasoning which the Ministrygs
urged before the Committee. The Committee would like responsibil-
ity to be fixed for the squandering of foreign exchange.

The Committee have noted that the norms of stock balance in
the Telecommunication Factory are now being revised and the Gen-
eral Manager Telecommunication Factory has been directed to re-
view the same keeping in view the recommendation of the Bureau of
Public Enterprises. The Committee would like to be informed about
the revised norm when finalised.

The Committee have noted that consequent upon the introduction
of co-axial cable and microwave systems and replacement of cop-
per wire alignments by aluminium|copper weld wire a large quan-
tity of dismantled copper wire accumulated in departmental stock.
According to the information furnished to the Committee the stock
of dismantled copper wire had increased to 3400 tonnes worth
more than Rs. 5 crores by June 1973. At the beginning of this finan-
cial year the stock was about 2700 tonnes. The Committee have also
noted that the Department did not consider it expedient to dispose
of the stock in the open market lest sold wire became indistingui-
shable from stolen wire and created difficulties in tackling cases of
copper wire thefts. Sales of copper wire were therefore made to
Hindustan Cables Limited, Rupnaraianpur and to certain Pesticide
manufacturers, The annual offtake from Hindustan Cables is
about 3,000 tonnes and the supply to the pesticide , compa-
nies is about 1400 tonnes. The Committee consider that to prevent
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undue accummulation of unwanted copper wires, concerted steps
should be taken by the P&T to persuade once again only the public
sector undertakings like Hindustan Copper Ltd., Minerals and Metals
Trading Corporation for purchasing P&T scrap copper wire. The
Hindustan Cable Ltd. and Ordnance Factory of DGOF should alsa
be approached with a view to selling them increased quantities of
copper wire. The Committee trust that with the start of production
of cabes at the Hyderabad unit of Hindustan Cables Ltd., and the ex-
pansion of capacity at both the Rupnarainpur and Hyderabad units,
the Hindustan Cables Ltd. would be in g position to buy additional
quantities of copper wire from the P&T Department. Negotiations
should also be carried on with Traco Cables Company of Kerala
State which is said to have started production of underground tele-
phone cables. In this connection, the Committee would like to insist
on the Government to go by the following recommendation made by
the Committee in Para 1.29 of their 121st Report (Fifth Lok Sabha):

“1.29. Incidentally the Committee would also like Govern-
ment to consider setting up a sort of Metal Bank or Clear-
ing House so that it can be ensured that the metal espe-
cially non-ferrous, rendered surplus or unfit for a parti-
cular use in one organisation can be profitably utilized
elsewhere without being disposed of at a loss. The Com-
mittee consider this step necessary because non-ferrous
metal is becoming costlier and scarcer in the market
and it is essential to make the best use of what is already
available with the Government.” :
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The Committee trust that with the settmg up of this Metal Bank
it would be possible for the P&T Department to put the surplus cop-
per wire into the bank for its ultimate disposal. The Committee alsc
suggest that the Department may consider issuing a monthly or
fortnightly bulletin indicating the availability of copper wire at

various places and circulate the same to interested purchasers, in
the public sector.

The Committee note that mention was made of eleven cases of
thefts (Rs. 1.86 lakhs) of stores between February 1967 and July
1970 from the godown of the telegraph stores depot, Calcutta and
some other nearby places in paragraph 25 (b) of the Report of
C.&A.G. for the year 1969-70 (Posts and Telegraphs). In view of the
Department'’s reply to Audit in December 1970 that preventive mea-
sures had been adopted and subsequent information furnished to
the Public Accounts Committee in February 1972 that the number
of thefts had been reduced as a result of those measures, the Com-
mittee did not comment on that para.

The Comumittee, however, find that not only ten more cases of
alleged thefts (aggregate value Rs, 1,83,483) from the godown of
the same stores depot and a factory located in the same premises
had been noticed but according to the information furnished by the
Ministry on 20-8-74 there have been nine cases of petty thefts since
July 1973, five from the Telecommunication factory Calcutta and four
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from the telegraph stroeyard involving a total loss of Rs. 9350.58.’
The Committee take a serious view of the unabated incidence of
thefts (though of decreased value) over a period of more than 7
years now in spite of the apparent checks and precautions taken in
that direction.

According to the Department, elimination of thefts was not pos-
sible due to unfavourable location of a big drain by the side of the
storeyard and the telecommunication factory. However, the Com-
mittee find that the preventive measures taken (Decmber 1973) in-
cluded inter-alia putting up of iron gratings preventing such entry
to the storeyard through Corporation drain. The Committee have
come to the inescapable conclusion that the weakness lies somewhere
else and so needs spcial remedy. It has to be ensured by the Depart-
ment that there is no collusion of staff with the culprits. The Com-
mittee note that the security staff has been strengthened recently.
They would like the Department to closely watch the performance
of the security staff and see that they are effective in preventing
thefts in future,

The Committee note that the proposed shifting of godowns to
the new buildings under construction (December 1973) has not
taken place as according to the Department ‘the new buildings are
still under construction.” The Committee would urge that construc-
tion should be completed early and the godowns shifted to the new
buildings as proposed to avoid chances of thefts in future.
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Four cases were stated to be closed and six were under investiga-
tion by the Police. The Committee note that the cases were closed
under section 380 I.P.C. as the Police after investigation had report-
ed that ‘the cases were true but no clue for the thefts could be
found.’ Police investigation in the remaining cases has not been
completed so far except in one case where the Police has recovered
the stolen material but the same has not ben released pending final
decision of the court. The Committee would like to be informed of
the final outcome of the investigation being made by the Police
and|or the decision of the court in these cases,

The Committee are concerned to note that a decision to open
a new post office in Girish Avenue at Calcutta was taken by the
Post Master General, Calcutta, on his own initiative, without any
proposal from the concerned Superintendent of Post Offices, in an
area where already four post offices were functioning and that
the normal procedure prescribed in the departmental rules were
not observed in this case. No detailed study of the postal traffic in
the area also appears to have been made before opening the post
office and the chronological statement of events leading to the open-
ing the post office would also indicate the undue haste with which the
opening of the post office had been approved and sanctioned despite
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the report of the Inspector of Post Offices that it would not be ad-
visable to open the proposed post office unless there were any ex-
ceptional grounds which necessitated its opening. If, as stated by
the Posts and Telegraphs Board to Audit in November 1973, the
purpose of the new post office (opened in October 1966) was to
divert traffic from the Bagh Bazar post office, it is not clear to the
Committee why the search for alternate occommodation for the
Bagh Bazar Post Office continued till 1973 and why the Post Master
General had earlier taken up the question of surrendering about
370 square feet of accommodation of the new post office with the
owner of the premises. The Committee are, therefore, not convinced
with the explanation of the Department, which can at best be cons-
strued as an after thought.

The Committee also find that though the Secretary, Department
of Communications, had stated during evidence that an enquiry had
been undertaken by the Superintendent of Police, Special Police
Establishment into the opening of the new post office, this enquiry
did not relat®to the opening of the post office as such but to certain
allegations made against three officials of the Posts and Telegraphs
Department of abuse of official position by taking on exhorbitant
rent four premises of private parties, in one of which the new post
office was located, to the detriment of postal revenues. The Com-
mittee are not satisfled with the circumstances leading to the open-
ing of the Girish Avenue post office and desire that the entire case
should be investigated in detail by an appropriate authority with a
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view to ensure that no malafides are involved and fixing responsibi-
lity. The Committee would like to be informed of the results of the
investigation and action taken.

In the previous Chapters, the Committee have commented on
the inordinate delays on the part of the P.&.T. Department in pro-
viding telephonic services and facilities. The Committee have noted
that the delays were due to non-supply of materials in proper time,
dearth of suitable personnel, lack of coordination between different
units of the same Department, defective terms of contracts, and
the absenge of proper planning. As a result of the delay in the
execution of the projects, there has been invariably an escalation
of the project estimates, non-utilisation of the facilities available
and the consequent loss of revenue which was due to the Govern.
ment. The Committee have also noticed that there is lack of pro-
per supervision in regard to the estimation of requirements, replace-
ment of indents and utilisation of stocks. The result has been that
there has been injudicious spending of foreign exchange and accu-
mulation of unwanted stocks.

The Committee are surprised that the P.&T. Department despite
four successive Five Year Plans have not acquired the mechani$¢m
of planning in so far as the execution of their projects is concerned.
The impression that is left on the mind of the Committee, aftér a
review of the instances of glaring delays, is that the Departthent his
executed their schemes without any basic planning at all.
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The Committee note that while replying to the recommendation
made by the Committee in their 46th Report (5th Lok Sabha) the

P. & T. Board had assured the Committee in October 1972 that “ac- -

tions considered necessary to complete the schemes within the set
target are taken as far as feasible.” It is therefore distressing to find
that in July 1974, the Secretary to the Ministry of Communications
has admitted that there is no time bound programme for each pro-
ject and the only thing that is really missing is the kind of a time
frame in which all the constituent items could be fitted by a specific
date of completion. The Department has now realised the necessity
of having a PERT chart for every project and that instructions re-
garding its maintenance are being issued. The Committee would
like to point out that mere maintenance of the chart without an in-
built mechanism for fixing the responsibility for delays in the exe-
cution of the projects viewed serve no purpose. They would,
therefore, like the Department to issue suitable instructions to the
effect that persons entrusted with the execution of the projects
would be held responsible for any loss of revenue to the Gov-
ernment as a result of delay in the execution of the projects. The
Committee hope that the PERT chart which the Department pro-
pose to introduce will take care that there is orope: synchronisa-
tion of the different components of the projeet from the very beg-
inning and that there is proper supervision in regard to the estima-
tion of requirements, placement of indents and the utilisation of
stocks.
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68. 1.321 P&T

The Committee note that it has been decided that Block Head-
quarters are to be treated as category statioms for opening PCOs
on loss basis subject to certain financial conditions. Since the funds
spent on the provision of telephone facilities in the rural area of the
country during the past four Five Year Plans were highly inadequate,
the decision to open 5000 public call offices during the Fifth Five
Year i3 a step in the right direction. The Committee trust that this
will ensure provision of telephone facilities in the rural areas and
further provide an opportunity to the people around the Block
Headquarters to avail themselves of these facilities. The Com-
mittee would like the Ministry to draw up a phased programme
for the setting up of public call offices in the Block Headquarters.
In this connection the Committee would like to stress that mere
opening of PCOs is not enough. There should be satisfactery arrange-
ment for their maintenance. The Group Maintenance Scheme
which has been drawn up by the Ministry should be tried for some-

time and a report on its working furnished to the Committee in due
course.
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